Wednesday,
11th February, 1948

THE
CCNSTITUENT ASSEMBLY OF INDIA
(LEGISLATIVE)DEBATES

Officiai Report

——

VOLUME 1, 1948
(28th January to 16th February, 1948)

————

SECOND SESSION
of the
CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
1948

SALAD



Pages

‘THURSDAY, 5T FEBRUARY, 1048—

Starred Questions and Answers . . . 247259

Late Circulation of Reports of Select Comnm;tess on ' certain Billl Lo . 259—260

Admission of Short Notice Questions . . . . . 260

Pharmacy Bill—Passed a8 amended . . . . . . . 260—279, 279—

281

Use of the word *“Gentl " while annc ing the Speaker to the House . 279

Dock Workers (Regulation of Employment) Bxll——Pamd as amended . 282287

Cotton Textile Cess Bill—Passed as amended . . 287—303
FriDAY, 6TH FEBRUARY, 1048 —

Starred Questions and Answers . 303—336

Breach of Convention in giving Pubhmty to Short, Notice Queshons in the Press

before being answered in the House . .- 3368
Short Notice Question and Answer . . 336—338
Minimum Wages Bl.l]—Motlm to oonexdor as reported by Select Co:nrmttoe—

Adopted . . . . 339373

SATURDAY, 7TH FEBRUARY, 1948—
Starred Questions and Answers . . . . . . . 3756—393
Short Notice Qv estions and Answers . . . . . . 393397,
Minimum Wages Bill—Consid of Cl not luded .. 398413
MowpAY, 9TH FEBRUARY, 1948— -
Stm'ed Questions and Answers . . . . . . . . 415—39
D ions of E: tions under the Regi tion of Foreig Act . 430—42
Election to Indian Central Tobacco Committee . . . . . . 442
Election to Indian Central Coconut Committes . . . . . . 442
Election to Indian Council of Agricultural Research . . . . . 442
Election to Indiaa Oil Seeds Committee . . . . . . . 443
Rehabilitation Fi .on Bill—Pr i of Report of Seleet

Committee . . . . . . 443
Minimum Wages Bxll—Passed a8 aman.dod . . . . . . . 44364
Industrial Fi Corpe Bill— ion on motion to consider as reported

by Select Committes—not oonuluded . . . . . . . 46483

«©
‘Iyespay 10TH FEBRUARY, 1948—
Starred Qnutmn and Answers . . . . . . . . . 485—50
od Questions and Ans . . . . . . . . o
Short Not.we Question and Answar 507—08
C M from the Presid % of the Grand National Asxmbly, 'l‘u.rky

on the death of Mahatma Gandhi . . 508
T on I (Investigati C issi ) (Amendment) Bill—Introduoed 808
Industrial Finance Corporation Bill—Consideration of ol —not laded . 509—81

WEDNESDAY, 11TH FEBRUARY, 1948—
Starred Questions and Answers 5639 3
Printing and Circulation of Papers ‘laid on the Table in auswer to quest.xons and

delay in Pnntmg the Assembly Debates . 591—95
Workmen’s 8tate I Bill—P ion of Report of Select Committeo . 395
Child Marriage R int (A dment) Bill—A of Seotio 8,4,5 eto-.

Motion to refer to Select Committee—Not moved . . 396
Insurance (Amendment) Bxll—Pulod as amended . . . 598 —99
Hindu Inter-Caste Marri Reg ng and Validatine Bill— Motion to refer to

Select Committee —’i’oﬁ moved . . . . . . . . 399
Indian C (A t) Bill—A dment of Secti 28, 31, 32, eto.

—Ho;non £ cu'oulato—Not moved . . . . . . . . 599890
Indian

Amendmt of Secmon 88. F—Motlon to ciroulate—Not moved . . . 580—800




WEDNESDAY, 11TH FEBRUARY 1948 contd.

Indian Bar Councils and the Legal Practitioners (Amendment) Bill—Motion to
consider—Not mo "ed

Code of Criminal Proceduce (Ammdmsnt) B:ll—-Amerndmmﬁ of Sections 161 and
162—Motion to consider—Not moved . B

Provincial Insolvancy (Amendment) Bill—Motion to oonmder—Not movsd .

Criminal Tribes (Repeal) Bill—Motion for leave to introduce— Not moved

Indian Bar Councils and the legal Practitioners (A dment) Motmn for leave
to Introduce—Not moved .

Bombay Port Truat (Amendment) Bill—Introduced

Workers’ Provident Fund Bill—Introduced . B

e o »
.
B

Child Marraige R (A dment) Bill—A d of Sections 2 and 4—
Introduced . . . . . . . . .

Calcutta Port (A d ) Bill—Introduced . . . . . .

Delegatiqp of Authority in pect of i of Bills . . . .

Child Marriage R int dment) Bill—A dment of Beoti 10, lland
13—Introduced .

Special Marriage (gmendment) Bill— Insertlo.n of new Seotlonl 2A, 4A, eio.——-
Introduced . . . . . .

Industrial Finance Corporatxon Bill—Consideration of ol Not luded .

Frrpay. 13re FEBRUARY, 1948—

N Declaration by Member. . . . .
Ste.rred Quecuona and Answers . . .
ferred Starred Questi and Answen . . .
Nommatxon f the Panel of Chairmen B

.

. e e

¢ g0 v e e

Elesction to Indian Central Tobacoo and Central Cooonut Committees .

Industrial Finance Corporation Bill—Passed as amended .

Damodar Va.lley Curp' ion Bill—Di ion on the motion to consider as rsponed
by Select O Not luded . . . . .

SATUBRDAY, 14TH FEBRUARY, 1048—

]¢. 4 O : and A

Appoi of the H ble Dr. Joha umhm to perform Funohon ot' the
Finance Minister at Railwuy B Disoussions . . . .
Election to Indian Council of Agri IR h . . . . . .
Damodar Valley Corporati Bill—
Di ion on ti to consider as reported by Seleot Committee—Not
concluded . ..

MonpaY, 16TH FEBRUARY, 1948—

\/Deelsr.mm by Membeu . . .
D odn?V-llay Cm:por Bi 1 B
(el otlon ill—
Conasi luded . . 746084,
Presentation of leway Budgot for 1948-49 .

Pagms

801—02
803

803—41

653—64
864

664
664—700

701—12

713—20
730
720

72039

741, 764
74148

764—84
78404




CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
ko . - :
Wednesday, 11th February, 1948

The Assembly meb in the Assembly Chamber of the Council House ab Eleven
of the Clock, Mr, Speaker (The Honourable Mr, G. V. Mavalankar) in the
Chair.

STARRED QUESTIONS AND ANSWERS
ORAL ANSWERS
REFUGER GOVERNMENT EMPLOYEES IN VARIOUS DEPARTMENTS
222. *Mr. R, K. Sidhva: Will the Honourable Minister of Relief and Rehabi-
litation please state the number of refugees from provinces other than the

employees of the Government of India, employed in various Departments of the
‘Governinent of India together with their designatious?

The Honourable Shri N. V. Gadgil: A statement is laid on the table.

Statement
Superintending Engiméacrs . . . . . . 8
Executive Engineors . . . © el . ca o 12
Assistant Exeoutive Engineera . R . . 10
Asgistant Engineers . . 15
Subdivisione) Officers . . . »
Bupervisors. . . 59
‘Overseers . 2
Sub-overseers . . 1
Subordinates . . 11
Technjcal Assistants 22
Head Draftsmen 2
Senjor Draftamen ki
Jumior Draftsmen . . . . 18
Draftsmen A . 2
Draftemen Tracers. . _ . . - 17
Estimaters . . . . . . 10
Aseistant Regional Commissjoner . . i
Magistratea . . . . . e
Deputy Buperintandents . . . . 14
Inspectors . . . . . 13
Wharflogers 2
Examiners . . . 1
Informatjon Officer . . . . 1
Assistant Information Oficers . . . 3
P.A. to I.G, P. . . 1
Dy. Superintendents of Police . . . 1
Tnspectors of Police . . &
Sub Inspcotora of Polico . . 8
Police Officers. . . . 147
foad Constables . . 238
(%8%)
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Constables . . . . . . . . . . . . 824
Publio Prosecutors . . . . . . . . . .
Prosecution Ingpector . . . . . - .
Aegistant Sub-I pect . . . . . . O L .
Assistant News Reporter . . . . . . . . -
Programme Assjstant . . . . . . . . .
Programme Secyetary . . . . . . . . .
Process Server . . . . . . . . . .
Xanungo . . . . . . . . -
Carpenters . . . . . . . . PN
Deputy Dircctor Rehsbnhtatxou . . . . . . . . -
Diroctor of Evacuation . . . . - . . . . .
Boniur Refugee Officers . . . . . . .
Junior Refugee Officers . . . . . . . .
Welfare Officers . .
ER.giatrar of Claims . . .
Assietant Registrar of Claims . .
Budget Officer . . . . . .
Askistant Director (D. I, B, ) . . . . . . . -
Bupply Officer . . . . . . . . .
Facte Finding Officer . . . . . . . . .
Dietrict Facts Finding Officer . . . . . D .
Deputy Facts Finding Officer . . . . . s .
Assistant Facte Finding Officers . e . . . . -
Inguiry Ofticers . e . . .
Deputy Custodians . . . . - . . . . . 6
Assistant Custodians . . . - . : .
Fleid Inspectors . . . . . . . . . . 5
liounomic Investigators . . . . . . . . . . 3
Benior Research Officer B .
Oftice Supervisor . . . . . .
Medical Officers . . . . . . . . . . . 80
M. O. Specialist 6
Chemical Assistant . . 1
Public Health Inspector . . 1
Health Visitors ' Lo 3
Sanitory Inspéctors . . . . . . . .- . . 10
Compounders . AN . . . . . . . zj
2
7
)
4+
©
1
2

—
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Midwife

Malaria Assistants
‘Welfare Workers .
Yrovincial Workers .
Division Workers . . . . . -
Propaganda Workers . . . . . . . .
Chief Organisor . .
Organisors . .
Cam)y Wy s
Assistant Guide in Camp . :

Bupervision Staff in Refugee Campa !
Traffc Manager . . 21
Officer-in-Churge Civilian Veluolu !
Pomonal Assistants . . 1

.
e e . . .



STARRED QUESTIONS AND ANSWERS

Aswstant Education Advisor
Distriot Inspector of School

Assistant Digtrint Inspectora of Bchools

Fducation Ofloer . .

Offocor on Special Duty (Eduutwn)

Assistant Eduoation Officers
Sdhool Medical Inspectors

ators and Instr
Ilud Mastors . . .
Junior Maaters B .

‘Toachera . . .
Lecturers . . .
Investigators . . .

Assistant Circle Rationing Officers

Rationing Officers . .
Rationing Inspeotors .
Rat{oning Bub-Inspectors .
Godown Kovepers . B
Assistant Godown Keopers”
Resosrch Officers .
Researoch Assjstants
Trenalators . .

Glase Blower . .
Officors on Defence
Airmen and recruits’ .
Traffic Foremen .
Foremen o7 . .
Leader { Noa-techntoal)
Metrologiral Assiatant .

Assistant Agﬂonltura Produoﬁxon Advhuw

Texiologist .. . .
Gountiol Botanist ' .
Senior Marketing Officer
Foologiats . . .
Markebing Officer . .
Rssjstant Botanist . .
Assigtant E R .
Assiatant Agrioulture Chemist
Assistant Marketing Officer
Inspeotor Bann Hemp grading
Assistant Research Officer

_ Eutato Managér . .,

Assistant Director (Storage md gr.uu)

Teohnioal Officer (Storage)

Odfioer on Bpecial Duty (Food)

Asgistant Plant Pathologist
A ¢, D“ry ©Ch 3

Asstatant Dajry Bmkoenolow

Assiptant seasoning Officer
Dooumeatation Officer
Amjgtent Wood Tecbnologiat

.
LD W e oy

)
.

«
w

B R .
C e B
* v *
U < -
TR o= QR = N w® DR

123

>
=

- =
L T T LR A S UL T R 2 - B

r
&



566 CONSTITUENT ASSEMBLY OF INDIA (LEGISLAYTVE)

Rat House Supervisor - .

Bactariplogieal Assistanfs .
Reasarch Scholars, . .
Form Superintondents, . .
Junior 3upervisor, . B

Form Assistant, . . .

Research Attendant. . .
Benior {riontific Assiatanty .
Benior Seientifio , Assiatant, .
Resecrch. Follow. . B .
Junio- Field Oficer, . .
Field Assistant, . . B
Assistant (Myeology Division)
Assistant Live Stock Advisors
Aszsist it Director of Inspection |
Apsaistant Agronomist . .

G anga Instructor . . .
Junior Chomists, . . .
Junior Wn- ot Broading Assistantsy
P hotographer, . - .
First Grade Malhi. . . .
Turner . . . -
Btatistical Assistant . .

Road Transport Advisor , .
Assiatunt Ragistrar Ingome-tax.
Asgistant Teohni 1 1 P 4. .

Assistant Secretary (Technical)
Assistant Secretaries, . .

SBuperintendents . B .
Head Clotks . . . .
Aceoantants . . ' .
Assidtants . . . .

‘Uppor Division Clerks .
Seoond Division Clerks .
Routine Clerks PR .
Compilation Assistants . .
TReoeption Officer . . .
Reooptionists] . . . .
Reoception Olerk - . .
Council Reporter . . .
Stenographers ..
Stere Olerks and Store Konp:ru

Cashier Clerk . . .+ =
Typists . . . . .

Observer . . . . .
Librariani . . . .
Assistant Librarian, . . .
Laboratory Assistants . .
Htatistical Oomputor . .
Chemical Assistant . . .

X akour Inspector. . ' .
dyrovmation Asslstant

[1Ite Fee, 1938

1
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Record Keeper . . . . . 1
Warder . f . - . . . . . . . . . 6
House-keepers . . . . . . . . B . . . 2
Puckers . . . . . . . . . . . 4
Daftries and Record Sorters . . . . . . . . . 37
Telegraphists . . . . . . . . . - 3
Cyphel" Asgistants . . . . . . . . . . . . ¥
S.I. Storage . . . . . . . . . . B . . 2
Analyser . . . . . . . . . . . . 2
Weighmen . . . B . . . . . . . . 1
Look Out . . . . . . . . . . . . . 13
Control Operators . . . . . . . . . . . . 14
Airfield Suporvisors . . . . . . . . . . . 5
Signallors . . . . . . . . . . . . . 7
Firemon . . . . . . . . - . . . . 7
Storemen . . B . . . . . . . . . . 2
Telephone Operators . . . . . B . . . . 151
Mouitors . B . . . . . . . . . . .

Junior Artists , . . . « . B . . . . . .
Mechanics . . . . . . B . . . . .

Cleaners o . . . . . . . . . . B .
Eloctricians . . . . . . . . . . . . .
Painters . . . . . . . . . . . 5 .
Darkroom Assistants . . . . . . . . . S
‘Worksirecar . . o . . . . . . D . . .
Appreutice . . . . . . . . . . . B .

Mistries . . . . . . . . . . . . . .

Proof Readers . . . . . . . .

Compositors . . . . .
Covnters

L T N R R N e R R ) - I Y N

Drivers . . . . . . . . . .
Lino Oporators . . . .
Attacho . . . . .
Caneraman Cum Cinema Operator . . . . . . . .
Inrect Clollector . . . . .
Jamadars . . . . . . . . . .
Peons . . . . . . . . . . . 58
Chowkidars . PN . . . . . . . . 1
Dais & Ayas . . . . . . . . . . .
Cooks . . N . . . . . . . .
Laboratory Attendants . . . . . . . . .
bibrary Attendants . . . . . . . . .
—p——

number of refugees? I do not want names.

. The Honourable Shri N. V. Gadgil: The total number is 6584 and there are
innumerable categories and innumerable offices in which these refugees are
employed. .
Mr. B. K. Sidhva: What was the total number of applications received?
q t;l:ihe Honourable Shri N. V. Gadgil: Obviously more than could be accommo-
a .

Mr. R. K. Sidhva: Can the Honourable Minister give us an ides of the
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EvkoPRAX REFUGEE FIBMS DEALING IN IMPORT AND EXPORT TRADE OF INDIA

:223, *Shri Deshbandhu Gupta: ‘(a) Will the Honourable Minister of Com-
merce be pleased to state how many European Refugee firuis engaged in xport
and Import trade are still operating in India?

(b) What is the value-of Import and Export licences granted to such nrms
in the years 1945-46 and 1946-47°?

(c) Are Government aware of the fact that these firms enjoy certain advan-
tages over Indian-owned firms? If so, what steps do Government propuse to
take to remove the grievances of Indign firms in this matver?

The Honourable Mr. C. H. Bhabha: (a) and (b). Government have no in-
formation on the subject.

(c) No, Sir. The latter part of the question does not arise.
DEVELOPMENT OF FOREIGN MARKETS ¥FOBR INDIAN GooDSs

1224, *Shri Deshbandhu Gupta: (a) Will the Honourable Minister of Cowm-
merce be pleased to state what efforts are being made to step up exporis of
anineras and forest produces m order to secure foreign exchange?

(b) What are the prospects for the development of overséas markets for Indian
finished goods?

(c) What action do Governiment propose to take to win the trust and coudwill
of foreign Luyers in the interests of India? - :

The Honourable Mr. C. H, Bhabha: (a) The question of the slepping up of
the export of minerals with a ‘view to the securing of the maximum awount of
foreign exchange must be considered against the general background of the
country’s own industrial programme, her .strategic requirements of these
minerals and the need for paying heed to the conservation of these valuable
wasting assets. In the circumstances it will no doubt be appreciated that o
vigorous export policy of the kind advocated by the Honourable Member can
scarcely be followed with regard to this class of commodity at this juncture.

In the case of forest produce, emphasis must be laid on the country’s require-
ments and the need for judicious explicitation of the available timher resources.
It has been found possible, however, to increase the quota of various types of
timber to 72,000 tons in 1948 as against 26,800 tons in the previous vear.

{(b) The prospects for Indian goods in overseas market are certainly bright
provided exportery in India conform strictly to standards and quality, and the
closest attention is paid to the needs of these markets. Tt must be understood,
however, that the availability of goods for export is not unlimited and that
conditions of supply and the country’s own requirements must to a large extent
determine the quantum of the supplies available for overseas markets.

(c) The trust and goodwill of foreign buyers can only be won by the busi-
ness community in India maintaining the high standard and quality of the goods
they export from this country. Government on their part are alive to the need,
for retaining and expanding their overseas markets, and the recent setting up of
an Indian Standards Institution is & measure designed to improve the quality
and standard of Indian goods. Government have also under consideration the
question of the formation of exporters groupg in respect of various commodities
to which they propose to entrust the task of ensuring that the goods that are
exported from this country are such as will readily command the confidence of
overseas buyers. Our Trade Commissioners abroad have also been instructed
to give the maximum assistance to the trade both here and abroad with & view
to popularising Indian products and to bring to the notice of the Indian manu-
facturer such information as may be of use to him in retaining and expanding
his trade overseas.

+Answer to this question laid on the table, the questiomer being absent.
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Rz-ExporT oF JUTE PRODUOTS TO SOUTH APRICA BY CERTAIN MopLE East
Axp Evrorman COUNRTRIES

+225. *Shri Deshbandhu Gupta: (a) Will the Honourable Minister of Com-

merce be pleased to state what are the quantities and values of jute products ex-

in the years 1945-46 and 194647, to North African, Middle East and South
‘European countries, respectively?

(®) Are Government aware that the bulk of these jute products are being re-
exported to Jouth Africa constantly ?

(c) If so, in view of Government’s declared policy of applying economic
sanctions against South Africa, do Government propose to control the export to
such countries so as to stop re-export to South Africa?

The Honourable Mr. C. H. Bhabha: (a) A statement containing such infor-
mation as is readily available is placed on the table of the House.

(b) and (c). Exports of jute and jute goods to all countgies is strictly con-
frolled and only such quantities are allowed to be exported as are considered
adequate for meeting the minimum requirements of these countries and con-
sistent with our supply position. It is true that there have been some leakages
tn the past, but it is hoped, with the co-operation of the Governments of the
countries concerned which has been wholeheartedly promised, that such re-
exports will not occur in future.

+Answer to this question laid on the table, the questiomer being absent.
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STARRED QUESTIONS AND ANSWERS 571
Issue oF EXPORT LICENCES DURBING 1945-46 AND 1946-47

1226, *Shri Deshbandhu Gupta: (a) Will the Honourable Minister of
Commerce be pleased to state the number and value of export licences that lapsed
during the years 1945-46 and 1946-47 on azcount of the failure of licence-holders
to utilise them? ) )

(b) Is it a fact that fresh liccnces were issued to many such firms in spite of
the lapsing of their previous licences?

(c) If so, in how many cases and on what considerations were they so
issued ?

The Honourable Mr, C, H, Bhabha: (a), (b) and (¢). The information re-
quired is not readily available. As a large number of licences are issued
annually, the time and labour involved in collecting the information will
scarcely be commensurate with the results achieved. I may add, however,
for the information of the Honourable Member that if it is found in an indi-
vidual case that a licence holder is not capable of utilising hig licence, no
further licences are issued to him for export of that commodity.

Incrosion BY U. N. O. OF TRRELEVANT ISsUES IN KASHMIBR AND JAMMU

QUESTION.

227. *Shri Rohini Kumar Chaudhuri: (a) Will the Honourable the Prime
Minister be picased to state what were the reasons for referring the Kashmir and
Jammu issue to U.N.O. Security Council and who referred it so?

1b) In view of the subsequent decision of the U.N.Q. to include in the Kashmir
and Jammu question other irrelevant issues, have Government withdrawn their
application from the Council or do they propose to do so?

The Honourable Pandit Jawaharlal Nehru: (a) The Jammu and XKashmir
State issue was referred to the Security Council of the United Nations by the
Government of India. The Government of India have, however, kept in close
touch with the Government of Kashmir and consulted them whenever necessary
or possible.

The reasons for the refereuce are fully set out in the memorandum present-
ed to the Security Council, which has already been published in full, and a copy?
of which has been laid on the table of the House. N

(b) Government of India have not withdrawn their application from the
Council, nor has any question of withdrawal of India’s comiplaint yet arisen.
No final decisions have so far been taken by the Security Council but it has
been proposed to set up a Commission for the specifie purpose of investigating
facts and exercising mediatory influence. As soon as the present stage of
nHegotiations is over, Government propose to make a statement before the

ouse.

Sir, T may add to this answer that yesterday our delegation presented an
application to the Security Council for adjournment. They stated in it that s
stage had been reached when they had gone as far as they could in this matter,
and they required to have consultations with their Government. I do mot yet
know what the result was, as it must have been presented omly last evening.
«But in anticipation of the approval of the Security Council to this motion of
adj;ugnment they intended starting from New York today on their way back
to India.

Dr. B. Paitabhi Sitaramayya: Is it an adjournment sine die?

. The Honourable Pandlt Jawaharlal Nehru: I cannot say because the thing
has not been decided. They asked for an adjournment to a future unfixed date.
inré[ f S. Deshmukh: What would be the position if this application is
refused?
Mr. Speaker: That would he>hypothetical at this stage.

T "

tAnswer to this question Inid nn the table. the questi being
rltN}:tDprm'md in thesc debates. A copy has been placed in the Library of the House.~
. 0, . o
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IMPOSITION OF RESTRICTIONS ON SALE AN¥D TRANSFER OF NoN-MusiiM
PROPERTY ¥ PARISTAN
. 1298, *Shri Damddar Swarup Seth: Will the Honourable Minister of Relief
and Rehabilitation be pleased to state:

(a) whether Government. are aware that the Government of Pakistan have in
their Dominion imposed severe restrictions on the sale or transfer of immovable
property of those non-Muslims who desire to leave for India, while no such
restrictions have been imposed on the Musiims of India who have left or are
about to leave for Pakistan; and «

(b) if the answer to part (a) above be in the affirmative, whether Govern-
ment propose to take up the matter with the Governinent of Pakistan or impose
the same restrictions on the sale or transfer of property of the Muslims leaving
for Pakistan?

The Honourable Shri N. V. Gadgil: (a) The legal restrictions on the sale or
transfer of immovable property in West Punjal, are embodied in the West
Punjab Ordinance No. VIT of 1047. Apart from this, the various Provinees
of Pakistan have administrativelv banned movement to outside the Iakistan
Dominion of various articles, froin time to time. Sale or transfer of immovable
property in East Punjab are governed by o similar legislation, namely. the
East Punjab Act XIV of 1947 as amended b: the East Punjab Ordinance No.
II of 1048,

This Act ag thus amended has been extended to the Delhi Provine: and
Ajmer and Merwara. Governmenf have also recommended the adoptien of this
Jaw by the other Provineial Governmenls and States in the Indian Union.

{b) Does not arise.

NEGOTIATIONS BETWEEN INDIA AND Brava oN LiNes or ANGLo-BrrMa'
TREATY

+229, *Shr! Damodar Swarup Seth: Will the Honourable the Prime Minister
‘be pleased to state’

(2t what progress, if any, liag so far been made in the direction of negotiating
an Indo-Burma treaty on the lines of the tready negotinted between the United
Kingdom and Burrua; and

ib) if the answer to part (a) above be in the nogative, what the reasons for

the delay are ? .

The Honourable Pandit Jawaharlal Nehru: (a) and (b). During the visit of
the Prime Minister of Burma {o Delhi last December, there was a preliminary
.and informal exchange of views regarding the scitiement of certain questions
cutstanding between India and Burma. It was then decided thaf in the near
futvre there would be an exchange of missions for the purpose of detailed dis-
cussions. We are in commurication with our Amibassador in Burma regarding
tha visit of a Mission from Burma.

ESTABLISHMENT OF INDIAX CoMMERCIAL CONCERXS 1IN ForEigx COUNTRIES

230. *Dr. P. 8. Deshmukh: (a) Will the Honourable Minister of (Jommereo
be pleased to state whether any foreign country offers any facilitios to Tndians
for the opening apd establishment of commercial concerns? TIf so. whnt are
the countries and what are the rules snd regulations governing the stariiigz of
such concerns? '

(b) Tf Government are not in possession of téi';is infor::ation, do they propose
to obtain it fromm ouwr TFmbuassics, Legations or Trade Commissioners at an
early date?

tAnswer to this question laid on the table, the questioner being'ahunf..
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{¢) Are there any restrictions As regards the menning and staffing of such
' comnmereial coneerns ?

The Honourable Mr, O, E, Bhabha: (a), (b) and (c). Government have no
information on the subject, but it is extremely vnlikely under present condi-
tions that any foreign countries will offer facilities to Indians tor the opening
and establishment of commercial eoncerng in their country. Information 18
however bujng coliected from our Fanbussies and Trade Commissioners abroad
regarding the restrictions, if any, which have been placed on Indizn business-
men selting up business concerns abroad. This information will be ‘placed on
the table of the House in due course.

Dr P. S. Deshmukh: Does the Honourable Minister possess any information
at the present moment?,

The Honourable Mr, C. H. Bhabha! 1 have said that Government have no
information at the moment on the suhject.

Shri 3. Ansnathasayanam Ayyangar: If after the receipt of information it is
found that there arve restrictions either absolutely prohibiting the opening of
commereial coneerns in forcign countries or allowing our nationals to he agents,
ete.., in those countries of Indian concerns. will reciprocal steps be taken in this
country imposing restrictions on foreign husinessmen here?

The Honourable Mr. C. H. Bhatha: Suitable action will be taken after the
receipt of information.

Shri M. Ananthasayanam Ayyangar: Is the Honourable Minister aware that
alrendy in uo country in the world am Indian nationals allowed to carry on
business? Therefore will steps he faken to see that foreign nationals are not
allowed to carry on their business here except through Indian nationalg in this
country ?

The Honourable Mr. €. H. Bhabha: The first part of this question does nob
aris> and it is not eorrect.

Dr. P. 8. Deshrukh: Docs the Hononrahle Minister know the present extend
of fvestrnente in this country of fovaime eanital? Can he give us an idea?

The Ilomourable Mr. <. T, Bhallt: That, S, dos. not arise cuf of this
question at all,

RULES re ESTABLISEMENT oF FOBEIGN CONCERNS IN INDIA

231, *Dr. P. 8, Deshmukh: Will the Honourable the Minister of Cammnerca
ha pleased to state:

(a) whether any rules and regulations have been framed for regulating the
starting of business concerns by foreigners in India;

(b) if co. whether Government propose to lay a copy of the same on the table
of the House;

_ (¢) whother any provisions have been made so as to see that Indians are

given all facilities of training in those concerns; and
_ td) what model has“keen followed in framing the rules referred to in part (a)
above?

The Honourable Mr, 0. H. Bhabha: (a) No, Sir.

(b), (o) and (d). Does not arise.

Shri M. Ananthassyanam Ayyangar: May I know why the rules have no#
been framed hitherto and if they will be framed immedistely?

The Honourable Mr. C. H. Bhabha: As I said, on receipt of information
from other parts of the world we will consider them and see what smtable rvles
can be framed. .
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Shri M. Ananthasayanam Ayyangar: May I know when this information is
expected, and whether it will be implemented immediately on receipt of infor-
mation from a particular country ?

The Honourable Mr, C. H, Bhabha: Yes, Sir, very early steps will be taken.

Dr. B. Pattabhi Sitaramayya: Apparently the Honourable Minister is in
possession of certain information that certain ccuntries at least do not _permit
our concerns fo be started there. May it not be reasonable to start with the
framing of rules in regard to those countries at the outset? )

"The Homourable Mr. C. H. Bhabha: As I said, full or detailed information
on the subject is not available to Government, and in the absence of complete
data Governmewt are not in u position to lay down seneral rules.

Dr. P. S, Deshmukh: If there are no rules and regulations, is there anything
else on which the Government of India's poliey is based, so far as this matter
is concerned?

The HonOurable Mr. C. H, Bhabha: There is no definite policy on the sub-
ject at the moment.

Dr. B. Pattabhi Sitaramayya: Will it be right fo say that it is a poliecy of
drift?

Mr, Speaker: Order, order.

Dr. P. 8. Deshmukh: When shall we be in a position to know that Govern-
ment has at least some idea of dealing with this mafter even if rules and regu-
lations are not framed?

The Honourable Mr. C. H. Bhabha: As I said. we are awaiting the rcceipt
of sufficient data and information. Honourable Members are awore that the
whole of our company legislation is under review at the moment and suitable
action will be taken to mmend that Act in the Bill that will be presented to the
legislature.

Dr. P. S. Deshmukh: Are we to suppose that foreign concerns are &t present
allowed to do what they lil=?

The Honourable Mr. C. H. Bhabha: That is so, because there is 1o distine-
tion hetween Indian and toreign concerns under our present Companies Act.

Shri M. Ananthasayanam Ayyangar: Tf there is no policy as yet, may I
know how the (Companies Act ig going to be amended? Have Government
evolved any policy regarding foreigners opening business in this country?

The Honourable Mr. C. H. Bhabha: As | said, the matter i being consider-
ed by Government, J

RuLes 7 ExTRY oF FOREIGNERS INTO INDIA

232, *Dr. P. 8, Deshmukh: (a) Will the Honourable the Prime Minister be
pleased to state if any rules and regulations have been framed for controlling the
entry of foreigners into India? )

(b) Ts there any restriction as regards the number of foreigners permitted to:
enter Tndia?

(¢) I so, what is the munber for each country and if not, do Government in-
tend to impose any restriotions ? '

(d) Do Government intend to frume rules for supervising the activities of
foreigners in India?

(e) Do Government propose to make it obligatory for forcign firms to employ
Indians? ‘ .

The Homourable Pandit Jawaharlal Nehru: The question has been trans.

ferred to the Ministry of Home Affairs and will bo answered by the Honourable
Mininter for Home Affairs on the. 19th instant.,

t
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RuLes re INVESTMENT oF FOREIGN CAPITAL 1% INDIA

233. *Dr, P. 8, Deshmukh: (a) Will the Honourable Minister of Commerce
. be pleased to state whether there ave any rules governing the investment of
foreign capital in India? .

(b) Have any rules governing the employment of foreigners in business
congerns in India been framed ?

The Honourable Mr. C. H. Bhabha: (4) No, Sir.

thi No, Sir.

Shri M. Ananthasayanam Ayyangar: May | ask the Honourable Minister
whether m the recent conference of industrialists held by the Industry and
Bupply Miuister, one of the resolutions that was paseed was how far foreign
vapital should be allowed to be invested in this country. If that was B0, may
1 Imow what steps have been taken in that regard?

The Honourable Mr, C. H. Bhabha: s ou another occasion, [ have men-

tioned that the recommendations of the industries conference are being cor-
sidered and u suitable policy will be announced,

Diwan Cuaman Lall: Are there uny countries which diseriminate against

Indians in the matter of starting business in those countries?

The Honourable Mr. C. H. Bhabha: Tlere niay be such countries.

Diwan Ohaman Lall: Why is not it possible for India to take reciprooal
action against guch foreign business men operating in Indin?

The Honourable Mr. C. H. Bhabha: I1 the absence of any definite informa-
tion na stated by me in answer tn a previous question, we are trying to get all
available date before taking any action.

Diwan Ohaman Lall: How long does my Honourable friend thiuk it will take
10 collect the data and eowne to a decision?

The Honourable Mr. C. H. Bhabha: Verr soon.

Shri H. V. Kamath: Shall we say. the Ist April?

The HonOurable Mr. 0. H. Bhabha: T .1 unable to give any specific date
:lt‘thﬂ moment,

'Dr. P, 8, Deshmukh: Can the Honourable Minister give uny idea now of
the extent of invested foreign capital in Indin?

" The Honourable Mr. C. H. Bhabha: There are various cstimates. As the
Honourable Members of this House are aware, tne Reserve Bank is collecting
the datn which will be I think on a subsequent oceasion nmnounced in The
House. .

Rures re EMPLOYMENT OF FOREIGN LABOUR 1x INDI4

234. *Dr, P. 8. Deshmukh: (s) Will the Honourable the Prime Alistir e
pleased to statc if there are any restrictions on the employment of foreign
labour in India? Ii 5o, have any specific rules been farmed?

(h) Do Government propose to lay a copy of ruch rules on the tablo of the
House and if rules have not been framed, do Government propose to do s0 new

The Honourable Pandit Jawaharlal Nehsn: (3) The Government of India
have not imposed any restriction on the employment of foreign labour in India.
In fact foreign labour ig hardly employed in India,

(b No rules Kave been made yet nor is it considered necessary to moke any.
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DISCBIMINATION AGAINST INDIAK LABOUR IN OTHER COUNTRIES
935. +*Dr. P, B. Deshmukh: (a) Will the Honournble the Prime Miuister be
pleased to state whether Government ure aware that Indien labour is diserini-
rated against in many countriea?
{(bi If so, what steps do Gowernment propose 1o inke to bring ubout
amclioration of the conditions of Indien labour employed in other countries?

The Honourable Pandit Jawaharlal Nehru: (a) Yes, Bir, in some countries.

{h, The responsibility for smeliorating conditions of labour in . countries-
auiside Indis devolves on the foreign Governments concerned snd sll that the
Government of India cau do is to make suitzhle reprosentations to those Gov-
erninents. This they are masking from time to time through their represen-
tut:ves. In twn ecountries in particular, Cevlon and Malays, there are Agents
of the Government of India specifically to look after the interests of Indian
labourers. |

Shrl M. Ananthasayanam Ayyangar: Will the Honourable Minisivr try 1
introduce legislation to the effect that in case our Indian lsbour is diseriminated
against in foreign countries reciprocal trestment may be meted out  here.
Though there is so Burcpoan labour here ret zo far as  Ceylon and other
eouptries are concerned, thers may be similar employment. With respect w
politicai matters, such legislation has already been introduced. In respect to
iabour conditions, is similar legislation under causideration, or will it be intro-
duced at a short date?

The Honourahle Pandit Jawaharlal Nehru: As the Honourable Member him-
self pointed out this would apply to countries like Cevlon, and may be Buema
too. It doss not apply really ta wostarn eountries becsuse there is no such
labour hero.  In regard to Ceyion aud Burma, thers is hardly any Ceyloncse or
Durmese here.  We mav possibly pass some special legislation which dees not
effeet snybody but which may he suitable to “show our resentment, As a
muatter of fact, in regard to Ceylon and in regard o Bunna, we are desling with
thess (inovernments and negofinting with them all the time. Tt would hardly
be proper for us to take any steps whieh would put an end to those negotiations.

Mr. R. K. Sidhva: TUnder the rules. can a member put more thus five
queations ? .

Mr. Speaker: The ITonourslle Mermber is perhaps referring to my allowing
. Dechmukh to put question No. 235, Ie that so?

Mr. B. K. Fidhva: Yes.

Mr. Speaker: The reason was that one of his questions was not answered.
Tha Honourable the Prime Minister stated that it is traneferred to another liat.

ANTI-INDIAN PROPAGANDA BY PAKISTAN 1IN MIpDLE EasT COUNTRIRS

236. *Bhrl V. O. Eesava R3o0: () Will the Honourable the Prime Minister
be pleased to state whether Government are aware of the anti-Indian propagandsa
by Pakistan in the Middle East and if 8o, what stops are being taken to coun-
teract the same? '

(h) Which are the countries in the Middle East whera the Government of
Indis have established Embassies? _

(c) In such of the countries where there are no embassies at present, what is
the channel of diplomatic relations and what steps are being taken to give the
true version of th2 incidents in India to the people of those countries?

The Honourable Pandit Jawallarlal Nehru: (a) The Government of Indis
have from time to time seen reports of anti-Indian propeganda carried om in
thc Middle East countries. Tt is one of the duties of our, representatives in
ihese countries to counteract this kind of
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(bj Au lndian Embassy has already been opened in Iren and it is hoped
that cur Ambessador-designate in Cairo will shortly present his credentials,
The Government of India have also ugreed to vxchunge Ambugsadors  with
Turkey, and discussions for the cstablshment of diplomatic relations with
Tramspordair ure i progress.

{¢) The British representuatives urc for-the present looking after our interests
iu tbu countries where wo have no diplomstic missions. Publicity material
relating to Indias is supplied to the British representatives in these countries,
a5 we as bo associations, newspapers and individuals who ask for them. A
true gecouns of events i India s also broadenst to these countries in the
external services of All-India Rudic”

Shi V. C. Ke2ava Rac: Is Government aware, after Firoz Khan Noon's visit
to the Middle East, that wnti-Indian propaganda has burst into violence and
what steps ste Governmeut taking to counteract it?

The Homourable Pandit Jawaharlal Nehru: The Government is sware of
that. [ do not quite know what the Honoursble Member wunts me to say
with regard to the steps we sre tuking. Ther: are the narmal stepa to place
the faots and the truth before the publie there!

Shri H, V. Eamath: Apart from embassies, do Government propose to send
goodwill and cultural missiong to Middle Fast?

The Honourable Pandit Jawaharlal Nehru: No, fhere 1s no such proposal
wl pruesent, i

Shri H. V. Kamath: Will they consider this proposal?

The Honourable Pandit Jawabarlal Nehru: I do not quite understand this
business of sending goodwill missions. I do not quite know what it means.
Fhese nissious are normally sent where there are no embassies.

Shri H. V. Kamath: Where there is oven a reguler embassy, s mission lik:
this muy sometimes do some good, )

The Honourable Pandit Jawaharial Neliru: But these casual 1nissions
roawing about normally do not do good to anyone.

Shri V. O. Eesava Rao: For the better uuderstanding of the Middle Eust
countries, will the Government consider the question of publishing parmnphlets
in Turkish, Arabic sud other languages?

Shri M. Ananthasayanam Ayyangar: In those countries!

The Honourable Pandit Jawaharlal Nehru: I suppose so. No doubt it is
1h- business of our embassies there to issue pamphleta and such other publicity
materials and if they do so they do s in the langusge of the particular country
concemed.

Shri M. Anan_bhmymm Ayyangar: May 1 ask the Honourable Premier if
any steps are being taken in his depariment to have a separste secretariat tor
dual with various matters that cowe from the various provinees to give infor-
wmation, to study their culture, their lunguage, their religion, etc., so as to
ensble vur embassies to coutact them aud give them information ss to whet
0.;11:-‘.|it‘ to be done to spread our culture and also to get ourselves in touch with
thewm? ’

The HonOurable Pandit Jawaharlal Nehrn: I have not quite grasped the:
question. The Honourable Member asked me to get in touch with provinces.
to study their............

Shri M. Anmthgnymm Ayyangar: With different countries. There was
a proposal that an independent organisstion should be established.

Mr. Speaker: I am afraid all this discussion does not srise out of this parti-
cular auestion. .
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Shri M Ananthasayanam Ayyangar: Arising out of the guestion that my
friend put, as to whether pamphlets and periodicals............ )
Mr. Speaker: Only for the purpose ot propuganda and giving the correct
news. .

Shri M. Ananthasayanam Ayyangar: Is there any muchinery in his depari-
ment to study individual problemg of each country where embussies have been
sent, so that we may be in touch with thew, and nlsn what kind of propaganda
has to be cmrried on?

The Honourable Pandit Jawaharla) Nehru: | sm afraid there is no such real
inachinery.  We get full reports fromn our ambussadors, ministers, ete., and wu
also issne some kind of pamphlets for more or less departmental use. It may
by desimble to extend that and give it a wider field. But normally we send
our resumeg and pamphlets on worid polities and internationul counditions
cur diplomatic representatives. The Foreign Officc does not, so far as 1 know
usuriiy deal with the publie in terms of propaganda directly in its own country.
That is the work of the Home Department or the Information I'ublicity
Department.

Shri Rohini Kumar Chaudhuri: May 1 know whether the Government of
India has any connection or contrl over the Indo-Rritish Goodwill Missicn
~whicl recently toured throughout Tndia and whether that Mission could nob
be utitised to tour the Middle Fast countries?

The Hanourshle Pandit Jawaharlal Nehru: 1 Lave not heard of this Mission.

Shri Rohini Eumar Chaudhuri: This Alission wenb to Assam. In it there
ave Furcpeans, Englishmen as well as Indians and district officers were asked
4o receive the Mission and give them tea, Tunch and dinner,

The Honourable Pandit Jawaharlal Nehru: Neverfheless the Government of
Indin or any other Government has nothing to do with it.

Shri B. B. Diwakar: In addition to what the embassies are doing, wmay |
Tnow what is being done by the Department of Information in India?

The Honourable Pandit Jawaharlal Nehru: That is for the Informution De-
partiient to say. I may say that there s at the present momen® T Tertuin
amonut of overlapping. or cull it hiatus if vou like. Foreimn propagands can
te done through the foreign office as also through our Inforrantior and Publicity
Depertment and the matter has to be eoordinated, T think, in order to achieve
results, .

Shri H. V. Kamath: Is it not possible for cultural miss'ons fo perform use-
4] fvmetions which an embassy eannof d0? TFor inatance a mission ean establish
inttinate contacts with the people and popular institntions of the country,

Mr, Bpeaker: [ am sfraid question: of that type would invelve discussions
and suggestions for actiom. '

~ Shri H. V. Kamath: Ts it nnt possibla for cultural missions to serve & useful
TNTPRE e

Mr. Speaker: That is a mutier of nninion.
Shri H. V. Kamath: Tc {here an+ areangement for sending missions to per-
oy useful tasks which emhassies cannot perform? .
Mr. Soeaker: That cnestian hag already heen ararared,
ARBANGEMENTR 7R Bracmamiow ar Hivoms avm Qikws vrOM SIND

237. *Giani Gurmokh Bingh Musafar: (a) Will th~ Honourable tk: Drin-
ATiniater he pleneed o oo whetl 7 Tas F ! ' Aavernment of Indin
frve decided - svarsat 1 he TRl Rikh Ted?

(W) T gn, wbint dac e Gewee talpn =n et the den’zian?

ol 1T
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(¢) If total evacuation of Hindus and Sikhs has been decided upon, within
what period do they propose to complete it?

(@) What extra transport arrangements are the Government of India provid-
ing for their speedy evacuatian?

(8) Are the Government of Pakistan prepared to provide the same transport
facilities for the evacuation of non-Muslims from Sind, as they did for the
evacuation of non-Muslims from West Punjab and N.W.F.P. ?

The Honowahle Pandit Jawaharlal Nehru: (a), (b) and (d). The policy of
the Government of India has been not to encourage the evacuation of nen-
Muglims from Sind, but at the same time to provide all facilities for Transport
to India for such non-Muslims as desire to leave Sind.. In furtherance of this
policy, facilities have been provided by us as far as lie in our power for non-
Muslims to leave Sind by ses or railway train. This proeess however was
delayed from time to time owing to the policy of the Sind Government and
certain restrictiops imposed by it. Recent evente have made it clear that it
is exoeedingly difficult for non-Muslimg to live in Sind owing to lack of protec-
tien and opportunity for leading a normal life and carrying on any professien.
The Governmeni of India thereupon impressed upon the Pakistan Governmen§
to withdraw all restrictions and to give every facility for removing non-Muslims
from 8ind to Tndia. Special steamers have been arranged for earrying evacuees
from Karachi to Bombay and Kathiawar ports and arrangementg have also been
made for the running of a special train from Mirpurkhas in Sind and #he
question of running one more special train is_at present under consideration.

() It i¢ difficult to fix any precise period as the total time required will
depand on fhe facilities available. But at the present rate of evacuation,
assuming that most of the non-Muslims want to leave Sind, evacuation to be
-eampleted may take six months. "o

(¢) The Government of Indis are in communication with the Pakistan Gov-
ernment in this matter. 2

Shri Jainarain Vyas: Are the Government aware that refugees comirig from
8ind ‘are detained at Marwar junction -and Palia for want of specific "plans to
rehabilitate them ? Cotn o T s e

The Honourable Pandit Jawaharial Nehru: That is largely true, because a
very- large number of refugees suddenly-descended upon Marwar junction. The
Honourable Member is aware that a’ special hoard. called the Rehsbilitation
and Development Board, has been created to consider- this very problem.

Shri Jainarain Vyas: Ts the Government aware that some Harijans who
Jad come down to Marwar Junction had to return back to Sing for want of
specific ‘rebabilitation plans? | ) 7

The Honourable Pandit Jawaharial Nehru: [ have no personal information.
Trobably my Honourable colleague of the Relief and Rehabilitation Minisfry
may know.

- Pandit Hirday Nath Kunzru: Are Government aware that the mon-Muslims
in 8ind do not enjoy adequate protection from the Sind Government and-if so,
why is it the policy of the Governmeént not %o encourage non:Muslims to leave
that province? : s

_.The Honourable Pandit Jawaharlal Nehru: Perhaps the Honourable: Member
did not follow my reply. What T said was that originally that wag cur polioy
but we had to change it because of these facts coming to our noliow,

8hri T. T. Krishnamachari: Ts it a fach thab ships that are sent to Iarachi
gio evacuate I.IOD-MUSHIP refugees are refused permission to enter the Rarbour,
if they centained Mualim passengers from Bombay er other ports in India?

_The Honourable Pandit Jawabartal Wehrs: There is some truth in ghat.
Diffioutties have been placed in the way of shipe carrying Mushm passengers:
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fo Karachi and we have been told that if such shipg ure sent. they would not
be afforded fucilities, that is 1o say, the Pakistan Government does not welcome
any Muslitug coming over to Karachi from the Bombay or Kathinwar side.

DEecision ¢ NEooY JoMMITTRE'S REPORT OF ADVISORY PLANNING BOARD

238. *Shri B. Das: (1) Will the Honourable the Primie Minister be pleased to
state what actions, if any, have so far been taken on the Neogy Committee's
repart of the Advisory Planning Board? ‘

(b) Have (tovernment come ta any decision on any of its recommendations so
far?

{¢) Have any steps been taken to implelent the machinery of planning by
ereating (i) a Planning Commission; and (i) a Central Statistical Office? -

The Honourable Pandit Jawsharlal Nehm: (a) and (b). A statement of the
action taken or decision roached so far on the misin recommendations of the
Advisury Planning Board is placed an fhe talle of the Heuse, If the Hanour-
able Member desires amy furfher infarmation it will be collected from the
Ministry conoerned and supplied.

(c) No final decisions have yet been taken on the recommendations of the
Board regarding the establishment of o Central Planning Comimisgion and ef
a Qentrsl Statistical Office. The receni nppoinftpent of the Rehabilitation and
Development Board is, however, a slep in the direction of (‘entral Planning.

Action taken w vegard te thy main recommendations of the Advisery Planning Hoerd.
Paragraph 94 (1) and (2).—No figal decicion has been reufhed ou these recommengdations.
Paragrapl 94‘[3).-—-'1'!‘19. question is slill under consideration.

Paragraph 93 (4)—I1t has been decided that the quesiion of couverting the existing Tarif
Board into a permanent staimiory body ehowld be held over unmtil the futove 'comstitutiena}
positiop decape cleardr,

Paragraph 94 (5) and (6] -—Action on ithese was io be taken by Provincial Geveromesth.

Paragrapii 94 (7).—A circular letter together will a nete was seut to all Provincial Govern=-
anents and Chief Commissioners most of whem buve imeluded strated ares developmy
solsmes ia tasir developmapt plans.

Paragrepi 94 (8).—TLis recommendatian his been endorsed by the recent lndustries Con-
ference. The question ir upder comsidersiiom in thw Ministry of Industry and Supply,

Paragraph 84 (9), (10) and (16).—The cientific Manpower Commiltee in taking neccssary
action regarding these recommendations.

Paragreph ®4 (11).—This i» being acted upon.

Paragraph 94 (12} to (15).—These are vnder coasideration.

Paragraph 94 (17).—Governmedi ars taking adtion to implement this mendution

Paragraph 94 (18) and (18).—Decision on both of thess kaa been annoumced in the Minigty
of Works. Mines and Power Resulutions No. D.W. XVI-1 (1) and E.T.1-201 (1), duted ‘the
1611 Jamoary 1W48. t ’

Paragrap/i 84 (20).—All Panals bave reparied.

Paraqraph 84 (21) te (27).—These are under cemsidarubion.

Shri B. Das: May 1 know which is the Ministry referred fa?
The Foncurable Mﬁ Jawakaria) Wehra: Tt refers tc variour ministries

sonnieted with this wark.
Hivpus A¥p 8mus ¥ PARIaTAN AXD MUsLiMs 1IN INDIA REFORE AND AFTER
PaptrrIoN

239. *Shri Ramnargyan Singh: Will the Honourshle the Prime Minister he
pleased to state: ' -

(a) the approximste number of HMindus snd Sikhe who were living in the aren
now called Pakistan and the number of Muslims who were. -living wifhin the
present boundarigs of Indja hefore the 15th Auvust, 1047,
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{b) the number of Hindus and Sikbs killed, wounded and sbducted in Pakis-
tan and number of Muslims killed, wounded and abducted in India during the
period from the 15th August, 197 to the 15th January, 1948;

{¢) the number of Hindus and Sikhs who evacuated from Pakistan into odia
and the number of Abusiims who evacuied from India to Pukistan

(d) the number of Hindus and 8ikhs o4l left in the West Punjab, Sind and
Euat Bengul and the nuober of Muslims still living in Tndia?

(e) the cash and property lost or left Liebind in Pakistan by Hindus and Sikhs
and those by Muslims in India; und

{f) ithe way in which the property of Muslims in fodia is being disposed of and
the steps which are heing taken fo recover the properts of Hindus and Sikha
from Pakistan.

 The Hbagurdble Pandit Jawaharial Nebru: (a) It is estimated that beforo
fhe i5th Augusi, 1947, there were 15 willion Hiudus and 16 piillion Sikhs in
the Provinces sud States which we now included in Pakistan and abowt 42
willicy Muslivnz in the Provinees included o India and the States which have
accetled w India:

5

() No reliahle figures are available; s

{v) No reliubie estimates are available of the numbers evacuated from one
Domniision te ihe other befors the Militayy Evacuation Organisation was set
up in the first week of September. Ou s rough estimate, is is believed, that
some . lakhs of non-Muslims had crossed the border into India before the 13th
Angust and seme 7 1o 8 Jakhs from the 15th Augusi upto the first week of
September, The Militagy  Evacuation Organisation has evacusated 28 lakhs
of Hindus and Sikhg irom DPukistan to India and 293 lukhs of Mudlims fromn
India to Pakistan upte the cnd of Junuarv, 1948.

{d) The vumber of non-Muslims left in Sind is about 9 lakhs and in Wedt
Punjab abeut § lakh. There is mp reliable estimate of the number lefi in
Fagt Bengal. The number of Musiims left in Indin is of the onder of 37-38
millions,

{ei Ulaims aggregating to about 16 crores of rupees were filed by uon-
Muslim refugees before the Registrar of Claims. New Delhi upto 28th Janunary,
194K Similar ¢laims filed before the Registray st Ajmer amount to abent
Hs. 6 crores. No informafion is available about the valne of the elaims filed
o ast Punjab and other Provioees in Indiz.  No information is alo available
in 1egard fo the cluitos filed in Pakistan by Muslim evacuees from India and
it ie not possible to say how much property was left by them in India,

{f) For the present, Custedians of Fvasuees’ Property who. have been
appainted in, Tndia and Pakistan have taker charge of the properties left behind
by the Eencuees from the respective emmiries.  Tn Delbi, vesidentinl buildings
in predominantly. Muslim localities lave heen kept. nuder Tock and ke against
che retmn of Muslim evacuees. Residential buildings in other areag ag well
a8 agricultural lands have bheen let out to evacuee, from Pakistan while care-
takers have Leen appointed for industrial property and business premises,
No preeise information is available of the procedure that Las Leen adopted
by the Custodian in Pakistan. The question of uniform treabment of the
properties left behind by Hindus nnd Sikhs in Pakistan aud Muslimg in Tndin
was discussed at a conference which was heid in December 1947, and details
ara vow being examined by n Sub-Commiftee appointed by the eanference.

Shri M: Ananthassyanam Ayysagar: Tr it a fact that all the hanses which
‘bave: been vacated by non-Muslini véfugees from Pa¥istan have heen allowed
"o be ocenpied in Pakistun hy fhe people of Dukistan 9 : o
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The Honourable Pandit Jawaharlal Nehru: 1 cannot answer that” question
sbout all the houses vacated by non-Muslims in Pakistan but I think 'a very
large number of them bave certainly been occupied.

Shri M. Ananthasayanam Ayyangar: As in the case of agricultural land
cannot the houses vacated by Muslims in India be allowed to be occupied by
the non-Muslim refugees from Pakistan?

The Honourable Pandit Jawaharlal Nehru: They have been so allowed
except in very selected areas of Delhi city.

Shri M. Ananthasayanam Ayyangar: What is the object in e\dudmg enbry
into those areas? Is it on account of the fear. that there may be some trouble?

" The Honourable Pandit Jawaharlal Nebru: That is due to a certain policy
which the Government has adopted. If the House desires to go into thab
question, the answer would be rather lengthy. After very careful consideration
it wag decided that in the predommantlv “Muslim mohallas (mohallas ‘which
-are now predominantly Muslim in Delhi) all houses left in between other
Muslim houses should be allowed to remain vacant, partly in order to allow
the owners of the houses to return and secondly, because if they were oceupied
Hindu or Sikh refugees, there was a tenckn(v on the part of the Muslim
xeﬂdents of the other hous/es next door to leave their houses, because they felt
that they were being nushed out. There was u tendeney to push out the
Muslim residents of the nexghbommrr houscs.  Tn mr]m to prevent that
tendency -toking effect we decided in thmc p'lrtlcn]ar areag to reserve -these
- houses.- -
.Even now there are a number of Mllz:llm residents_of Delhi in one or two
ce "1ps near about, who, we hope, will return to their houses in the city.

Dr. B. Pattabhi Sitaramayya: Who pushes them: out, Sir?
The Honourable Pandit Jawaharlal Nehru: Normally: the Hmdu and Sikh
refugees who have come here.

Dr. B.- Pattabhi Sitaramayya: Can 1t Zot he contrnﬂed by the authm-meq
responsible for law and order?.

The Honourable Pandit Jawaharlal Nehru: Yecs, to a conmderable extent it
has been controlled.

"Shri Ramnarayan Singh: Sir, what arc the \tovs thnt Govermment arve
taking to recover pmperh belonging to Hindus .and Sikhs who have mlgrattd
from “Pakistan?

The Homourable Pandit Jawaharlal Nehru: Does the Honourable Member
refer to movable property-or immovable property ?

Shri Ramnarayan Singh: All kinds of property, Sir.

The Honourable Pandit Jawaharlal Nehru: This question of property has
been considered repeatedly in conferences between the two Dominions and
various resolutions—of course very good en paper—have been. passed; but in
effect nothing very much has hean done. - Both the Governments have agreed
that property left. behind by refugees .belongs to their owners and would
continue to belong to them. Certain custodians hold them in trust for their

owners. The question of occupying immovable property hag not at present

arisen because the owners are not there to occupy them. The question of
movable property bas arisen on several occasions and some attempts hn.vr
been made to transfer them, but not with-much success-

Pandit Hirday Nath Kunzru: How long do Government propose to allow
vacant houses in predominantly Muslim localities to remain unoccupied?

The Homourable Pandit Jawaharlal Nehru:.T am afraid ‘T canuot fix _eny
definite date.
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Pandit Hirday Nath Kuazru: Are Government clear-n their mind that these
houses should not be allowed to remain unoceupied indefinitely? .

The Honourable Pandit Jawaharlal Nehru: But obviously no house can be.
allowed to remain unoccupied indefinitely.

Shri M, Ananthasayanam Ayyangar: Wherever agricultural land has been
let out to tenant farmers have there been any applications from owners who
have gune away to Pakistan for sending them the rent due fo them on the land?

The Honourable Pandit Jawaharlal Nehru: I do not know, Sir.
-ACTIVITIES OF WELFARE DEPASTMENT AT JHARIA re COAL MINE LABOURERS

240. *Shri Ramnarayan Singh: Will the Honourable Minister of Labour be
pleased to state the presemt activities of the Welfare Department at Jharin, in
eonnection with the coal mine labourers? .

The Honourable Shri Jagjivan Ram: A statement giving an account of the
welfure activities carried out by or on behalf of the Coal Mines Labour Welfare.
Fund was laid vu the talle of the House in reply 80, part (b) of starred question
No. 724 put by the Honouruble Member on the 9th December, 1947. A state-
ment giving a brief account of the further progress in regard to welfare
activitics is placed on the tahle of the House.

A printed Memorandum showing the activities of the Fund in greater detail -
has been circulated to all nembers of the House at the beginning of this
session.

Brief account of the activikies of the Coal Mines Labour Welfare Fund during December 1047
and Januery 1948,

‘Housing—The main pre-occupation of the Fund during this period was the sclieme for the
oonstruction of 50,000 houses for coal miners at an estimated cost of Rs. 3,500 per house.
Becanse of the difficulty in getting suitable plois of coal free land for bnilding townships, it
is proposed to construct about 21,000 houses on land now awned by collieries, on condition thad
the hnusez after construction are transferred to the Honzing Board., which is being set up
under the Caal Mines Labour Welfare Fund Ael, 5300 of these houses are expected io be on
railway collicricong, :

Stepe are being taken to cunstruct a township of 9,000 houses in Mohuda and about 2,500
houses in Bhuli, For solving the transport problem in Mohnda, Ministry of Railways are
arranging for a detailed engiueering survey. The Central Waterways Irrigation and Navigu-
tion Commission have already examined the question of water supply and their roport i
expected shortly,

In Bbuli, where a few experimeutal houses have slreudy bLeen built, tenders huve been
sccepted and works orders issned for the comstenotion of the first 750 housea.

The Bengal Coalfields Sub-Committee of the Coal Mines Labour Welfare Fund Advisory
Committer have Lesn able to eelect 15 sites in the Ranigwnj coalfield for small group of abont
BOO miners” houses each. Steps are being taken to get the rites examined by experts and to
soquire sucl of those as are suitable.

- Direct - respunsibility for the exccution of the housing scheme, as well as all construction

orks of ibe Fund in Bengal and Bihar, hes been transferred from Central Public Works

pariment Lo the Fund iteelf. A Superintending Engineer with nccessary staff has been
appointed for this purpose.

Medical Facilities —Regional hospitals and Maternity and Chill Welfare Centres at Tisra,
Katras. Chora and Searsole have Leen constracted and are bieing equipned. . Sone of the meﬁi-
cal equipnents are being obtained through the Directorate General of Disposals.  Advertise-
menie for staff have Loen issued and selection will be made shortly. Arrangnements for water
wmpply, electricity ete.. are being made. . .

Anti-malaria operstions are being continued as before and the incidenve of waluria v the
coslfields has Twen considerably reduced. On the preventive ride, intensive larvicidal menenves
directed against aquatic stages of mosquitoes are reinforeed hy their spray killing with
P. D. T. The new anti-malaria drug Paludrine is used on the. curative side. . With affect
from tite 1st March ‘1948; the Malaria Institute of Indis will take over ‘the nalavia control
operation iir éhirKoren conlfields algo under their direct comtroh -7 - L s

With. & view to tackle the problem: of tub losis, it is ]ilﬂmm-d to constenet «dbaring
104849 three stitic clinics st places to be selected by the Coal Mines Tahour” Wolfure Fund,
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Advisory Committee. The clinics are expected to coat about Hs 6,060,000 non-recurring and
Rs. 1,209,000 recurring. The possibility of reserving ten beds for T B padients in each of

the two Central Hospituls under construction in the Jharia und Baniganj coalficlds is also being
congidered.

A grant of R 25,000 has been made for the purchace, from the C'onl Mines Labour Welfare

E;nd. of an ‘X’ Ray Unit for the benefiv of collievy workers in the Central Provinces ocoal-
ds.

Another grant of Rs. 14,000 has been made to the Bengal Coalfields Sub-Committee of the
Coal Mines Labour Welfare Fund Advisory Committes for organising and conducting a second
refresher course of training for the medical officers in rollieries.

H_’unu:u'e Weljare.—Fouricen demoustration cenlres, where visual and craft et!uvaﬂ.im_iu
provided to women and children in the coalfields. have so far started functioning. Tlie section
aleo runs shops where consumer goods sre made available to miners at appreciahly less than

market rate~—economy being effected by bulk wholesale purchase—and operates a meobile
cinema displaying edncative filras.

Miscellanvous.—During the quarter ending December 1947, the mobile shops visited

collieries and sold consumer goods such as alaminium utenssils, ready-made garments. wrollen
goods ete., workh Rs. 28,000,

The mobile cinema van continued to provids recveation to the mining folk. On an average,
20 shows per month were put up.
The mohbile canteen is very popular and is running without loss.

A grant of Rs. 1,200 was recently sanctioned in favour of the Cirdih Tailway Collieries for
holding a Labour Weltare Exhibition.

IMPLEMENTATION oF Kost DEVELOPMENT SCHEME

241, *Shri Ramnarayan Singh: Will the Honouruble Minister of Works,
Mines and Power be plessed to state the steps which are being taken to iruple-
ment the Kosi Development Bcheme?

The Honourable Shri N. V. @adgil: The Central Water Power Drrigation and
Navigation Commission, who have been dealimy with the Kosi Scheme, are
stili engaged on preliminary investigations and surveys. Thév lgye submitted
to the Governinent of Tndia a preliminary report! on the Kosi Project, copies
of which are laid on the table. As soou as the iuvestigations are completed,
the Commission will submit a detailed Projeet report when further uetion will
be considered in consultation with the Governments of Bihar and Nepal.

Shri Ramnarayan Singh: By what time does the Honourable Minister expect
the investigationg to be completed?

The Honourable Shri N, V. @Gadgil: I ahout eightecn onths™ time. Bir.

Shri M, Ananthagayanam Ayyangar: May 1 know from the Honourable
Mivister if in the group of wen who are investigating into this scheme there
are any persons who were at any time eomnected with the building of dams
in any part of India?

The Honourable Shri N. V. Gadgil: The percons engaged in the preliminary
investigations are experienced engineers and ure recroited from all the provinces
of this country. .

Shri M. Ananthasayanam Ayysngsr: May I know if any of them had amy
practical experience in the ronstruction of dams, e.g., the Mettur dam in

. ‘Madrus and other dams in the Bombay Presidency.

The Honourable Bhri N. V. Gadgll: T require notice of that question.
8hr; Ramnarayan Singh: fir, what are the matters for investigation?

“.tlsiqinprinteé Tn These Diebates. A ocepy has been placod in the Libgary of the Homse.—
‘24, of D.
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".'io Honourable Shri N. V. Gadgil: All matters which are relevaut to the
construction of this project are the matters which are to be investigated.

Shri Ranmarayan Singh: May I know what portion of the investigation hua
been completed by, rowi? \ .

The Honourable Shri N. V. Gadgil: I have laid a copy of the preliminary.
report on the table. which contains about 2 dozen maps dealing with the various
aspects of the scheme and if the Honourgble Member is so interested and
jnolined he can go through them at leisure.

+  ghri M. Ananthassyanam Ayyangar: May I ask the Honourable Minister if
there is any proposal to send any of these gentlemen to foreign countries to-
get experience before they undertake the work.

The Honoursbie Shri N. V. Gadgil: Some of them have already been and
%re working not only ou this scheme, but also on others,
Shri M. Ananthassyanam Ayyangar: May 1 ask the Honoursble Minister

if before finulising the scheme, it will be placed befere other persons who are
experienced in the construction of dams?

The Hononrable Shri N. V. Gadgil: That is usually done and | may point
out for the information of my Fonoursble friend that so far as”the Mahanadi
project. is concerned, we have appointed a committee of experts in which there,
are two American experts whom we have invited for a period of two months.

-

INpIAN OFFICERS IN SECRETARIATS OF VARIOUS EMBASSIES.

249, *Shri Rohini Kumar Ohaudhuri: () Will the Honourable the Prime
Minister be pleased to state how many Indian Officers have been taken in the
Secretariats of the different Embassies?

(b) How many of them were recruited through the Federal Public Service
@ommission ?

(¢) How many of them were directly recruited ?

(d) How many of these directly recruited persons had previous experience of
Secretariat work in Provincial or Central Government?

(8) To what provinces do the officers mentioned in part (1) above belong?

The Honourable Pandit Jawaharlal Nehru: (a) to (e). A statement contsin-
ing the required information is placed on the table ef the House.
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T, OF INp1a

243. *Shri Rohini Kumar Chaudhuri: Will the Honourable the Pritne Minis-
ter be pleased to state if appeals which lie to the Privy Council from difierent
High Courts and Chief Courts under the present law, are being now entertained
by the Federal Court of India and if 50, has the wumber of judges in the Federat
Court been increased to cope with the additional work?

The Honcurable Pandit Jawaharlal Nehru: T invite the Honourable Men-
ber’s attention to sections 3, 5 and 7 of the Federal Court (Enlargement of
Juriediction) Act, 1947, The question of increase in the number of Judges

will be eonsidered as and when necessary.  No snch necessity has thus far
arisen,

ENTERTAINMENT Op APPEALS To PrIvy CovxNen. vy Frpkran Cou

REuky axy Remapiaratior or Rercerks ¥royM Sinn

‘244. *@iani Gurmukh Singh Musatar: (a) Will the Honoursble Minister of
Relief and Rehabilitation be pleased to state what arrangementa have bheen made-
for the rolief and rehabilitation of refugees from Sind?

{b) Have Government prepured any plan to accommodate those refugees in
particular regions. district-wise, as has been done in the Kast Punjab in the case-
of refugees from West Punjah and N.W . F 1. °

(¢) I 8o, do Government propose fo lny a statement  xhowing the details of
the said scheine on the table of the House? :

(d} How many of the ugriculturist Sindhi refugees have been allotted agricul-
tural land and how many of the non-agriculturist ~Sindhi  refugees huve been
granted loans to start business?

The Honourable Shri N. V. @adgil: (a) A Directorate General has been set
up to look after the immediate problems -of reception snd relief of refugees
from Sind.  Directors have been appointed ut Bombay, Rajkot in Kathiawar,
Marwar and Nagpur in Central Provinees. Adequate quantities of food supplies,
clothing, blankets and medicines ave being mude availuble at the camps which
have been and will be set up for the reception of these refugees near Bombay, in
Kathiawar, in Rajputana and in the Centrul Provinces. The rehabilitation of

Sind refugees will also be purt of the duties of the Rehabilitation and Develop-
ment Board.

(b) and (¢). No district-wise allotment has been worked out; but it is
expected that refugees from Sind will he acconmmodated mostly in Rajputana,
Ajmer, Bombay_ Central Provinces and Kuthiawar, The primary need at

present is to make adequate arrangements for evacuation and immediate relief
and this is being dome.

(d) Tt is known that some of the Bindbi agriculturists are being settled on
land in Udaipur State. Others are retirning to the places where they have
ties. No sepurate statistics relating o relief and re-rettlement of  Bindhi
refugees have heen kept so far.

Shri Jainarain Vyas:

Does the Government know that the refugees whe
bave settled down in the

States of Rajputana ave not given the facilities whigh
the bona-fide residents of the place enjoy in the matter of servics. in the
matber of carrving on professions, and therefors they have to leave for other
Plsces in order to eke oub their livelihond?

‘The Momourable Shri N. V., Gadgil: Ti is not possible to give informatien
on this partioular point immediatelv, but T will call for inforreation.

Shri Jaimarain Vyas: Will the Government ses that the Sindhi refugees

scttled down im Jodhpur are givem the facilities actorded to the bone-fode-
residénts of the place?
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The Honourable Bhri N. V. Gadgil: | do not understand what kind of-
fucilities are given to Rindhi refugeer as ausinst facilities uecorded to the bona-
fide residents of the Jodhpur State. I think it is u watter of experience for.
the Honourablo Member himself.

Shri Jainarain Vyas: In ihe case of the bonefide residents.....
Mr. Speaker: Does the Honouruble Member propose to argue the matter?

Shri Jainarain Vyas: No, Sir. 1 wm just putting s question. In my first
guestion L suid that in the matter of employment and in the matter of service
the bona-fide residents of the place get certain faeilities which the refugees de
aot.  Will the Honowrable Mivister write to the States concerned to see that
these facilitis are given to the Sindhi and other refugees who have gettled down
there?

The Honourable Bhri N. V. Gadgil: T shall comsider this.
DiaMoxp Mings 15y Hirakup 1¥ Samparpvur DisTRIOT (RISSA

245. *Shri Lakshminarayan Sahu: Will the Honourable Minister of Works.
Mines and Power be pleased to state:

(#) whether Government have any information that diamond mines existed im
the past in Hirskud in the distriet of Sumbalpur in Orissa; and

(b} il so, whether GGavernment propose to take steps to prospect diamond im
Hijrakud?

The Honourable Shri N, V. Gadgil: (») Governmenb have no information
that disnmond mines existed in the past in Hirakud in Sambalpur district. 1%
ig said that dimmonds were occasiounlly picked vp in the past in the river near
Hirakud. Dr. V. Ball of the (icological Survey of India visited the ares in
1875-76 and made a thorongh investigation; hut ne digmonds were discovered.
Buhsequent (Geologicul investigations confirm the view that there are no
diamond nines at Hirakud,

(b Does not arise.

Shri H. V. Eamath: Whare have all the diamonds of ancient Indin dis-
appenred ? '

Mr, Speaker: Order. order. Next question.

HEPRESENTATION To DORITGAL ¥or INpEPENDENCE oF Damax, Div axp Goa

246. *Shri V. 0. Kesava Rao: (a) Will the Honourable the Prime Minister
be pleased to state-whether represeutations have beeu made to Portugal in the
matter of granting complete mdependence to the inhabitasts of Daman, Diu
and Goa?

(b) Have Government uny dircet diplomatic facility at Lishon, and if no#,
through what channel have these representations been made?

(¢) If the answer to purt (a) above be in the negativg, do Govermment proposs
to consider the question of making an early representation in this matter?

The Homourable Pundit Jawaharlal Nehru: (a) No formal representatién
has been made to the Portuguese authorities but some informal converdatiens
have taken place.

(b) There 15 no Indian diplomatic representative in Ldsbon; the informal
conversutions nave tnken place in T.ondon Letwesn our High Odmissioner
and the Portuguese Armbassader.
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(¢) The Government of India are at present considering the question of
exchanging diplomatic representatives with Portigdl. Pending such exchange,
the future of Pertuguese pessessions in India must remain the subject of in-
formal discussion, as and when opportunity occurs.

Shri V. 0. Kesava Rao: May I know the number of the Goans belonging to
the Portuguese Settlements staying in India?

f't'iho Honourable Pandit Jawaharlal Nehru: There are a very large number
1c) em. .

Loss or Inpia’s Fixances pue 1o ForEigy INSURANCE COMPANIBS

247. *Shri V, C. Kesava Rao: Will the Honourable Minister of Commaecrce
be pleased to state:

_ (a) the number of foreign Insurance Companies working in India—nation-wise
in life, fire, marine and accident insurances;
(b) the amount going out of Indis to various countries from this source?

(c) the amount that Indian Insurance compauies pay to foreign countries for
re-insurance of risks; and

-(d) whether in view of the financial drain to the couniry due to the operation
of these insurance companies, Government propose to consider the question of
bringing in legislation to control this drain?

The Honourable Mr. 0. H, Bhabha: (a) I am placing on the table of the
House a statement containing the requisite information.

(b) and (c). The information ig not readily available.

(d) Government will consider this question.

Statement

Bhowing the number of foreign Insurance Companics working in India in lifs,
fire, marine and dccident snsurances.

Country in which constituted Life Fire Marine Misc.
United Kingdom* . 11 47 35 46
Auétralia . 6 5 3
Canada . 2 3 1 2
Hongkong . . B 4 -1
Btraits Bettlements . . 2 1 1
Africa . 1 1 vee v
0.8, A . B 8 5
Bwitkerland . 1 2 v
. ,Jtvvs R . . . . 1 ]

T

*Induding 6 insurers holdi standing contracts wi_t.hlllloﬁdn.'
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PRAINING OF INDIAN OrFicERs 1y Manwe Biowogy avp Caraciry oF Traismwe
8arr DUFFERN

248, *Shri V. C. Kellva Rao: Will the Honourable Minister of Cominerce be
pleased to state:

(a) what is the capacity of the training ship Dufferin for training executive,
and engineering cadets;

{(b) whether, in view of the contemplated expansion of the shipping indusiry,
Government -propose 1o consider the question of increasing the training capacity
af Dufferin or having one or two similar establishments for training cadets;

(c) whether Government are aware that for fishing fleets, specially {rained
men bave to be brought from England, as our officers are not trained in Marine
Biology ; and

(d) whether Government propose to consider the question of instituting a
eombined course for officers to merchant ships as well as deep sea fishing fleets?

The Eomambla Mr. C. H. Bhabha: (1) The present annual intake of the
training ship is fifty cadets, twenty-five for the executive branch and twent}'
five for the. engineering branch.

ib) Yes, Sir. Government have already set up-a spamul Committes o
examine the question of the expunsion of training facilities for merehant navy
ofiicers and their final recommendations are awaited.

(¢) and (d). The Special Committee hus been asked to mvestlgate the

_pogsﬂnhty of providing coaching facilities and of helding examinations for

e:‘hﬁlcates of competency for Officers-of merchant’ ships as well as “fishing
vessels

AxpEBAs 1x INDIAX SHOOL .0F MINES AND QUOTA ¥OB EAGH PBOVINGE

-© 249, *Shri V. 0. Kesava Rao: Will the Honourable Minister of Works, Mineg
and Power be pleased to state:

(a) the total annual intake of students in the Indian School of Mines and their
number province-wise ;

_{b) whether Government have fixed a quota for each province ;

(¢) the number of Andhras undergoing training in the Indian Sahool of Mines;
and
(d) whether in view of the fact that some of the largest mica mines are in the

districts, Government propose to fix an eqmmble quota for Andhras inm
thia sehool? -

The Honourable Shri N. V. Gadg:l.l (a) and (b). The existing annual intake
of students, in the Indian School of Mines, Dhanbad, is twenty-four and their
number provinee and st'lt_e wise, Juring tha cwrent year 19047-48, is as f(_)HoWs

Madras
. Bengal
" Bihat
Orissa
Bombay
0. P
Punjah
C. P
Agsam -
N.W.F. P, sl
Baluchistan .

— b e b b e b e DBD B
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(¢) There are no students from the Andhra Districts vow uundergeing traim-
g in the School,

(d) Government have already fixed an equitable quota for the Madras Pro-
vinge in which the Andhra Districts aye situated. They do not propese te fix
quotas distriet wise.

Shri M Ananthasgyanam Ayyamgar: Mav | koow the number of applica-
tiena recgived and how many have to be turned vut for want. of adcommodation?

The HMonpourable Shri N, V. @adgil: A large nnmber. Only recently e
Standing Finunce Committee hag sanctioned an expunsion scheme and fraw
next year the total number will be about sixty.

Shri V. €. Eesava Bao: Muy | know the post-war plins for the expansion
-of the School of Mines?

The Monourabls Shri N, V. @adgil: The (onunitiee thar was appointed has
made a Report and some of the recommendations of thut Committee have been
recently impleniented with the sanciion of the Standing Finance Committes,
and one of rthe recommendations is 1o increase tha nnmhor of students which
-will become about sixty, ’

Shri Eohihi Kumar Ohaudhuri: May | know mi what basis quotas of sfudents
-are allotted to the different Provinces?

The Honourable Shri N, V. @adgil: On all relevaut considerations, including
-population, size of the torritory and the capucity of the people of the Pravince.

Dr. P. S. Deshmukh: Will the Honommuble Minister consider the proposal
to open any other Schaolg? '

The Honourable Shri N. V. Gadgil: Not vet.

sm E. V., Kamath: ll}' “r-.upm.'ir'\‘ dome the Honnurahle Minister mean
intellectnal or physical capacity ?

The Honourable Shri N, V. @adgil: 1niell-ciual,

SHri Rebini Kumar Okandhuri: [n o I'rovinee like Assatu mining Las not
been developed wuch though there are great resources, Wil the pasitien of
sueh undeveloped Provinces be taken intn considerafion in alleting the num.
ber of seatw?

; The Honourable Shri W. V. @adgil: T think that is also taken into considera~
on. '

Sl BH. V. Ramath: Has the Honourable Minister gol any tests for gaugi
the infellectual capscity of the oandidates? ' KAUETE

rable Shri W. V. @Gadgil: The Honourable questioner lmows very
well Faak such things are usually practized in all the selection. commiithees.
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CEITERION FOBM ALLOTMEXT OF (GOVERNMENT QUARTERS TO NoN-(AZETTED
STAFF FROM IAKISTAN,

250 *Shri H. J. Khandekar: (a) Will the Honourable Minister of Works,
Mines and Power be pleased to state what was the criterion for allotment of
Government quarters to non-gazetted staff repatriated from Pakistan?

(b) Is it & fact that claims of a number of such 1nen holding permanent
appointments were ignored, whereas temnporsry staff with shorter service was
provided with aceommedafion ?

(Sz} Do Government propose to consider the desirability of counting the service
rendefed by such staff in Pakistan as the sole factor for determining the eligibi-
-lity for aHotment of quarters as is done in the case of similar staff employad in
New Delhi?

The Mopourable Shri N. V. @adgil: (a) The sole _criterion for making
allotments, to the staff repatrinted from Pakistan is debtal length of servite,
ingluding service remdered in Pakistun prisr to repatriatisn.

(b} Ne
(¢) Does not arise in view of the auswer to part (») above.
Coasral TRANSPORT DONE BY OUNTY-CRAFT AGALNST POWER-DRIVEN SHIpPs

261, *Shri B. R. Diwakar: (a) Will the Honourable Minister of Commerce be
plessed to sthte saparately the total coastal tanuage of cargo carried by country-
craft and that by power-driven ships?

(b) What steps ave being tsken to encourage country-oraft which is handling
& good partivn of coustal trunsport?

_ (@) In view of the shortage of the coustal 'sbipp'mg, do  Geovernwent intend
giving some protection te commtry-craft againgt comnpetition by powar-driven
coarterd? i

The Honourable Mr. ¢. H. Bhabha: (#) The temnages of coastal cargo
catried by country-craft and power-driven ships per year are approximately 1
ﬂndK2'5 ;mlliems respedtively. The figures inslude traffic to and from the port
of Kargehi.

(b) und (o). Goverswent huve at present under considerntion the question
of the gteps te be taken for the development of the suiling vessel trgfe and for
secuting ce-orflinnfion uf chipping and sailing vessel services



PRINTING AND CIRCULATION OF STATEMENTS LAID ON THE TABLE
N ANSWENL TO QUESTIONS AND DELAY N PRINTING THE
ASSEMBLY DEBATES, )

Dr. B. Pattabhi Sitaramayya (Madrss: General): May I request you, Sir,
to direct that the statement furnished in answer to question No, 242 today
regarding recruitment to Foreign Embassies, be immediately drculated to us?
You were good enough to state some time ugo when the question wag firsf
raised that very important statements shoulq be immediately furnished to us.
This is a very important statement. Along with that, Sir, 1 would like to
couple the contract relating to the Andamans in answer to & question dated
tha 6th February. .

Your attention has already been invited to the fact, Sir, fhiat we have not
got the proceedings of even the first meeting of this session and this ig rather
unugual in view of the fact that in former sessions they used to be furnished
much more quickly,

Mr. Speaker: As regards the latter request, I am sorry that the mabter does
moi 1e8t in the hunds of the Asserably Department. Our difficulties chiefly are
with the press, and I may inform Honourable Members that thers has been a
proposal, adopted long long ugo, thab the Assembly should have a separate
press of its own. But at present difficulties are being experienced over obtaim-
ing the necessary machinery and necessary materials for building, - ete. Bo
that question has to be shelved over; and the position in the press, I may also
invite the attention of the Honoursble Minister, has considerably deteriorated.
Not only are there delays in getting printing work done, buf-the work turned
out is so meflicient that cven the correction of proofs a number of times leaves
& number of mistakes. I had referred to this poiut once, when I explained as.
to why Bills or Select Committee Reports could not be placed before the House
as early a8 one would wish. 8o, that disposes of the latter part of the question.
I might make a suggestion, as to whether it is not possible to set apart -a sec-
tion of the press only for the work of the Assembly during the period of the
sessions, but it is for the Honourable Minister to ennsider ag to bow far it is
possible. ’ T o . )

As regards the two statements that the Honourable Member wishes to have
circulated, T will look into them ang then decide. . :

Dr. B, Pattabhi Sitaramayya: Thank vou, Sir. T did not want to mention
thiz as a eomplaint. : ’

Mr. Spesker: 1 do not-take it in that light,

Shri Rohini Kumar Chandhuri (Assam: General); When a statement is laid
on the table in reply to a question, is it possible to supply a copy?

Mr. Speaker: Tt has been stated by me before that, all The statements that
are submibted are placed immediately on the table, and from lunch hour, they
ave transferred to the Library table. " So, if any Honourable Member s desirous
of having it immediately there and then, he can have s look at it,

Dr, B. Pattabhi Sitaramayya: But that outs off all charices of supplementary
gueslions unless you take them after the lunch hour,

Mr. Bpeaker: That is not possible. The point is that we must now, with
the ehange in the set up, also appreciate the neceasity of a change in the
menner of putbing guestions and in the type of information that onme calls for.
1 find many questions ask for information which cannot be supplied in a short
reply. It does necessitate n statement. If, therefore, starred questions are
reptricled ogly for the purpose of obtaining information there ang then and
Honourable Members put in unstarred questions for information of a lengthy
haracter, i# will be more convenient.
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Dr. B. Pattabhi Sitaramayya: When will that information be given?

. M, Speaker: 'fhe same day. Later on, it wili be printed, but on the same
day it will be laid on the table ag answers to starred questions.

Shri B, Dag (Orissa: General): Unfortunately departments do no¥ appear 40
help.

Mr. Speaker: That is a matter for argument. It will be for Honourable
M- mbers to help in that direction. If they begin, others will follow.

Shri B. Das: How can we help bureaucratic departments?
Mr. Speaker: We will discuss that in my chamber.

Haji Abdua Sattar Haji Ishaq Sait (Madras: Muslim): May I be perrnitted
to add that invariably extra copies of statements and written replies are always
available with the Secretary? Ag a matter of fact, just now I asked for apewer
to a question and I got it.

Mr, Speaker: These have been always given to the Honourable Members
T have stated that before also.

- Mr, BR. K. Sidhva (C.P. and Berar: General): May I be perm tted to add
some remarks sbout the proceedings, which Dr. Pattabhi mentioned in the
House? We are.........

Mr, Speaker: | am not permitting uny debate.

Mr. B. K. Sidhva: I only wanted to draw your attention to the fact thab
we do not get the proceedings of this House very promptly and therefors we
are considerably handicapped. T understand that previously the proceedings
were available within a fortnight. In the Parliament of England proceedings
arc available within a week, and I understand our own press is W ing very
oxpeditiously for the printing of the constitution and within & week that will
be available. Until the Department has its own press, members should be
enabled to have the proceedings at least within a fortnight. I would therefore
request you, Sir, to tell the Government to expedite the printing of the pro-
ceedings as we really are considerably handicapped for purposes of reference.

Mr. Speaker: If the Honourable Member had followed me, T have already
conveyed the suggestion to the Honourable Minister that a part of the press
should be specisily set apart for Assembly work only during the sessions and
that will lead to expediting the work.

WORKMEN'S STATE INSURANCE BILL

PrassN¥aTioN OF THN REPORT or ThHE SmLEc? CoMMrryss

The Honourable Shri Jagitwan Ram (Minister for Labour): Sir, I preseat
the report of the Select Committee on the Bill to provide for ocertain benefits
to workmen employed in or in comnection with work of factories in ease of
sickness, maternity and accident, and to make provision for certain other
metters in reletion thereto.



CHILD MARRIAGE RESTRAINT (AMENDMENT) BILL -
(Amendment of Sections 8, 4. 5, eto.)
Mr. Bpeaker: The House will now proceed with the legislative business.
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Pandit Thakur Das Bhargava (East Punjab: General): Mr. Speaker, 1 under-
stand from a reliable source that the Government itself is placing before
the House a Bill to amend the ‘‘Child Marriage Restraint Act’’. In the hope,
therefore. that it will come up for consideration dur'ng this Session, I am not.
at present, moving the motion for Select Committee regarding my own Bill.

Mr. Speaker: Is the Honourable Member not moving the motion?

Pandit Thakur Das Bhargava: I am not moving my motion.

INSURANCE (AMENDMENT) BILL °
§hri T. A. Ramalingam Ohettiar (Madras: General): Sir, 1 beg to move:

“That the Bill further to amend the Indian Insurance Act, 1938, be taken into com-
sideration.’’ 1 . .
30- ive Insurance Societies, Sir, have been formed for the purpose o
-hall(;iz goptirgt;‘l;rer_m;iou“of the people both in the rural parts anq in towns.
‘They havé gob their agents in the villages and through the ‘Viflage Co-operative
-Bocietiea they insure people of small means up to Rs. 1,000 or Rs. 2!000. That
.is the general purpose for which thesg societies were formgd. In view of that
fact, in’ the Act of 1938 these societies were allowed to issue policies for all
sums even below Rs. 500, which was the minimum fixed for insurance societies
at the time. Later on, Sir, an amendment was proposed for the Insurance
.Act, one of the terms of which was that two other categories of 'socmtles,
namely the Mutual Insurance Societies and Provident Societies, which were
also allowed to issue’ policies below Rs. 500, should be taken away from this
exemption as they were dealing generally with larger amounts and there was
no geed to allow them to continue the issue of these smaller policies and in
view of the fact that the Government thought that certain other

,12 Noox restrictions ought to be placed on those Societies. But the Govern-
ment intended that the exemption should continue to apply to the Co-operative
Insurance Societies. So, in the Bill that was brought before this House by *he
Government the exemption was maintained so far as the Co-operative 1nsurance
Societies were concerned and that exemption was taken away from the other
categories of Societies. Unfortunately this position was not understood in this
House and by an amendment which was moved on the spur of the moment the
exemption was taken away from the Co-operative Societies also. It was quite
unintentional and the Government never meant, Sir, that it ought to be done.
‘When this was represénted to the Government they brought forward an amend-
saent in their own Second Amendment Bill o restore the exemption that was
gested to these Insutance Societies. Well, 8ir, the Belect Committes also
which sat on that amending Bill, in' their Report which was placed before this
House only a short while ago, recommended that the exemption should be
restored to the Co-operstive Insurance Societies. 8ir, I have brought forward
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his Bill only to grant thet exemption which unfortunstely was taken away by
:h:linooneep{ion g: the spur Z?pthe moment by & member that moved the -
‘amendment when the first amending Bill was brought in this House, and which
was admitted by the Government to have beem taken away by an error snd
approved by the Select Committee which sat on the Second Insurance Amond_-
ing Bill. LAt i

I have brought this forward separately for the simple reason that I feared
that the Second Insurance Amending Bill which the Government brought
forward may not be got through in this Session, and as I found the Government
have withdrawn that Bill and are going to bring forward another Bill later on.
So it has become very necessary that this Bill should go through now. I may
say, Sir, that in the last two years the Co-operative Insurance Societies have
suffered much because this exemption was taken away; and the poor people in
both the rural and urban areas who were insuring for smaller amounts than
Rs. 1,000 have also suffered because they could not be served by the other
institutions which are in existence. So I move, Sir, that this Bill be taken
into consideration.

Mr, Speaker: Motion moved:

. “That the Bill further to amend the Indian Insurance Act, 1938, be taken into considers-
tion."’

The Honourable Mr. C. H. Bhabha (Minister for Commerce): Sir, as has-
been stated by the Honourable Member Mr. Chettiar, it was by inadvertence:
that the special concession or recognition that was given to Co-operative
Insurance Societies was withdrawn by the Amendment Act of 1946. Govern-
ment’s attention was drawn to this and they themselves intended to rectify
this error. As a matter of fact, after the Select Committee stage in the new
Bill which was withdrawn with the permission of the Hpuse a few, days ago,
this “mistake was sought to be rectified. Government feel that Ehis ig" very
necegsary and that is why they are accepting this Amendment subject to & few
technical changes; notice of such teclmical amendments has already been given
to the Iouse. So Government is accepting this Bill.

Mr. Speaker: The question is:

“That the Bill further to amend the Indian Insurance Act, 1838, be taken into considers
tion."”

The motion was adopied.

The Honourable Mr, O. H. Bhabha: Sir, I move an amendment to Clause 2
a8 follows:

Act, 'Il'hg;;.u_:’e cl;:;s;é{fv the Bill, after the figure ‘4’ the words and figures ‘of the Insur§nce

Well, the notice that has been given by the Honourable Member is defective
and the Legislative Department feels that to clarify the whole issue, as it > as
got a bearing on the Insurance Act of 1938, the words ‘‘of the Insurance’ Act,
1988"" should be inserted. .

Mr. Speaker: I feel a difficulty—only a verbal one. I helieve the figure
referred to is the Roman figure IV. Then what about the words ‘‘of this Act’’?
. f.r&eis Honourable Mr. 0. H. Bhabha: To make it more specific, instead of

o Act”, T have proposed ‘‘of the Insurance Act, 1938,

Mr, Speaker: That means the words ‘‘of this Act’’ must be deleted.

The Honourable Mr. 0, H. Bhabha: Yes, Sir.

Mr. Speaker: Then I ghall put it in the amended form.

Amendment moved: Py

“That in clause 2 of the Bill, after the figure ‘IV’ the words figures ¢ .
Imvacsmos Act, T030' -be inssrted; and the w&da'g‘al this -Act' be -m:ifi-- of the
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. Shri T. A. Ramalingam Chettiar: Sir, T accept the amendment.
“'Mr. Speaker: The question is: . ‘
“That in clawse 2 of the Bill, after the figure "IV’ the words and figures ‘of .the
Josurance Act, 1938 le inserted, and the words ‘of this Act’ be omitted.”
‘The motion was adopted.
Mr. Speaker: The question is:
“That clause 2 as amended stand part of the Bill.”
The motion was adopted.
Clause 2, as amended, wus added to the Bill.

*The Honourable Mr. ¢. H. Bhabha: Sr, I move:
“That for clause 1 of the Bill, the following be substituted :
‘1, This Act may bz called the Insurance (Amendment) Act, 1948"."

In my amendment I have suggested that instead of the word ‘‘shedl” ihe
word ‘‘may’’ he inserted, and instead of “1947'", *'1948” be inserted.

Mr, Speaker: The question is:

«That for clanse 1 of the Bill, the following be substituted :

‘L. This Act may be called the Insurance (Amendment) Act, 1487

The motion was adopted.

_Mr. Speaker: The question is:

~«That clause 1, as amended, stand part of the Bill."”

‘The motion was adopted.

Clause 1, as amended, was added to the Bill.

The Honourable Mr. 0. H, Bhabha: Sir, I move:

“*That in the long title of the Bill, the word ‘Indian’ be omitied.”

Sir, the reason for this Amendment is that the title of the original Ash as B
stands is ‘‘Insurance Act, 1938 only.

Mr. Speaker: The question is:

“That in the long title of the Bill, the word ‘Indian’ be omitted.”

Fhe motion was adopted.

Mr, Speaker: The question is:

“That the Title, as amended, and the Preamble, stand part of the Bill.”

The motion was adopted.

The Title, as amended, and the Preamble were added to the Bilk.

Shri T. A. Ramalingam Ohettiar: S8ir, I move: "

“That the Bill, as amended, be passed.”

Mr. Speaker: Motion moved:

“That the Bill, as amended, be passed.”

ghri M. Ananthasayanam Ayyangar (Madras: General): 8ir, I would tke fo .
say » few words. The point is that last time we had this amending Bill,—and i¥-’
has been theredor a very long time-=we did not know under what circumstanees
the Honourable Minister in charge withdrew the Bill putting forward the same
grounds that have been advanced now.

The Honourable Mr, 0. H. Bhabha: No, there were other grounds mentfoned
by me.

Shri M. Ananthasayanam Ayyangar: This amendment in favour of the co-
operative societies ig a very wholesome one for the reason that insuranee is
essentially a co-operative institution, where a number of people join together
end in case of aceident provide help &y their. contributions. Therefore,
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tendency must be in favour of converting all proprietary coneerns into other
mutual concerns or co-operative concerns. I expected that when the Honour-
able Minister withdrew the Bill he would bring it after making suitable amend-
ménts, so that proprictary concerns may change over easily into other co-opera-
tive concerns as early as possible. I now again expect the Honourable Minister
will introduce such a Bill at least in the next session.

Mr. Speaker: The question is:

‘‘That the Bill, as amended, be passed.”

The motion.was adopted.

HINDU INTER-CASTE MARRIAGE REGULATING AND VALIDATING
BILL

Shri Mohan Lal Saksena (U. P.: General): Sir, since the Law Minister:
Tae informed me that he proposes to make a motion for reference of the Hindu
Code to a Select Committes during_the present session, I do mot want to move
thie motion.

Mr, Speaker: Do I understand that the Honourable Member does not want’
to make a motion now, but he wishes to keep it alive?

Shri Mohan Lal Saksena: Yes, Sir. In case the Law Minister does not
bring in his motion, I may have to move mine,

1. INDIAN COMPANIES (AMENDMENT) BILL
(Amendment of Sections 25, 81, 83. eto.)

. INDIAN COMPANIES (AMENDMENT) BILL
(Amendment of Section 86F)

Dz. P, 8. Deshmukh (C. P. and Berar: General): Sir, I understand that
the Honourable Minister is going to make a statement on these two motions.
In view of that, perhaps, it may not be necessary for me to make any motion.

Mr. 8Speaker: Does the Honourable Minister propose to make a statement
on both these motions?

The Honourable Mr. 0. H. Bhabha (Minister for Commerce): Yes, Sir. With
your permission, I wish to make a statement on these two items. These two
Bills seek to amend certain sections of the Indian Companies Act, namely,
with a view to affording greater protection to the shareholders than exists at
present. Many Honourable Members ‘are aware that two identical Bills were
introduced in the late Legislative Assembly by Dr. G. V. Deshmukh. They
were circulated for opinion, one as a result 6f a motion adopted by the House
on 14th February 1947 and the other by executive instructions. The opinions-
80 received were naturally not uniform. A large section of commerciul interests
was opposed to such piece-meal amendments of an important piece of legisla-
tion like the Tudian Companies Adt, 1918 and wanted Government (o ‘bring
forward a comprehensive Bill ai an early date and have it circulated for the
eriticism of commerciul and other interests concerned. Independently of these
two Bills of Dr. Deshmukh, Government themselves have felt the necessity of
revising the Indian Companies law with a view to meeting the present day
requirements. An eminent lawyer of Bombay was appointed in this connection
to consider and suggest necessary amendments to the Act. His report is
awaited, and he will doubtless be considering the amendments now proposed
by the Honourable Member. Government feel that mone of the individual
smendments suggested by the Honourable Member now is so urgent 8s %o
rogolre consideration in advance of the comprebensive legislation thab fs ynder-
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contemplation. In these circumstances, I would prefer that the present Bills
should be held up till Government introduce their comprehensive Bill and -I
would appeal to the Honourable Member to withdraw them. If, however, the
House feels it otherwise, I am prepared to re-circulate both these, but as 1
-have just said, both these amendments were circulated previously, one by an
executive order and another by a motion made by this House.

Dr. P. S. Deshmukh: Sir, in view of the statement made by t;he Honourabla
Minister, I have no desire to make any motion at this stage, but I would no#
like the Bills to be killed; I would like them to be kept alive.

Shri M. Ananthasayanam Ayyangar (Madras: General): May I know how
long ago the Government appointed this lawyer who is examining the amend-
ments to the Indian Companies Act? My information is that it is more than
three; years. a ) N
- "Fhe Honourable Mr. O, H. Bhabha: No, Sir. That is not correct. If is
almost two years, but I have taken up this matter personslly with the man
who was appointed, and he has promised to send his report within the Jext
week or so. é

Shri M. Ananthasayanam Ayyangar: That is very good.

INDIAN BAR COUNCILS AND THE LEGAIL PRACTITIONERS
(AMENDMENT) BILL

Shri T. A. Ramalingam Ohettissr (Madras: General): Sir, in view of the
fact that the Government have tsbled a similar Bill for yeference to the Belect
Committee, I do not wish to move this motion now. A

CODE OF CRIMINAL PROCEDURE (AMENDMENT) BILL
(Amendment of Sections 161 and 162)
Shri M. Ananthasayanam Ayyangar (Madras: General): Sir, I do not propose
to make the rotion now, but at » later stage. T wounld like to keep it alive.

PROVINCIAL INSOLVENCY (AMENDMENT) BILL

Shrimati G. Durgabai (Madias: General): Sir, T do not propose to make
be motion now. I would like to keep it alive and move it at a later stage i T
onsider it necessary. :

CRIMINAT, TRTBES (REPEAL) BILL

Shri M. Ananthasayanam Ayyangar (Madras: (eneral): Sir, there is an-
other Bill brought by the Government. So I do not move it and would like
to keep it alive.

INDTAN BAR COUXCILS AND THE LEGAIL PRACTITIONERS
(AMENDMENT) BILL

Shri M. Ananthssayanam Ayyangar (Madras: General): Sir, as there is a
Bill -brought by the Government,:I would like to see how: far they are.prepered
ta’go; and.then move it if necéseary. Therefore .this, may. atand over. « .-

.



BOMBAY PORT TRUST (AMENDMENT) BILL

M. R. K. Sidhva (C. P and Berar: General): S8ir, I move for leave 40
introduce s Bill further to amend the Bombay Port Trust Act, 1879.

Mr, Speaker: The question is:
""I:hat leave be granted to introduce a Bill further to amend the Bombay Port Trust Ach,

The motion was adopted.
Mr, R. K. Sidhva: Sir, I introduce the Bill,

* WORKERS PROVIDENT FUND BILL

‘Mr. R. K. Sidhva (C. P. and Berar: General): 8ir, I move for leave %5
introduce a Bill to provide for the establishment and grant of Provident Fumd
to certain classes of workers by their employers. E RN

Mr. Speaker: The quév»:_,tiun st .. ) } o e
“That leave Le granted to introduce a Bill to provide. for the establishment and grant of |
Provident Fund to certain classes of workers by their employers.” L Lo

The motion was adopted. ELRgT T i

Mr. E. K. Sidhva: Sir, T introduce the Bill.

Sle et MR

. CHILD MARRIAGE RESTRAINT (AMENDMENT) BILI,
o (Amendment of Bections 2 and 4 o
Pandit Thakur Das Bhargssa (East Punjab: General): “Sir, I beg to maqwa
for. lesve to introduce a Bill further to amend the Child Marriage Restraind.
Act. -1630 (Amendment of Sections 2 and 4).- : C Ui
Mr. Hpeaker: The question is: '
“That Jeave be granted to introduce a Bill further to amend the Child Marriage Restraind’
Act, 1929 (Amendment of Bections 2 and 4).” o

* The motion was adopted. :
Pandit Thakur Das Bhargava: sir. T introduce the Bili.

CALCUTTA PORT (AMENDMENT) BILL B
Mr. R. K. Sidhva (C. P. and Berar: General): Sir, T beg to move for leave
to introduee a Bill further to winend the Caleutta Port Act, 1800 )
Mr. Speaker: The questiou is: . .
““That leave be granted to introduce a Bill further to amend the Calentta Port Act, 18907
The motion was adopted. } .
Mr, R. K. 8idhva: Sir, I introduce the Bill,

DELEGATION OF AUTHORITY IN RESPECT OF INTRODUCTION
OF BILLS

Pandit Thakur Das Bhargava (East Punjab: Geperal): Sir, I beg tc seek
permission to be sllowed to move for leave for introduction of the three Bills
gtanding in the nume of Dr. Sir Hari Singh Gour. I have been requested: by
him to do so.

Mr, Speaker: In the first place, has be got any authority?

Pandit Thakur Das Bhargava: Yes, Sir. !

e s (AL voeldumtesd N HE
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Mr, Speaker: Then the question is whether Members can be permitted to
delegate authority, in respect of Bills, to introduce them on their behalf. I
understand that the practice has all along been not to grant such leave,

Shri M. Ananthasayanam Ayyangar (Madras: General): Except in the case:
of Government Bills.

Mr. Speaker: In the case of Government Bills, the definition of a ‘“Member
in charge’™ includes a person to whom a delegation is made.

Pandit Thakurdas Bhargava: According to rule 20A if a Member intro.
duces a Bill, then he becomes a Member in charge of the Bill and in regard
to the further stages of the Bill, the rule is as you have beeu pleased to
observe. In regard to introduction of Bills there is no such provision.

- Mr. Speaker: The Honourable Member refers to rule 20A. I understand
the point is that under rule 20A restrictions as regards the person who makes
a motion are imposed in respect of motions for taking the Bills intu considers-
tion or for motions for passing the Bill, but so far as leave to introduce ie
concerned, that rule does not apply.

Pandit Thakur Das Bhargava: There is no restriction to get leave for intro-
duecing a Bill, but the restriction is if once a Member introduces a Bill, then in

regard to the further stages of the Bill, ha is regarded as the Member in charge
and he alone can make a motion.

Mr. Speaker: There is room for that line of argument, but I think, looking
to the practice both in the House of Commons and here—a continuous long
practice so far as Bills are concerned—the delegation of authority is not recog-
niged.. I am afraid, I should not deviate from this practice just at -this
mement. I will, however, keep the point open for consideration. I will look
into the point and decide it finally, but at present without creating a precedent,
T am not inclined to give leave for departing from this long standing practice.

CHILD MARRIAGE RESTRAINT (AmNDMEN’i‘) BILL
(Amendment of Sections 10, 11 and 18)

Pandit Thakur Dags Bhargava (East Punjab: General): Sir, I beg to move
for leave to introduce a Bill further to amend the Child Marriage Restraint
Act, 1029 (amendment of Sections 10, 11 and 18).

Mr. Speaker: The question is:

‘That leave be granted to introduce a Bill further to amend the Child Marriage Res-
traint Act, 1920 (Amendment of Sections 10, 11 and 13).”

The motion was adopted.
Pandit Thaukur Dag Bhargava: Sir, I introduce the Bill.

SPECIAL MARRIAGE (AMENDMENT) BILL
(Insertion of new Sections 2A, 4A, etc.)
Dr. P. 8. Deshmukh (C. P. and Berar: General): 8ir, 1 beg to move for

ieave to introduce a Bill further to amend the Special Marriage Act, 1872, for
certain purposes. (Insertion of new Sections 2A, 4A, etec.).

Mr. Speaker: The question is:

““That leave be granted to introduce a Bill further to amend the Special Marriage Act, 1872,
for certain p . {Insertion of new Sections 8A, 4A, etc.).”

The motion was adopted.
De, P. 8. Deshmukh: Sir, I introduce the Bill,



INDUSTRIAL FINANCE CORPORATION BILL-—contd.

Mr. Speaker: The House will now proceed with further Legislative Business,
namely, the further consideration of the Bill to establish the Industrial
Finanee Corporation of India, as reportad by the Select Committee.
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(English translation of the above speech.)

‘Maulanas Heasrat Mohani (U. P.: Muslim): Mr. Speaker, I heartily support
the amendment moved by Mr. Shah. 1 should have liked, if the view of
Qazi Karim Uddin that the capitalist should have mo share in it, or else jush
as my friend My. Gautam suggested afterwards that you should postpone it
for at least a few days, so that after due consideratién it could be done had been
acgepted. DBut it is regreftable that almost all the members in our House are
nationalist minded. And then nothing can be done in the presence of Honour-
able Mr. Bhabha and Honeurable Mr. Chetty who ar¢ greab sympathisers of
capitalists. Nobody will aceept our suggestion. Now the only way out for us
is to-support in strong worde the amendmens meved by Professor Shal. . If
means, as he said while introducing the amendment, that if we are in need
of capital it can be raised from ofher sources wherein there is no mneed of
Nagionalist capitalist. If we can raise capital by other means there is no need
of including the Nationalist. capitalist in the first instance and then controlling
them.: Honourable Mr; Chettiyar has told us not to worry. - We may include
the capitalists but they will be nnder cur control. I submit that if fhey wilf'
have ne control them “there is no need of including them. They may noh he
included at all. Tt is a maiter of commonsense which T want to enquire from
the Honourable Minister, and this is the purpoee of Mr. Shah’s amendment s
well, that of the capitalist will have no control, commonsense demands thab
we 8hould acoept Mr. Shah’s amendment which leaves no room for hite: 'I
submit where lies the need of resorting to such round about measures that we
include the capitalist but will not allow them to have any practical control
at the same time. * 1 appeal to the Honoursble Minister to kindly review, his
deeizion and accept Mr, Shah’s amendment with pleasure so that this malter
may end at ite very inception. Tt is ‘my convietion that. when . vou ‘ar2
nationalizghig then why <honld they bhe included.

In these few words 1 support Trof. Shalh's wnendment and regiest the
Honourable Minister not, to he obstinate and to accept it gladly,

Mr, Naziruddin Ahmad (West Bengal: Muslini): Mr. Speaker, Sir, 1 can-
not emulate the learning and the perspicuity of langusge of Prof. K. T. Shah
and I shall try to attempt it.. There were two apeakers yesterday, Dr. Puttabhi
Bitaramayya and Prof. Shah who had a clash over this small matter and
brilliant scintillating eloquénce on each side was the result, I shall, however.
approach the question purely from a practical point of view, but before thas T
must state that there iz no difference hetween the Members of the House with
regard to the principle of nationalisation so far at least as this Bill is concerned.
The only question is one of timing and approéich. If we must have nationalisa-
tion, of this institntion, the question is whether we should do it 7ll at once or
do it by stages. T submit, Sir, that it iz quite in order for us to accept the
principle and proceed to our goal through appropriate stages. My Hopourabl:
friend Prof. Shah has severely eriticised Dr. Pattabhi Sitaramayva for nsing
the word ‘expediency’. TTe seems to think that expediency is something
immoral or at least somothing uncthieal.  Sir, I sobmit that the whole of
civiised mankind proceeds on expediency at ‘every stop. This Bill, like other
Rills, commences with the words ‘“Whereas it is expedient...””. If an Honour-
able Member would liké to be the Speaker of this House he must first of all
.get elected and then serve a period of apprenticeship. His ideal remains iue
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same but at the same time he has got to qualify for it. If an applicant for 3
Government post wants to occupy a high position he must serve a period of
apprenticeship. In a large-scale business like this it is necessary to
cautiously, and there is therefore every reason to support the principle of Btate
control preparatory to nationalisation. The question will be whether Govern-
ment has or can have the experience and the necessary stafi to manage all
ab once a gigantic coucern like this. We have had very bitter experience of
the Btate management of the Civil Supplies Department. 1 do not suggest
that anything like it or on that scale will happen in a concern like this but thas
is a warning which should be remembered. I think the Honourable Minister
has made it absolutely clear that the object or ideal of Government ‘is to
nationalise thie institution later on, but he proceeds cautiously through succes-
aive stages, Sir, with these words T regretfully but most respectfully differ
from Prof. Shah in hiz amendment.

Dr. B. Pattabhi Sitaramayya (Madras: General): Sir, it is perhaps bud
fitting that T should say a few words irreply to the eriticismi delivered by my
Honourable iriend Prof. Shsh. I wss feeling very proud to have been the
cause of a magnificent speech delivered by him which for elegance of diction
and for dignity and decorum of language may not be easily excelled. But I
have no intention of making this forum of the national legislature into the arend
of & gladitorial show; and therefore T will confine myself to making a fow
pertinent remarks directly germane to the subjeet. I must, however, contess
that I have been greatly improved by the bastinadoing and belabouring thab
T have received nt his hands, the lathi cliarge that he administered and the
shrapnel that he showered upon me. | would have improved much more and
would almost have been converted to his view had he paid a liftle attention to
the two items of criticism that came forth from two young friends on the
other side of the House,

This amendment of his does not alter the scope of the Bill; it only wanka
to alter the structure of the Bill. I submit that the scope of the Bill is the
muin question before us and the structure of the Bill is always adjusted to
the scope of the Bill. And so long as you allow the seope of the Bill to remain
what it is, the strucinee of the Bill cannot be altered. Now  whai s  the
rosition that has heen created by us?  Yesterday my Honourable frend must
have hemd Mr. Santhananmi say that il is not our purpose to muke a lavish
endowmeni of nioney io private indostries because the object of thiz ir to
assist private industeies,  Ts it the suggestion of my Hovourable friend 2rof.
Shah that we should gether up all the money:in the world through the Govern-
ment and then utilise it. divert and canalise it along the channels of private
industry? That is wrong. Thevefore if e wants to lay the axe at the root of
the disease he must lay it at the root of the tree and not at the top branches.

That is the first point. The second point is this. T refer to the very fine
speech made by my young friend Mr. Subrahmanvam. He clinched the issue
when he said that this question is really 'a dispute between private industry
and State industry. The object of the Bill is to assist private industry, and
:rhen you must attack the disease at its root. You must choke off privete
industry betimes if you want to nationalise this Bank, It will not do to
m}t-lonaliso the bank and itz funetions while you do not nationalise the indus-
tries. There is an inconsistency hetween the two positions. Therefore unless
my Honourable friend addresses himself to these two points and remadies them
af the root he cannot improve the structure of this Bill at all. -

Only these two points T wish to invito hig attention to. T have regard
V0 point: » his . great

for hitn and T enjoyed his creiticiosm, very much; but T was all the while exp
iig him ‘to answer these two points. But his amendment is strictly limited.
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It is mcant to give more capital, secure it from the centre and provinces; aud
the operative portion of the amendment is in cl. 3¢a) which reads thus:

“The initial capital of the Corporation shall be provided by or through the Central and
Provincial Governments or by the Government of any Indian States in such amounts or
proportions as the Central Government in consultation with the Reserve Bank of India may
consider appropriate.”

I only say this. You want a lot of milk; it is good that you should get
sterilised milk and all the cows and buffaloes should be sent to the dairy to
be milked in the proper scientific manner and that the milk be tinned and
sealed snd brought to your door. But it is not available immediately; for
various reasons it is pot practicable to expect all the people of Delhi to be
served with such milk. Can't I get milk from the udder of the cow in my
beckyard, and then try to get as much milk as possible, try to boil it well
and thereby kill all the pathogenic germs there? Here you kill all the evils of
capitalism by the controls that you assume, and therefore I say that this is
a temporary measure. -

As for capitalism I do not know who is » capitalist and who is not. 1 sm
not talking in a cynical or pessimistic mood. I want to know exactly what
is the golden calf of the capitalist. There are very few in the world and they
are objecta of our criticism. We are capitaliste too. I own about 25 acre
of land which I do not cultivate; am I a capitalist in land? Agsin we produce
bpoks by the score and we draw heavy royalties for them.

Prol, K. T. Shah (Bihar: Genersl): Sir, on a point of information, ne
heavy royalties are available to us here. ’ .

Dr. B. Pattabhi Sitaramayya: Nor are capitaliste available in India in th:
sense in which Fords or Morgans or Montagues are capitalists. Each country
has to judge by its own available mnaterial as each husband must sdmire his
own wife. We cunnot have cinema stars for our wives; we must be content
with our lot. And as to the royalties we are having, is not intellect given to
serve mankind? Why do we draw royalties of Rs, 80,000 or Re. 40,000 &
year and yet spesk disparsgingly of capitalists? The whole structure of sccietr
has to be altered. There is no doubt about it and I want to know who is
amongst us who can rise and say *'T am not a capitalist’’.

Shrl Mohan Lal Gautam (U. P.: General): 1 stand here!

Dr. B. Pattabhi Sitaramayys: But you are using your intelleet to draw
Re. 45 a day! Therefore, let us not make a prudery of this. This society is
bad society. Tt has not been construeted by us. Later on there is a resolution
on “‘Caste” coming up and T hope T shall have some occas’on to say how the
structure of society has been fashioned in our country: how capital was sought
to be divided and controlled and how the balance was to be made between
poverty and riches. I wish I could revive that state of society. But we have
for no fault of ours and for the sins we had committed in our past birth, been
subjected to the domination of a country alien in structure, convention, ideal
and cutlook and in every blessed matter, and we are inheritors of that system.
We have to outlive that system. But we eannot throw it out as we can throw
off our soiled shirts overnight. In other words, we are passing through =
transition stage and as businessmen, as politicians, we must take note of that
fact. What did we say after all? We said that it is not the time for us to
nationalise wholly and Mr. M. Gavtam was about o read a material point but
certainly did not think it wise and subsequently was compelled to read it and
there he read, all your programme, even if it has the stamp of finality, must be
suited to the times and circumstances. Do you know what happened last yea:
when we flouted the loan? T do not pretend to know it but I want you #«
examine things carefully. Go to the market, to the Finance Department, %
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the Reserve Bank and the Imperial Bank and go to” those ‘who had’ subseribed
for the loan, and bear in mind what happened and we dare not risk such things
happening once again.

Atter all, this Government is a young Govermment. It is on its trial :nd
it is exposed to crit'cism from friends and foes. I am myself criticising it.
But we should not make the attack so severe as to kill it, as to make i$ in-
offectual altogether and “‘non-est’’. * Who else is there to run the governmens
of the country except the party that is running it. If other parties want %o do
it, let them do it by constitutional means. But taking facts as they are, are
we not convinced that we have to take note of the realities? And finanee is a
terrible reality which we cannot ignore by running into flights of imagination
or fancy.

I am putting my thoughts rather vehemently, but it does not mean thay I
do not appreciate the standpoint of our opponents. They are our fricnds as
much as we are theirs. We are as much for nationalisation as anyone else,
but only let us have first things first. We are providing for the amendment
of this Act in three or four years and perhaps there is an amendment %o thad
effect which has been tabled and which is likely to be moved.

us avoid criticising our own cautious, business-like and matter of fach procedure
in the light of radiant ideals and effulgent theories!

The Honourable S8hri R. K. Shanmukham Chetty (Minister for Finance): §
mnust oppose the amendment moved by Prof. Shah. The subject matter of the

amendment has been discussed so threadbare in this House thas it is Dot really
necessary for me to detain the House any longer.

8ir, I oppose the amendment.
Mr. Speaker: The question is:

“That for clause 4 of the Bill, the following be substitated :

‘4. (1) °(a) The initial capital of the Corporation shall consist of such shares, ov stoek, mob
¢xoeeding twenty crores of rupees to start with, as may be deemed necessary by the Cemteal
Government in consultation with the Reserve Bank of India.

(b) The Central Government may, after five years from the establishment of the Corpora-
tion, incroase this capital from time to time as and when d d Yy, in Itation
with the Reserve Bank of India.

(c) Whenever the Centrsl Government decides to increase the initial capital of the
Corporation, the additional capital increased in pu of that decision, shall be dl_stnbnt;od
as ween the Central, Provincial and State Governments in the same proportions im whick
each Government holds the shares or stock on the date of the additional issue :

Provided that if sny portion of the additionsl capital issmed is not, en up by say
Provincial Government or by the Government of any Indian State that port{:: shall be faken
up by the Central Government.

(2) In addition ta the initial capital, and during the period of five years from the establih-
ment of the Corporation, the initial capital of the Corporation may be increased by such Bonds
or Debentures, not exceeding, in their aggregate, twice the amount of the initial eapital om ¥
own security. Buch Bonds and Debentures may be declared by the Central Governmeat $o be
negotiable instruments under the law relating to such Instrumente in force for the time
being in Indis.

(3}' (a) The initial capital of the Corporation shall be provided by or through the Centoal
and Provincial Government or by the Government of any Indian State in such smownte ev
proportions, as the Central Government, in consultation with the Reserve Bank of Indim, may
consider appropriate :

Provided that the Central Government shall at any time have not less than 51 per sead. of
the total initial capital of the Corporation : .

Provided further that no State or Provincial Government shall be entitled %o owa mare
than 10 pet cent. of the initial capital of the Corporation.

N(H.Tba shares or stock, constituting the Capital of the Corporation, shall mod be Sramebes-
able’. . .o

"The motion was negafived.

3w
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ghri T. T. Krishnamachari (Madras: General): Sir, I move:

“That in sub-clause (1) of clause 4 of the Bill, before the words ‘five crores’, the worda
‘the total value of’ be inserted.”

This is a verbal amendment. It is not material but it makes clearer the
idea. I hope the Honourable Minister will aceept it.

The Honourable Shri R. K. Shanmukham Chetty: I accept the smendment.

Mr. Speaker: The gquestion is:

“That in sub-clause (1) of clause 4 of the Bill, before the words ‘five crores’, the words
‘the total value of' be inserted.”

The motion was adopted.

Mr, Naziruddin Ahmad: Sir, I move:

"That. in sub-clause (1) of clause 4 of the Bill, after the words ‘first instance’ a comma be
inserted.’

The Honourable Shri R. K. Shanmukham Chetty: 1 accept the amendment.

Mr. 8peaker: The question is:

"Thnt. in sub-clause (1) of clause 4 of the Bill, after the words ‘first instance’ a comma be
inserted.”

The motion-was adopted.

Mr. Naziruddin Ahmad: Sir, I move:

“That in sub-clause (]) of clause 4 of the Bill, the words ‘with the sanction of the Oentral
Governmen!’ be omitted.’’

I think these words are unnecessary.

- ‘Mr, Speaker: Amendment moved:

““That in sub-clause (1) of clause 4 of the Bill, the words 'with the sanction of the Central
Government' be omitted.’

The Honourable Shri R. K. Shanmukham Chetty: 1 cannot accept: the
amendment because the expression of opinion regarding the extent of Govern-
ment control in thig Corporation is that the Government must keep as much
control as possible, and I do not want that the Corporation should expand this
share capital without the previous consent of the Central Government.

- Mr, Naziruddin Ahmad: Sir, I wish to withdraw the amendment.

Mr. Speaker: Has the Honourable Member leave of the Housc to withdraw
the amendment? -

The amendment was, by leave of the Assembly, withdrawn.

Mr, Naziruddin Ahmad: Sir, I move:

“That in sub-clause (1) of clause 4 of the Bill, after the words ‘from time to time' the
following words be inserted :

‘with the sanction of the Central Government'.
Mr. Speaker: I think this is a consequential amendment. So it goes.
. Mr, Naziruddin Ahmad: Yes.
Sir, 1 move:
" “That in sub clause (2) of clause 4 of the Bill, the words ‘of the Corporatios’ be omitted.”
. The Honourable Shri B. K. Shanmukham Chetty: I accept the amendment.
Mr. Speaker: The question is:
‘“That in sub-clause (2) of clause 4 of the Bill, the words ‘of the Corporation’ be omitted.”
The motion was adopted.
Mr, Naziruddin Ahmad: Sir, I move:
““That for sub-clause (3) of clauee 4 of the Bill, the following be substituted :

‘(®) The Central Government shal! by notification in the official Gasette call for applice-
tons, together with full of share for shuu sthed for by a date specified
in the notification, for sbares of the Corporation from banks, insurance compsnies,

R
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imvestment lrusta and other similar £ ial institutions, and from co-operative banks; sod
the Board shall allot not more than—

* () two thousand five hundred shares to scheduled banks,
{ii) two thousand five hum?zed shares 1o li:;umca companies, investment trusts and
other similar fi ial institutions,
(iii) one thousamd shares to cc-operative banks from among the applicants who have

'Rt

applied for shares within time specified in the notification’.

This is not merely a drafting amendment but there are one or two new things.
In fact wyhen shares are floated there is the procedure of inviting applications.
1t may he that the whole amount s to be paid along with the application or
swi.  Tn this case I have made it clear that the whole amount has got to be
peid along with the application and then the shares should be allotted. Sul-
clavse (8) suys that these parties should ‘subseribe’. There is no ention i
‘ullotment’  Sub-clavse (8) procceds on the assumptio:. that the number of
shares available will be the number actuslly applied for but the applications
may exceed the share capital issued. In thesz crcumstances a little change iu
the phraseology would be necessary. I do not wish to press this amendment
w its logical conclusion but I only desire that the points raised by the amend-
"ment be cousidered by the Honoursble the Finance Minister and if he accepis
avy of the principles of the amended sub-clause & suitable amendment may b:
substituted for it. I have merely nttempted to raise a few points which struck
e on a study of the Bill,

Mr. Speaker: Amendment moved:

“That for sub-clause (3) of clause 4 of the Bill, the following be substituted :

'(3) The Central Government shall by notification in the official Gazette call for : pplic
tions, together with full remittance of share monies for shares applied for by a date specified
in the notification, for shares of the Corporation from l.u:luatiuleéJ banks, insurance tompanies,
investment trusts and otber similar financial institutions, and from co-operative bankd; wnd
the Board shall allot not more than— ’

{i) two thousand five hundred shares to scheduled banks, .
{ii) two thowsand five hundred shares to insurance _companies, investment trusts dnd

other similar financial institutions, and

(iii) one thomsand shares to co-operative hanks from among the applicanta who have
applied for shares within the time specified in the notification’.” r

The Honourable Shri R, K. Shanmukham Ohetty: Sir, apart from the
shange in drafting the one new idea incorporated in this amendment of m.
Honourable friend is that these institutions must along with their applications
remit the full amount of the shares for which they apply. I am sure my
Honourable friend will agree with me that it is unwise to put such a rigid pre
vigion in fhe statute itseli. The who'c of the five crores may not be required
irnmediately or even during the whole of the first vear and there is no - point i:
asking these institutions and even the Government to lock up its funds un-
necessarily. In the regulations provision will be made as to the manner of
payment of the application money and the allotment money and actually when
the app'ications are called for the Corporation will specify how much of the
share money should be sent as application money and how much they will
kave to pay as allotment money later on. I think it is best to leave it for the
regulations and for actual notification at the time of the issve of shares, If
my Honourable friend agrees with me on this point I would submit to h'm
that so far as the drafting is concerned, sub-clause (3) as it stands is good
enough and it is not neeessarv to change it.

Mr. Nasiruddin Ahmad: I have only one difficulty. T fully accept my
Honourable friend’s explanation and I do not want to press the motion. There
ig one difficulty as to the expression ‘‘other !ike finaneial institutions’’ that is
mstibutions like investmeént trusts. I fail io see what wre the ‘other lke’
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[Mr Noziruddin Ahmad’ . .
financial institutions. When you are restricting share capital only to certain
classes it is better to clearly specify the other classes. luvestment {rusts are
well known but ‘other like financial institutions’ are not by any means clear.
This leaves a little obscurity. Will the Honourable Mnister kindly consider
this and explain the point?

Shri M. Ananthasayanam Ayyangar (Madras: General): The Honourable
the Mover himself has used the word ‘‘similar’” in his amendment.

Mr. Naziruddin Ahmad: That was because 1 tried to stick to the Bili. I
want clarification of the point I have raised.

The Honourable Shri R. K. Shanmukham Ohetty: It is the intention to
give these shares in that class to financial institutions and investment #rusps.
It is quite possible that some of the institutions may have some other name
but the intention is perfectly clear and I do not think there is room for the
apprehension in my Honourable friend’s mind that irstitutions outside #his
category wil” be allotted these shares. It is not possible at the present inoment
for me to say exactly what is the kind of institutions that may not be covered
by these two words. )

Mr. Naziruddin Ahmad: In view of the clarification made by the Hownour-
able Minister I beg leave of the House to withdraw my amendment.

Mr, Speaker: Has the Honourable Member leave of the House to with
draw the amendment?

The amendment was by leave of the Assembly withdrawn.

Mr. Speaker: I may invite the attention of the Honourable Minister, anly
for drafting purposes, to have the idea cleared. The wording here is ‘‘may
subscribe for’’. There is a difference between ‘‘subscribing for’’ shares and
shares being ‘‘allotted’’. What he really intends may be the allotmend of
2,500 shares.

The Honourable Shri B. K. Shanmukham Oltetty: T will keep that in mind
and if necessary move an amendment in the third reading.

Mr. Naziruddin Ahmad: That was also one of my difficulties.

Mr, Speaker: And then a further amendment is also necessary later on in
pnother place. T hope this is acceptable to the Honourable Member.

The Honourable Shri R. K. Shanmukham Chetty: Thank you, Sir.

Shri T. T. Krishnamachari: There are two amendments to this sub-clause
(8), one stands in my name and that of my friend Mr. Santhanam and the
other in the name of my friend alone. I do not know whether the Chair will
agree to my moving the amendment in Mr. Santhanam’s name. I would like
to restrict the shares to companies registered under the Indian Companies
Act of 1913. Therefore with your permission, Sir, T shall move amendment
No. 5 in place of mine No. 4. 8ir, I move:

‘“That in sub-clause (3) of clause 4 of the Bill, aftor the words ‘financial institutions’, the
words ‘registercd under the Tndian Companies Act of 1913’ he inserted.”

The Honourable Shri R. K. Shanmukham Chetty: T have no object'on te
ancept the idea. T think it would be wise to make it clear that only institutions
registered in India should be alowed to be shareholders of this Corporation
but I am not sure whether it will be appropriate to say ‘‘registered under the
Indian Companies Act of 1918’

Shri T. T. Krishnamachari: That is why I did not move the previous
amendment. An Insurance company has to obtain Indian registration. The
requirement of registration of such companies as joint stock companies Ras
more or less restricted the scope to Indian insurance companies. This wae
found necessary as even foreign insurance companies have to register #hem-
selves under the Insurance Act. But if the Honourable Member feels thet he
ean cover this point by means of rules T shall not press the amendment.
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The Honourable Shri R. K. Shanmukham Chetty: It is best to leave it
for the Government to incorporate this idea either in the rules or in the -lirec-
tives on questions of policy to be issued to the Corporation. I will make a note
of it, that we should tell the Corporation that the shares should be issued only
to such companies as are registered in India, that is rea'ly Indian companies.
That is the besh way to deal with this matter.

Mr. Speaker: So that disposes of amendments No. 4 and 5 as not having

been moved. Is it not a fact at present that foreign companies are also regis-
tered in India?

Shri T. T. Krishnamarhari: That will not be under the Indian Companies
Act. They may have foreign capital but no foreign insurance compuny is
registered under the Indian Companies Act. They are registered only so far
a8 the requirements of the insurance are concerned.

Mr. Speaker: 1 am not sure about insurance companies in particular.
Take the case of the Lemington Typewriter Co. India Limited.

Shri T. T. Krishnamachari: They are all registered under the Indian Com-
panies Act. They will be entitled to rights just like any other company for
which capital has been floated in this country, to come under this clause.
1 Shares may be held by foreign people or by Indians: «we cannos make

T-¥- g distinction at all. All such (India) Limited compan‘es will be treated

as Indian companies.
Mr. Speaker: My idea was to have the whole thing clarified.
Shri T. T. Krishnamachari: Sir, I move:

“That to sub-clause (3) of clause 4 of the Bill, the following Proviso be added :

‘Provided that no institution shall be allotted more than tem per cent. of the shares
reserved for the class of institutions to which it belongs’.”

Sir, I crave permission of the Chair to change ‘five’ into ‘ten".
Mr. Speaker: Amendment moved :

“That to sub-clause (3) of clause 4 of the Bill, the following Proviso be added :
‘Provided that no institution shall be allotted more than ten £
reserved for the class of institutions to which it belongs’."’ per cent. of the shares

The Honourable Shri R. K. Shanmukham Ohetty: Sir, I acceps the
amendment.

Mr. Speaker: The question is:

“That to sub-clause (3) of clause 4 of the Bill, the following Proviso be added :

‘Provided that no instituti all be allotted

shi more than ten cent. of the sha
reserved for the class of institutions to which it belongs’.” pet o s

The motion was adopted.
Mr. Nllir!lddin Ahmad: S8ir, I move:

“That for sub-clause (4) of clause 4 of the Bill, the following be substituted :

'Yl)‘The Board shall make the allotment under sub
regulations made in this behalf’.”

1 baye atterpted to simplify the language.

tion (3) in accordance with the

The Honourable Shri R. K. Shanmukham Ohetty: Sir, I do not think this
amendment is necessary because the regulations will contain the manner in
which the aletments have to be made, and even the prospectus calling for. the
applicabions will give some details about id.



612 CONSTITUENY, ASSIMBLY OF INDIA (LEGISLATIVE) (11t Fus. 1048

Mr. Naziruddin Ahmad: In that case I wiil not press my smendment.
I beg to move:-
“That in sub-clause (5) of clanse 4 of the B

ill, for the words, brackets, and figure ‘If an
shares referred tc in sub-section (3) remai allotted, . , AN e olrod
following be substituted : i s » they shall be subscribed for by', the

‘If any shares applied for are mot allotted, the application money for sh
to the applicants, and if shares allotted are less than the number ofy sh::'es :;s‘:r\:? fo‘lio‘::g
class of applicants under sub-section: (3), they shall be subscribed by, and allotted to'.”

The effect of the amendment would be like this. The Bill does niot provide
for a case where there are more applications than there are shares. In that
cpse some shares applied for will not be allotted. It may be that in a certain
class the shares reserved for a particular class are noy fully subscribed. These
are the two classes of cases which have got to be considered. 1 do not expect
that any under subscription will follow, but from a drafting point of view this

thing should be kept in mind. These are the two points which [ have attempt-
ed to embody in this amendment.

Mr. Speaker: Is this not practicaly disposed of by what was stated at the
time of the amendient to clause 87

Mr. Naziruddin Ahmad: No doubt they overlap. The Honourable Minister
has promised that the whole thing would be reconsidered and a fresh draft would

be submitted by him. 1f this is kept in view by him I have no need to push this
amendment further.

The Honourable Shri R. K. Shanmukham Chetty: Sir, I have not been
able to follow my Honourable friend as to what he has in his mind. This sub-
clause, as it stands, seems to be perfectly simple and plain and it contains no
ambiguity. The unallotted shares will be taken up by the Government of
India and the Reserve Bank. I would rather prefer this simp'e language of
the draft as it is. 1 cannot accept the language of his draft the implications
of which 1 am not really able to follow.

Mr. Speaker: Does the Honourable Member want to press his amend-
ment?

Mr. Naziruddin Ahmad: No, Sir. 1i the Honourable Minister canno#
follow it, others will not be able also to folow it. I do not wish to press ib.

I move: ~

“That in the Proviso to sub-clause (5) of clause 4 of the Bill, for the words ‘subscribed for
by’, the words ‘allotted to’ be substituted.”

This again refers to that drafting difficulty.

The Honourable Shri R. K. Shanmukham Chetty: I have no objection to
accept it. ) '

Mr, Speaker: Will the Honourable Minister keep this in mind that sub-
clause (3) speaks of ‘subscribing for’? o

The Honourable Shri R. K. Shanmukham Ohetty: S8ir, it is purely a
drafting matter. The whole of this clause—clause 4—can be examined by the
draftsman, and if so advised I will move the necessary smendments at the
e idered late: If idered neces

Mr. Speaker: So this may be considered later on. considered neces-
sary, the l)E;cmourable Mipister will move an amendment at the next stgge.

< Mr. Naziruddin Ahmad: Sir, T beg to move:

«That in the Proviso to sub-clanse () of clause 4 of the Bill, for the worév ‘transferred’,
the word ‘alloited’ be substituted.”

It seems to me that this was a clerical error. The real thing is allotment.

-
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Shri T. T. Krishnamachari: Sir, if I may interrupt at this stage, I do no#
think that the view of my honourble friend is quite correct. Clause b refers
to ghare unallotted and they are taken up by the Central Government. There
is therefore nothing wrong in saying that the shares that remain unallotted
should be transferred to somebody else. It is intended for some particular
class of people, and ‘‘transferred’’ seems to be more appropriate than
“‘allotted’’.

The Honourable Shri R. K. Shanmukham Ohetty: I do not find the need
for this amendment of my Honourable friend at all. ’

Mr. Naziruddin Ahmad: Sir, in that case I do not press it.
I beg to move:
“‘That for sub-clause (6) of clause 4 of the Bill, the following be substituted :

‘(6) 1 and when the remaining shares or any part thereof are issued, the procedure lsid
down in sub-sections (3), (4) and (5) shall apply’.”

The Honourable Shri R. K. Shanmukham Ohetty: Sir, in some of these
amendments my difficulty is I cannot see how they are different from the
language of the draft, as it is. The same idea can be put in three differenf§
ways by three different people. Unless there is something radically wrong

in the way we have drafted I think it is not rea’ly necessary to attmept this
kind of redrafting in the House.

Mr. Naziruddin Ahmad: If it is not acceptable I am not going to press it.

The Honourable Shri R. K. Shanmukham Chetty: I am not able to follow

the object. The idea conveved by the Honourable Member is the same as
is contained in the draft.

M1, Speaker: All that may be done is to invite the attention of the
Honoursble Minister and he can examine it for what it is worth. In so far

as the amendments are absolutely verbal I shall permit them in the Third
Reading.

The Honourable Shri R. K. Shanmukham Chetty: To eave #he time of the
House, I shall give an undertaking to my Honourable friend Mr. Naziruddin
Ahmad that with regard to purely drafting amendments, I shall have the
irnprovements that he has suggested very careful'y examined before the Third
Reading, and if. found necessary I shell myself move some of these amend-
ments. Unless there is any amendment of substance, T would suggest to my
Honourable friend that we really are not doing anything useful on the floor
of the House by considering these drafting amendments.

Mr, Speaker: Then I might follow that suggestion with the further sugges-
tion that he might hand over a list of these amendments to the Honourable
Minister so that the time of the House may be savea.

Mr. Naziruddin Ahmad: The amendments have been printed and circu-
lated to Homourable Members, including thc Honourable Minister and presum-
ably to his expert advisers. The simpler course would be for them to consider
them and let me know whether they wil be acceptable, and then I shall be
quite glad to move those amendments which are acceptable.

Mr, Speaker: It is possible that some amendments whi
facie_to be verbal may be amendments of substance from the point of view of
the Honourable Member. It is better that he himself should olarify as to
which are, according to him, absolutely verbal amendments and which are
not. If he glariﬁes a8 to which are verbal, then of course, the Draftsman will
apply his mind from that point of view. Otherwise whenever any amendment
is moved, one is naturally apt to look into what.ds the different ides which the

ch appear prima
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Member is expressing in this kind or that kind of amendment. That is why

I made the suggestion. However it is up to the Honourab'e Merber to ach up
to i$ or nob. -

Dr. B. Pattabhi Sitaramayya: He may be pus | i
: 5 ; -
man so that they may put their heads togeyther. pub i fouch with the Drafts

Shri Mohan Lal Saksena (U.P.: General): May I make -the suggestion

that during the interval, my friend My Naziruddin Ah i i
, Mr. Naz m .
the draftsman and go through his amendments ? 4 may it down with

Mr. Sppaker: It is rather hard on the Draftsmaun.
Member himself say which he thinks to be amendments which are of a verbal
nature to improve the language and the form. He can say it more easily, or

he may leave it to the opinion of the Draftsman. In that case, of course,
- matters would stand differently. »

Mr. Naziruddin Ahmad: It is difficult for me to make a choice in view of
the high pressure and speed with which we have to work. We have had to
work under high pressure throughout the last several days. In these circum-
stances it i§ very ditficult for a s'ngle member to attend to all the amendments
on the floor of the House. The different departments are far better situated
than a humble member who has no clerk, no draftsman, no typist, and who
has to do everything himself, even carry amendments to the appropriate
departments. In these circumstances I beg to suggest that the far better thing
wou'd be for the Draftsman to tell me in advance as to what amendments he
would be prepared straightaway to accept. In fact it is not very proper for the
department to say ‘“we have not considered the amendments and therefore we
caonot say'’. If they accept some of the amendments, that would be satis-
factory to me; but if I consider one or two more amendments should be placed
before the House, then I shall do it. Tt puts us to great disadvantage. There
are obvious slips and errors in the Bill, and it is difficult for me without con-
sidering them just now on the floor of the House to tell in advance as to what
imendments are merely drafting amendinents or are necessary from my point
»f view. The only reason is want of time. We have had to work very hard,
sven late at night and early in the morning. Tn these circumstances the onus
should be shifted to.various departments who have different heads in each
department as opposed to one single poor head in my humble self.

Mr. Speaker: I do not want to carry on this controversy, but I am afraid
there is some misapprehension. The point 1 want to make is when a Meml;er
reads a Bill and suggests amendments, he himself fh'a.fts them, he has certain-
'y some ideas as to whether the amendments which he suggests are amend-
nents only of & verbal character or of a substantial character. For the Drafts-
nan, ib will require s longer time to examine sll the amendments and then
.ame to conclusions as to whether s particular amendmend is a purely draft-:
ng amendmenb or amendment of substance; and as the Honourable Memhgx
simself is the suthor of these amendments, he must have surely applied 115
mind and, therefore, he knows much more quickly as to which are purely
drafting amendments, and if he can give those amendments to the Draf:s;
man, he will be helping the Draftsman in saving his time and the Hon?umtﬁy‘
Members’ time also. However I am prepared to take in the HOlﬁle ;_1 (
amendmeits, It was a suggestion that came from the Honoursable t ; ; lrilgnﬁe
Minister to save the time of the House. Therefore I suggested t! I;z . 0
makes 8 list of the verbal amendments and hands it over to the Dra d:nmalg,
it will be better. As a matter of fact, as he knows, copies of all amen de:(ha
he Draftsman slso through the Departments concerned, an e

gznzzl:;bbl: :&inilt«r is acking on the instructions of the Drafteman, so far

Let the Honourable
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4s the amendments are concerned. So he is the mouthpiece of the Draftsman
‘that way. There is no extras burden, in what I am saying, thrown on the
Honourable Member because he has taken the trouble to put in a large number
of amendments.

The Honourable Shri R. K. Shanmukham Chetty: I may put it th's way.
The Honourable Member may find it difficult to give a list of what he considers
to be merely drafting verbal amendments. Then I suggest an alternative
course. Let him move here only those amendments which he considers to be
amendments of substance. Then we will examine the verbal amendments and
see whether they can be adopted. :

Mr. Speaker: It is coming to the same thing put in a different form.
(The Assembly then adjourned for Lunch till Half-Past Two of the Clock.)

[The Assembly re-assembled after Lunch at Half-Past Two of the Clock,
Mr. Speaker (The Homourable Mr. G. V. Mavalankar) in the Chair.]

Mr. Speaker: \Vien the House adjourned we were discussing Amend-
meut No. 26 in List No. 1, of Mr. Naziruddin Ahmad.

The Honourable Shri R. K. Shanmukham Ohetty: That is only a verbal
amendment, Sir. )

Mr., Speaker: Yes.

Mr, Naziruddin Ahmad: Sir, I must know my position with regard to the
amendment—it may be a verbal amendment.

The Honourable Shri R. K. Shanmukham Ohetty: What I say is this, with
regard to the verbal amendments. Some of the amendments of my Honourable
friend may be accepted as improving the language; but with regard to others
the draftsmen might take the view that it is not necessary to make the change
at all. Therefore what I promise is that all these verbal amendments should
be examined by the draftemen and any of those which are considered necessary
will be accepted. How can I give an undertaking that all the verbal amend-
mente will be accepted?

My, Nasiruddin Ahmad: No. no. I only ask that they first be considered
on the floor of the House. Some of them may be accepted at once. T do not
appreciate the procedure of considering them later on; they should not be
thrown upon the House at the Third Reading—this is the proper time. I am
not pressing anything which the Honourable Minister will not able to accept
on the floor of the House on hearing me.

Mr. Speaker: Well, as I understand it, the position is that, in case an
‘amendment is o verbal one and the Honourable Minister says so, he will
examine it as to whether that particular amendment fits in with the clause or
not. It is just possible that in accepting even the verbal amendment as it
stands, it might not cany out the purpose which the Honoursble Member has
in view or it might not fit in with the other parts of the clause. Therefore,
the understanding is that the moment the Minister s;nys.tlmt it is a verbal
amendment, we will take it for granted that he will have it examined and see
how far it fits in. If it does, then of course he will move it later on in the same
form, or he might then say that it does not fit in ‘apd thgxt it is not necessary
and no amendment will then be moved. The position will be examined care-
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fully and the Third Reading amendments will come in if necessary. I will
allow them.
So, all amendments to clause 4 are exhausted.
The question is ;

“That Clause 4, as amenaed, stand part of the Bill.”
The motion was adopted.

Clause 4 as amended, was added to the Bill.

i U.r Speaker: We now cone to clause 5 of the Bill. There is Prof. K. T
Shub’s amendment that the clause be omitted. I believe he can oppose the
clause—that is Fow the amendnient will come in. But let us dispose of first
the other amendments and then we will take this up as the last one.

Ea]n _Abd!.ll Sattar‘ Haji Ishaq Sait (Madras: Muslim): : Sir, the proce-
dl}x:e is tnat if there is an amendment for omitting a clause that ameudment
wili get the first precedence.

.l!r.' Speakgr: Technically speaking, the amendment is out of order. The
point is that it is a negation of the original proposition and the Honourable
Member can vote against the clause.

Shri T. T. Krishnamachari: Sir, I move:

“‘That in claase 5, of the Bill, for the words ‘of the principal’ the following be substituted :

‘at their par value in the event of the liquidation of the Corporation’.”

Sir, T have moved this amendment with a view to clarification and linking
up this clause with the liquidation clause that comes in later on—clause 36.
The idea is that repayment could only be made at the time of the liquidation.
There is no other provision here so far as repavment is concerned. I thought
it better be made clear and the principle is that it shall be the face or par value
of the share and nothing more. Sir, I move.

Mr. Speaker: Amendment moved:

““That in clause 5, of the Bill, for the words ‘of the principal’ the following be substituted :

‘at their par value in the event of the liquidation of the Corporation’.”

The Honourable Shri R. K. Shanmukham Chetty: Sir, it is not necessary
to have this amendment because the guarantee. by the Government is that if
there is any loss on the par value of the shares then the Government will make
good the loss. ‘‘Repayment of the principal’”’ means th_e \.whgle amount of the
principal and when -liquidation takes place, naturally if it is found that the
assets of the Corporation are not sufficient to pay the par value, then the Gov-
ernment will make good the loss. But if my Honourable friend thinks thab
his amendment ought to be made, as I said, it is not necessary, bus still I
1ave no objection to accepting it.

Shri T. T. Krishnamachari: I feel it is necessary.

The Honourable Shri R. K. Shanmukham Chetty: Then T shall accept the
4mendment. ,

Mr. Speaker: I was wondering whether the expressions ‘‘par value’ and
““principal’’ are identical? .

The Honourable Shri R. K. Shanmukham Chetty: They are identical.

. B. Pattabhi Sitaramayya: On & point of explanation, Sir, may I know
wh::;ernthe acceptance of thg:ords ‘‘par value’’ will mean that at any time of
liquidation the shareholder will be entitled only to the par value—

The Honourable Shri R. K. Shanmukham Chetty: No. N
Dr. B. Pattabhi Sitaramayya: T understand that Government will
tee at par value, that is to say, up to that value. Afterwards, should

tg:'ere be a liquidation, it might be at the market rate.
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Shri T. T. Krishnamachari: If you will permit me, 8ir, since I have moved
the amendment, I will explain the position. This is governed by Section 36
which invests the entire power in the matter of -liquidation in the Central Gov-
ernment. It can do whatever it likes. Even the question of liquidation is
vested in the Government.

Dr. B. Pattabhi Sitaramayya: Therefore, it means that under any circum-
stances, whatever may be the market value of the share, if the Government
should decide upon liqu'dation or if the concern goes into voluntary liquidation,
whatever may happen, no shareholder can hope to get one single pie more
than what he has paid for the purchase of the shares. Am I right?

. Shri .T. T. Krishnamachari: Unless there is some express clause.in the
Bill, which T am informed is coming later on. As it stands at present, it means
that he would not get anything more.

The Honourable Shri R. K. Shanmukham Chetty: XNo, Sir. I am afraid
there has been a little confusion.

Mr. Speaker: That is why I wanted to know the distinction between “par
value”” and ‘‘principal’’.

The Honourable Shri R. K. Shanmukbam Ohetty: On reconsideration,
especially in view of what Dr. Pattabhi has-eaid, I would suggess to my Honour-
able friend that his amendment is not appropriate. Suppose a liquidation
takes place. There is no question of the market value. The uffairs of the
Company are wound up and suppose the assets disclosed that for Rs. 5 crores
of paid-up capital after paying all liabiities there is Rs. 5} crores. then the
whole of the Rs. 5% crores will be distributed among the shareholders. The
shareholders are entitled to get the net assets remaining at the time of liquida-
tion. That is the proper thing also. Bu# if my Honourable friend’s amend-
ment is accepted, if there is a surplus, they will be entitled to get only at the
par value, which T think Bir is not correet.

Shri M. Ananthasayanam Ayyangar: My own feeling, Sir, is this. In
Clause 5, Government is undertaking the liability to guarantee. Now what
does that guarantee mean? It means simply this that in case the assets of
the Corporation go below the par value, the Government will bring it up fo
the par value. Therefore, this amendment merely seeks to olarify the posi-
tion. It does not militate against the Honourable the Finance Minister’s state-
ment that it is open to pay to the shareholders what is left above the par value.
This does not cover that matter at all. If Mr. T. T. Krishnamachari’s amend-
ment is accepted, it does not affect the position at all.

The HWonourable Shri R. K. Shanmukham Chetty: It does affect.

Shri M. Ananthasayanam Ayyangar: No, Sir. Let us read Clause 5. It
88YS : .

““The shares of the Corporation shall be g d by the Central Government as to the
repayment of the principal and the payment of the annual dividend etc.

Now, here ‘‘guaranteeing’’ the repayment of the principal does not mean
that only the amount of the principal shall be paid. Tt only guarantees that:
Government will pay the amount of the principa’ if the assets of the Company
which is liquidated fall short; not if it goes above. Clause 36Csa}'s :y Ll ok

« iai \ he Corporation, and the Corporation shall no
be place sa Louioution sove by oraer o fho Contral Government and in such manner as if
wmay direct.”

“In such manner it may direct.’” This is there. Therefore, this is only
a olarification. You know too well, Sir. that with respect to any limited com-
pany—and this i« a limited company—shares cannot be redeemed by the
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Company itself. It is opposed to all principles. The shares must be trans-
ferred from one hand to another. The questiog of repayment contemplated in
Clause 5 arises only in case of liquidation. In cases where Central Government
by executive orders give some directions, there is no jiquidation. I am not able
to contemplate in that case whether repayment ariges at all. In that case, the
Government only guarantee the principal.

_ M, Speaker: Even then, there is one point which strikes me and it is this:
will it be correct to use the expression ‘‘par value” and not ‘‘face value’'?

Shri M. Ananthasayanam Ayyangar: ‘‘Paid-up value’’ will be the proper
expression, because it is said here in clause 4 that it is a fully paid up share.
There is no question of any par value or face value.

The Honourable Shri R. K. Shanmukham Chetly: Supposing at the time
of liquidation, it is not fully paid up, then what happens? Supposing only four
thousand out of five thousand have been paid? Are we bound to pay five
thousand rupees?

Shri M. Ananthasayanam Ayyangar: Therefore, par value is wrong. Paid-
up value is correct.

The Honourable Shri R. K. Shanmukham Ohetty: Again the Honourable
Member is confusing himself.

Dr. B. Pattabhi Sitaramayya: Sir, may 1 just interrupt for a minute ?
When the Government ‘‘guarantees the principal’, the words are absolutely
complete as to what it guarantees. What does it guarantee ? Does it guarantee
the principal at ha'f its value? Does it guarantee the principal at zero value?
Does it guarantee it at 1 per cent. value? There is no sense in that argument:
““(Guaranteeing the principal” means guaranteeing the principal paid up. There-
fore, the words are complete in themselves and there cannot be any amendments,
which I submit will mar the value.

Mr. Speaker: I think the matter requires consideration. Let us not rush
into any kind of amendments just at present.

Shri T. T. Krishnamachari: Then, Sir, T wish to state that if the Honour-
able Minister is not willing to accept my amendment, then I will not press it
now. I will take it up later. It may be left over.

Mr, Speaker: If the Honourable Member does not press it now, it is under-
stood that it is left over. Anyhow, so far as the House is concerned, it is dis-
posed of.

Then there is another amendment standing in the name of Mr. Naziruddin
Ahmad. Does he move it?
Mr. Wasziruddin Ahmad: Yes, Sir. I move:
the 33:35'23?3:122’ t‘{fe t:\:aesélfl’, (fgr‘ct:;:itrl?rgr p‘::c;&:l value of shares’ be substituted.”
Here, Sir, let me say I have suggested three alternatives.
Mr, Speaker: This point has been thoroughly discussed.

Mr. Naziruddin Ahmad: But, Sir, my point is different. The thing which
1 had in mind when drafting it is this. I do not see how the word *‘principal”
is applicable here. There is the question of principal and interest in case of
a loan transaction. In this case, however, there is only the share capital—
whether you cali it ‘‘paid-up’’ or ‘‘par value’ or “face value”’. The question
of principal does not arise at sll here. That is why T have suggested three
alternatives. Whether the capital is paid up, or it is par value, or paid-up
value, I do not quarrel about that, but I submit that the word ‘‘principal’’ is
inappropriate. ’ )
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Mr. Speaker: This may also be considered. We have now come to an
arrangement that all these suggestions will be considered. I was treating them
as verbal amendments, but, if at all. the Honourable Minister wants to move
any during the last stage of the Bil'. he may do so.

Prot, X, T. S8hah: Sir, I would suggest that it is certainly unnecessary to
provide any guarantee of the type which is suggested in this Clause and I will
soor. give you my reasons for that view. 1 was, however, somewhat amused,
if I may say so; by the exhibition that took place of the capitalist mentality in
{rying to squeeze Out...............

The Homourable Shri R. K. Shanmukham Chetty: It might probably
shorten the discussion if I explain the object of ‘‘guarantee’’. We were not
anxious to guarantee at all the capital, but the point is that a number of these
financial institutions have got trust funds and they cannot invest them except
in trustee securities and for a trustee security the capital and interest must be
guaranteed by the Government. It is for that purpose that the guarantee is
provided.

Prof. XK. T. Shah: 1 am obliged to the Honourable the Finance Minister for
this correction. But I confess I still remain unconvinced of the necessitvy of
this provision being added. If the law governing the Trustee Securities max
not permit Trust Fund investment or a very small part of the total Trust Funds
available for investment in the shares of such a Corporation as this, then, T am
afraid that legislation itself would require amending. I cannot see any reason
why, in a Corporation in which the State itself is interested to the extent of
40 per cent. invested by itself and through the Reserve Bank in the proprietor-
ship its security should not be for any other individual or corporate investor
as sufficient guurantee by itself to safeguard perfectly the principal and interest.
This is a typical case of the capitalist mentality, inasmuch as even a Corpo-
ration like this, partially financed if not wholly by the State. is suspected,
feared, apprehended to come to a pass some day when it may not be sble %o
repay to them their full or part of the face or principal value and also the
interest due at the time. I confess, Sir, that I feel amazed at that exhibition.
That you should suggest even that a Corporation of this kind could ever come
into a situation, which will make it parallel to the position of an ordinary
concern going into liquidation, is to me past imagination. It can only come
into a stage like that if the entire country goes to bankruptcy. Even though
we do not nominally guarantee the shares. even though we do not nominally
guarantee the interest, I see no reason why there should be the slightest appre-
hension in the minds of the individuals investing in this Corporation, or of
bodies investing in this concern, that their principal or their interest will
at any time be in doubt.

1 put it further on this ground, that after all we are not going in this con-

. nection to the individual investor. According to the provisions of the Bill t!)ey
‘are all to be corporate investors,—scheduled banks and insurance companies.
And these surely are not people who, according to an amendment accepted this

morning, investing each not more than 10 per cent. of their shares of the total

investment, would feel such investment too much lacking up of their resources.

What will it come to? And for that would they have justification for the

kind of apprehension against which this provision is supposed to provide? A

suggestion was made this morning, about the fate of a recent 'oan, that our

approach to the money market for loan had befallen. T am afraid th's is some-

what misplaced. - A loan is asked to be subscribed by private individuals also.

These are corporate bodies, with immense resources seeking investment. I am

poY suggesting for & moment that they are not entitled to seek as. much safety
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as they want for their own investuwents. After all we recognize they are
capitalists, and as such to them property is much more important than any
interest of the country. I recognize that to them the income they derive from
it and the principal they have invested is far more important than the welfare
of the people or the progress of the country. And as such I realize that for the
individual, ab any rate, there may be some ground for fear. Bub for corporate
bodies, whose very success, whose very existence, if I may say so, depends
upon the solvency of the State, for them even to suggest and for us to respond
t0 a suggestion ‘ike that, that there may be a conceivable possibility in which
the Government, entire State, the entire public life of this eountry would be
insolvent, would be bankrupt, would be in a stage parallel to liquidation, is to
my mind, may T say it in all humility, an insult to the country, a mis-conception
of the strength, resources and credit of this country. This is not
& matter which ‘s a question of either expediency or practicability.
This is a matter, Sir. wherein the very life, the very soul, if I may say so, of
the country’s honour is being challenged by implication; and as such T think
not only is this provision superfluous, not on'y is this provision needless to guard
particular interests or the particular sections of those interests, but it is I
suggest. Sir,—again I say it in all humilitv—opposed to the merest sense of
propriety with which this measure should be looked upon.

If this Corporation is to succeed—and is wi'l succeed—its success will be pars
of the successful development of this country; and if this country does nos
succeed, if we are not able to carry out our programmes of development, if we
are not left in peace to develop our economic resources as we would like to,
may I say it is not right for any individual Corporation or interest to demand,
even at the point when the country is in danger of its very existence, its prin-
cipal and interest should be made good to it. I do not think that was the point
of view that has been properly envisaged by the authors or supporters of such
& meagure. Sir, if this particular point of view is looked at from the angle from
which T look at it. I am perfectly convinced that those who have the best interests
not only of this Corporation, not only of its investors but of the country as a
who'e at heart, they will hestitate before pressing such a clause as this.

It may be that T am suffering from a somewhat diseased mentality; it may
be that I am too far gone in my fever of idealism to be quite free from a touch
of delirtum tremens; I hope it is not so. I hope what I am suggesting is the
whole, earnest and absolute truth in the matter of the country’s credit, in the
matter of the country’s future. Are we in the first year of our independence
legislating for a corporation which would flourish on the success of this country,
beginning in the very first measure of the kind that we are proposing in which,
‘the country as a whole is partially interested, beg'nning. to doubt our future?
‘Why fear that it may poseibly become insolvent at some particular time here-
after. If you doubt your own potentiality, I say how can you expect outsiders,
others, our cr'tics to have faith in us, to believe in us, and to extend to us such
co-operat'on as you may expect to obtain from them. T most therefore earnest:
Iv and most humbly appeal to the sponsors of this meusure, T appeal to the
good sense, may T say to the patriotism of this House to see this point from the
angle from which T see it. If they are not convinced of the rcasonab eness
and the modesfy of my proposal at least T request the sponsors of the Bill to
give some thought to this matter. T realize, Sir, that as on the race course
80 here also, it is not only the merits of the horse that ‘s running which decide
the race. Tt is also the pedigree, the weight, the jockey and so many other
things that decide the race. or at least induce the betters to bet. And in this
case too the pedigree, or the sincerity of the sponsor of the _amgndment will,
Y am perfectly aware be a very material facor in influencing this House to come
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to a final edcision. T am fully aware of a spirit of disagreement that has been
generated by the view T have had the honour to put before the House. That is
why T am making an appeal as T am doing about the reasonableness of my
clause. A suggestion was made as to what is capital when definitions were pu];

forward about capitalists. I do not think this is the stage at which
8 p.M. I should answer those suggestions or question definitions. Nor am I

anxious to take the time of the House by verbal pyrotechnics or gladi-
torial displays, as my Honourable friend deser'bed this kind of speeches. Far be
it from me to take the time of the House in mere gladitorial displays or dialectical
efforts. T say this that we are not helping to solve the fundamental problems
of the country by drawing red herrings or using cliches in matters like this. I
hasten to add that I myself might not be free from this sin of introducing into
the argument a just cliche, a label that m'ght side-track completely the main
argument brought to bear upon the issue. I hope any time that I feel conscious
of it, or if at any time anvbody draws my attention to it. I would immediately
apologise, and try to keep the argument as much as lies in my power within the
merits and merits alone of the issue. The light-hearted asides that occas’onally
creep up in the amenities of debate should. of course, not vitiate the argument
as such. And that is why I had ventured to put forward the amendmens.

You, Sir, have rightly pointed out that that amendment in substance amounts
to a negation of the main principles, and as such T am quite content that i%
should not be treated as an amendment. But in that case there is no alterns-
tive for me but to plead to this House to reject this clause, and let us have no$
even a suspicion or a trace of doubt in a measure of this kind by which an un-
kind critic may suggest that Tndians themselves are not qu'te sure about the
success of their Government, that they are putting forward guarantees even for
8 Corporation in which their whole State is interested as part proprietor and sole
control'er. And because there is a hope and chance of our utilising th’s Cor-
poration not only for the enrichment of the proprietors and those who hold high
offices in it, but also for the more intensive development in an organic form,
in the form of creative and productive resources, that I suggest that such a
suspicion or even a trace of suspicion ought to be avoided by us.

We are passing through very critical times; we, as time and again we have
been reminded, are in the very beginning of our existence as an independent
sovereign nation. We have much tc think of in the matter of socstructive pro-
gramim.es, which, w*en cur Government is fre> from pre-occupatioas with other
more urgent matters we shall surely take up. At such a time, when we need
all the resources of our country, at such a t‘me when we need all the co-opera-
tion that we can command in the inter-national market, I repeat that it is
inopportune and improper for us by our own act and legislsti?n even to sugges¥
or imply that we shall be lacking in any degree of confidence in the success, the
solvenoy and the permanence of this State.

Sir, 1 beg the House to consider this matter earnestly: and if they are able
to see my point of view to negative this clause.

Mr. Speaker: The question is:
““That clause 5, stand part of the Bill.”
The motion was adopted.

Clause 5 was added to the Bin
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Mr. Naziruddin Ahmad: Sir, I move:

“That in sub-clause (1) of clause 6 of the Bill, for the words ‘a Board of Directors’ the
word ‘Board’ be substituted.”

We have defined ‘‘Board”” to mean ‘‘Board of Directors’. So the word
“Board’’ is enough. )
Mr. Speaker: Ameandment moved:

“That in sub-clause (1) of clause 6 of the Bill, for the words ‘a Board of Directors’ the
word ‘Board’ be substituted.”

The Honourable Shri R. K. Shanmukham Chetty: Sir, I do not accept the
amendment, K

Mr. Naziruddin Ahmad: Sir. I beg leave of the House to withdraw the
«@mendment.

Mr. Speaker: Has the Honourable Member leave of the House to withdraw
the amendment?

The amendment was, by leave of the Assembly, withdrawn.

Mr. Naziruddin Ahmad: Sir, I move:

“That in sub-clause (4) of clause © of the Bill, the words ‘under this sub-section’ be
omitted.”

"This sub-clause refers to disputes and a dispute between the Central
Government and the Board can only avise under this clause. So the words
*‘under this sub-section’’ are unnecessary. :

The Honourable Shri R, K. Shanmukham Chetty: Sir, T accept this
amendment,.

Mr. Speaker: The question is:

“That in sub-clause (4) of clause 6 of the Bill. the worde ‘under this sub-gection’ be
omitted.”

The motion was adopted.

Mr, Naziruddin Ahmad: Sir, T move:

““That in sub-clause (5) of clause 6 of the Bill, for the word ‘principles’ the words ‘instruc-
tions on the question’ be substituted.”

We have already provided for instructions on a question of policy in sub-
clause (8). This is what is referred to in the sub-clause under dispute. In sub-
clause (4) it says ‘‘carry out the principles of policy”’. In fact there is a slight
divergence in the wording, but probably the same thing is meant.

The Honourable Shri ‘R. K. Shanmukham Ohetty: 1 accept the amendment.

Mr. Speaker: The question is:

“That in sub-clause (5) of clause 6 of the Bill, for the word ‘principles’ the words ‘instruc-
tions on the question’ be substituted.”

The motion was adopted.

Mr. Speaker: The question is:

“That Clause 6, as amended, stand part of the Bill.”

‘'be motion was adopted.

Cause 6, as amended, was added to the Bill.

Mr. Naziruddin Ahmad: Sir, I move:

(i) That clause 7 of the Bill be renumbered as sub-clanse (1) and for the colon after the
word ‘Board’ a full stop be substituted, and

(ii) That in the Proviso to clause 7 of the Bill, for the words ‘Provided that the’, the word
“The’ be substiluted and the Proviso as so amended be renumbered as sub-clause (2) of
Clause 7

Without the proviso the sentence is complete. A proviso always begins
with & new sentence. So thers should be & full stop after the main parf of the
clause. Then with regard to renumbering it as (I) and that containing the
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proviso into a separate sub-clause, the reason is this. The first part refers to
certain directions being given by the Board to the Executive. The Proviso says
that minutes of the Executive Comunittee be laid before the Board. They are
absolutely independent subjects. The Proviso should be elevated to an inde-
pendent sub-clause.

The Honourable Shri R, K. Shanmukham Ohetty: I accept the amendments.

Mr. Speaker: With regard to the second amendment it should be:

“That the proviso be reuumbered as sub-clause (2) deleting the words ‘Provided that'.”

The poibt is that it does not stand as a proviso. It will be an independent
sub-clause. .

The question is:

‘(i) That clause 7 of the Bill be renumbered us sub-clause (1), and for the colon after the
word ‘Board’ a full stop be substituted”; and
“(ii) Tlat the proviso be renumbered as sub-clause (2) deleting the words ‘Provided
that'.”

The motion was adopted.

Mr. Speaker: The question is:

““That clause 7, as amended, stand part of the Bill.” -

The motion was adopted.

Clause 7, as amended, was added to the Bill. \

Shri T, T. Krishnamachari: Sir, I move:

“That in clause 8 of the Bill, for the words ‘securing the efficient discharge of the functi
of the Corporution’, the words ‘assisting the Corporation in the efficient discharge of its
functions’, be substituted.’’

I think the word ‘securing’ puts an emphasis which is unnecessary.

The Honourable Shri R. K. Shanmukham Ohetty: I accept the amendment.

Mr. Speaker: Amendment moved:

“That in clause 8 of the Bill, for the words ‘securing the efficient discharge of the functi
2i the Corporation’, the words ‘assisting the Corporation in the efficient discharge of ita
43 l, b° 1 brtad '

Shri M. Ananthasayanam Ayyangar: 1 want the Honourable Minister to
consider this. There is a difference between ‘securing’ and ‘assisting’.
‘Securing’ is getting it down from the other Committee, which is an advisory
body. So ‘securing’ is different from ‘assisting’. ‘Assisting’ implies a portion
of the agency. ‘Securing’ means that he gives advice.

Shri T. T. Krishnamachari: There is an obligation involved in the word
‘securing’ which is different to what is conveyed by the word ‘assisting’.

Shri M. Ananthasayanam Ayyangar: It may devise ways and means to do
50.*

The Honourable Shri R. K, Shanmukham Ohetty: I think it is all right. I
accept it. '

Mr. Speaker: The question is:

“That in clausc 8 of the Bill, for the words ‘securing the efficient discharge of the functi
?f the Corﬁomtiou', th?‘ words ‘assisting the Corporation in the efficient discharge of its
tions’, be substituted.”

The motion was adopted.

Mr, R. K. Sidhva (C. P. and Berar: General): Before I move, I would lke
to know whether he would make it clear whether it is for some other purpose
or for making loans.

The Honourable Shri R. K. Shanmukham Ohetty: The Advisory Committee
contemplated in this eection is not the Advisory Committee which is generally
associated with the local management of a bank. What is contemplated are
ad hoc advisory committees, more of a technical nature, so that if any loan
is asked for the actual soundness of the concern from the technical and varicus
other aspects may be examined by this Committee.

Mr. R. K. Sidhva: Would i$ not be desirable to have those Committees in
each Branch?
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The Honoarable Shri B. K, Shanmukham Ohetty: My Honourable
friend knows by experience, the work of these advisory committees and very
often it i & clog in the wheel of the bank, and more often than not it is merely
for pressing personal recommendations.

Mr. R. K. Sidhva: I do not know.

8Shri C. Subrahmanyam (Madras: General): Sir, I move:

‘“That 1n clause 8 of the Bill, after the word ‘circumstances’ the words ‘and conditions
prevailing in’ be inserted.’

Mr. Alagesan feels that ‘circumstances’ is not a very happy word in the
context as it appears. Hence it is suggested that ‘circumstances and conditions
prevailing in and requirements of particular areas’ may be inserted.

The Honourable Shri R. K. Shanmukham Ohetty: I accept the amendment

. Mr, Speaker: Is the word ‘‘and’’ necessary?

Shri C. Subrahmanyam (Madras: General): No. It may be omitted.
Mr. Speaker: That would be better. The question is:

*“That in clause 8 of the Bill, after the word ‘circumstances’ the words ‘conditions
prevailing in’ be inserted.’’ s,

The motion was adopted.

“Mr. Speaker: The question is:

“‘That clause 8, as amended, stand part of the Bill.”
The motion was adopted.

Clause 8, ss amended, was added to the Bill.
Prof. K. T. Shah: Sir, I move:

*“That in clause 9 of the Bill, after the word ‘Director’, the words ‘shall be sppointed 3y
the Central Government, and’, be added.”

I am aware that later on there is a provision which empowers the Central
Government to appoint & Managing Director in accordance with the procedure
laid down. 1 suggest that that is utterly unnecessary. The Managing Diree-
tor should be plainly and undoubtedly a nominee or a servant of the Central
Government. I do not mean 3 servant in the sense of an official necessarily,
but he must be appointed, nominated and given charge of the post by autho-
rity of the Central Government. In this may I cite the analogy of a common
custom in our country, whereby much of the joint stock enterprise is still in
the hands of the Managing Agents, who cobstitute themselves. defacto
managers, appoint Managing Directors, and who have therefore practically the
entire control and conduct of the business in their hands. The Board may or
may not be consulted. If it is, it is generally pro ‘orma. The Board in such
cases is a sort of Mutual Adwministration Society in which the directors of one
concern appoint the managers, Managing Directors and so on in another, in
consideration of the other also returning the favour at an opportune moment.
I suggest that however objectionable the practice or the institution of the
Managing Agent may be in regard to the organisation and working of joint stock
concerns, here is an instance in which the State, which is part proprietor to
the extent of 40 per cent. in the Corporation, must claim the right that the
chief managing authority, the chief personage entitled to conduct the day to
day administration of the Corporation, should be a nominee and a person
appointed by the Central Government. I should like to leave no room in this
matter of any consultation with any other authority. I should suggest that all
other consultations may quite possibly be actuated by reasons other than the
collective interests of the country as a whole. As such it is undesirable on
principle, in my opinion that the Managing Director should be anyone else but
‘the person nominated by the Central Government. Even in a scheme that I
had in mind when I moved en earlier amendment for provincisl governments
being associated instead of private corporations which are now sought to be
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associated in the proprietorship of this Corporation, I had definitely in view thaé
the authority of the Central Government should be supreme and unchallenged ;
and .that it should have the supreme control, supervision and the dsy to day
sdministration also through its nominee the Managing Director

Mr, Speaker: May I point out to the Honourable Member that clause 9
merely deals with the duties of the Managing Director and the emoluments
that he is going to get. It is clause 10 which deals with the manner in which

« he should be appointed, and probably the observations which the Honourable
Member is nakigg now, will be more appropriate if he moves an amendment
to clause (f) of clause 10, which deals with the manner in which the appoint-
ment of the Managing Director is to be made. The proper place for advaacing

his arguments would be clause 10. I would allow the Honourable Member to
* make suitable changes in his amendments, if he likes.

Prof. K. T. Shah: I accept what you say, Sir, and will make the necessary
changes afterwards.
Mr. Naziruddin Ahmad: Sir, I move:

“That in clause 9, of the Bill, after the words ‘Managing Director’ the word ‘shall’
inserted ; and in parts (a), (b), (c) and (d) of the clause the word ‘shall’ be omitted.”

The Honourable Shri R. K. Shanmukham Ohetty: Sir, I accept the amend-
ment.
Mr, Speaker: The question is:

“That in clause 9, of the Bill, after the words ‘Managing Director’ the word ‘shall' be
inserted ; and in parts (a), (b), (c) and (d) of the clause the word ‘shall’ be omitted.”

The motion was adopted.

Mr, Naziruddin Ahmad: Sir, I move:
“That for sub-clause (a) of clause 9 of the Bill, the following be substituted :
‘(a) be a whole time officer of the Corporation’."”

It is difficult for & Managing Director to devote his whole time to the affairs
of the Corporation. It would be impracticable for the Honourable Minister to

devote the whole of his time t» the affairs of the State. He may sleep or visit
a cinema.

The Honourable Shri R, K. Shanmukham Chetty: Sir, I
amendment.

Mr. Speaker: The question is:
“That for sub-clause (a) of clause 8 of the Bill, the following be substituted :
‘(a) be a whole time officer of the Corporation”.’’

The motion was adopted.

Mr. Speaker: The question is:

“That clause 9, as amended, stand part of the Bill.”
. The motion was adopted.
" Clause 9, as amended, was added to the Bill.

Prof. K. T. Shah: Sir, may I move with your permission all the three
amendments (Nos. 11 to 13 on list 2). They are part of the same scheme.

I move:

| (i) That in part (s) of clause 10 of the Bill, for the word ‘three’, the word ‘four' be
substituted, and the words ‘in addition to the Managing Director’, be added at the end.

(ii) That for part (b) of clause 10, of the Bill, the following be substituted :
‘Three elected by the Provincial Governments holding any part of the capital of the

acoep¥ the

’

Corporation’.”
And the last amendment is. . . . ..
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The Honourable Shri B, K. Shanmukham Chetty: Sir, the whole scheme of

his regarding the capital structure has been rejected by the House and there-
fore these amendments do not arise.

Mr. Speaker: I was also considering this point. So far as the first pars
which he has moved is concerned, may I know how it is affected? I am afraid
the Honourable Member’s amendment No. 12 will be barred by she rejection
of his previous amendment; No. 13 also will be similarly barred. Does the
Honourable Member agree ?

Prof. K. T. Shab: [ am not able to follow you, Sir. It is true that as a
result of the rejection of my previous amendment some of these wordings
naturally become out of order. But if you could possibly permit me to bring
out the sense of the point that the Managing Director at least shall be
appointed without the formality of consulting anybody, the purpose I have in
view will be served.

Mr. Speaker: So far as the appointment of the Managing Director by the
Central Government is concerned, the Honourable Member may move any
amendment he likes and I shall allow him to move it in a changed form.

The Honourable Shri R. K. Shanmukham Chetty: Sir, if I have understood
the Learned Professor correctly, he wants to bring about by an amendmens
that the entire Board of Directors must be nominated by the Government and
for that purpose he wants a Board of five, including the Managing Director—
tour Directors and one Managing Director, all to be nominated by the Govern-

ment. Is that correcv? If that is what he wants, then the amendment that
he should move is this:

In clause (a), he should substituta ‘four’ for ‘three’ before $he word
‘Directors’;

(), (c), (d) and (e) should be omitted;

Clause (f) should read ‘‘One Managing Director appointed by the Central
Government’’. The rest of the clause and the proviso should be omitted.

That will clearly bring ous his intention.

Prof. K. T. 8hah: Sir, I beg to move:

‘“That in clause 10 of the Bill—

(i) in sub-clause (a), for the word ‘three’ the word ‘four’, be submtituted ;

(i1) sub-clauses (b), {c), (d) and (e), be omitted ; and

(ii1) sub-clause (f), be renumbered as sub-clause (b) and in the sub-clause as so renumbered,
the words beginning from ‘after consideration’, to the end, including the two provisos be
omitted.”

Mr. Speaker: Amendment moved:

“That in clause 10 of the Bill— :

(i) in sub-clause (s), for the word ‘three’ the word ‘four’, be substituted;

(i) sab-clauses (b), {c), (d) and (e), be omitted; and

(iii) sub-clause (f), be renumbered as sub-clauss (b) and in the snb-clsuse as so renumbered.
the words beginning from ‘after consideration’, o the end, including the two provisos be
omitted."” ’

Prof. K. T. S8hah: Sir, the idea that I hold is that whatever may be the manner
in which the proprietary share in this corporation i8 brought about and the own-
ership provided for, the direct control and management of the corporation
should at least remain with the Central Government. Now that some of the
other suggestions that I have been making have been rejected by the House,
T have to restrict the Board to only five men which in my opinion would be
sufficient for the day to day administration, control and management of the
institution; the more so, as we have by another section of the Bill provided for
advisory committees which presumably will assist the Board in all technical
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matters relating to the soundness of industrial financing proposals coming before
them. The Corporation would also be guided, I take it, by a body of expery
‘advisers, so that the number of Directors—whether they be four or five, or
rather ten or twelve—does not really matter In making this suggestion I am
not overlooking the fact that under the prevailing convention the proprietor or
part-proprietor has pro rata rights, so to say, to have a voice in the adminis-
tration, d'rection and control of the Corporation. I suggest, however, for the
consideration of the House that this is a Corporation which should be judged
by standards, different from those which apply to ordinary commercial join$
stock concerns. There the interests of the proprietor, namely the share or stock
holder is paramount. Here the interest to be considered is more of the country
as & whole than individual proprietors. To the extent of forty per cent. the
proprietorship vests in the government of the country—I include of course the
Reserve Bank as part of the public financing authorities of this country. But
even to the extent thut some part does belong to the other shareholders in
this Corporation I suggest that no harm would be done whatsoever if the entire
control, management‘and day-to-day administration are vested in a Board, of
the kind that I am suggesting. These directors must realize that they bwe
their position to no other interest but to the government of the country and
therefore to the responsible Ministry of this country. Because I wish this
to be enforced I would suggest that no room should be left in the appointment
of the Board and in supervision over the Board itself as regards the last voice,
g0 to say, which should be with the Central Government. The qualification,
or the right of entry if I may say so, of a member to the Board of Directors
should not be determined by merely the proprietary interest that any group or
section may have in the Corporation. That would judge mostly the suitability
of a person suggested to be Director by the length or fatness of his cheque. I
suggest, Sir, the size of the cheque is not necesesarily a qualification for the
administration in the public interest of a Corporation like this. After all,
the individual who would come under the scheme of the Board of Directors as
proposed in this Bill would be a nominee in part of some privaté™Corporation,
apart from those” nominated by the Central Government directly. They
naturally would have to think of the interests which they represent, and
would be amenable presumably to those interests. I do not wish that such a
situation should be permitted. The directors must feel their publics responsi-
bility as public servants; and that cannot be brought home to them, in my
humble opinion, unless and until you make them whole-time public servants
as suggested in another amendment. They should not really be free, if T may
go to the logical conalusion of my arguinent, to have auy other interests but
the interests of this Corporation. Like, for instance, our Public Service Com-
mission, like the Railway Board, like many other Corporations that have been
created in this country or elsewhere, a Corporation of this kind should be
managed, conducted, administered, controlled and supervised by servants of
the country answerable to the public: they should have no other master or
authority except the public which employs them.

Sir, T should be perfectly willing, were it necessary, to suggest that the
emoluments of the Directors should not be fixed on a line that is commonly
practised amongst the joint stock companies in India, which'gives just a modi-
cum of fee to the Directors, entitling them to be called Directors but hardlv
giving them sufficient incentive to pay their full attention to the actual conduect
of affairs. More often than not the Directors, so far as my experience poes.
are hardly present at the meeting of the Board more than the time required to
record their presence. Whether their presence is for the full duration of the
meeting or just for the time 1t fakes to record their presence, they are entitled
to their fee. That is an outlook which I suggest ought not to be allowed in
a concern like this. Should it be necessary, I would advocate that the Directors
mighf be paid as they are paid in other countries, commensurate with the time.
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and lsbour they bestow, and we should expect of them their whole time, so
that tuey be MOt 1D uLy way Indiserenb OF usve By vuler coniicliug lueresta
Whath 1ught Cabdn e Wlue 20d adwedliou, preccreace WO e puolle Ber-
vice \\'nluult-hey are expecled 10 Curry oub A b GUrpLLation.  Loe quailica-
tions also in tue selecton of &  Lurector would, I e naosds of toe puvlbic
autnor:ty, be mueb more toe intrins.e wortn ol toe Lhrecwr, the real suita-
biity, tne experience, knowledge and undersiandaig be bas ol tbe business of
sucd & Gorposution, than omy the wajority of sourcs he.d or the mtlueuce the

rticular Lireetor may be couunandiug w toe varous groups Le or they iy
represent.. 1t is of the utinost anportunce that we wase up 10 toe recessity of
baving in some measure hke this, the qualincations ot tne Direciors. We are
very particuiar about laymg down the quabincatons of uhe junorinest typist
or clerk that we engage, and long iines of newspaper advertisements—! do ot
koow at how many rupees per iuch—are inserted everyday luying down quaii-
fications for posts carrying Ns. 250 and 850 with duties of typmg or such
chatacter. But as regards pecple who are to be calied upon to mauage the
atfairs of the entire development of this country not a word is said. 1 we are
content only with giving them just a meeting attendance fee and if their in-
terest in the matter is to be, as 1 hope it wou.d be, whole-hearted uttention
to the business of the industrial development of this country, then I think it
would be but fair that the lalLourer should be treated as being worthy of his
hire even at the risk of making out of him a capitalist as was suggested. After
.all the labourer is worthy of the hire, and as such whether or not it pecomes part
of his capital I can assure you that it would be earned with the sweat of his hrow
so to say. It would be justified not only because of the personal gualification
of the individual selected, but also becsuse of the need to attend to the
different regions of the country, to the different sectors of the industry which
have to be assisted by this Corporation. In this matter too the eye of the
Central Gewernment would be much more impartial agd would look to the
claims, the needs and the interests of all parts of the ecountry far more than
is likely, in my opinion, if the choice of the Directors—or of any proportion of
them—be left to private Corporations which take shares in this Corporation.

While the number five is not too small, the most important ameudment
that is suggested here is that the appointment of all of them should without
exception be in the hands of the Central Government; for it is only that
authority which is directly responsible to the people and, as such, may be
expected to look to the interests of the country as & whole both immediately
and in the long perspective. 1t is for this reason that notwithstunding the
rejection of my earlier suggestion, I still venture to put forward to the House
this. Even if vou would not have the entire ownership of the Corpuiation in
the hands of the Central Government, at Jleast let us have its dav-to-day
administration, its control and supervision in the hends of the Central Govern-
ment. I hope this would commend itself to the House.

The Honourable Snri R. K. Shanmukham Cheity: Sir, I am sorry I cannot
acoept this amendment..

Mr, Speaker: The question is:

#That in clause 10 of the Bill—

{i) in sub-clause (a), for the word ‘three’ the word ‘four’, be substituled;

i) sub-clanacs (b), (¢), (d) and (e), be onmitted ; and

«(iii) sub-clause (f), be renambered as sub-clanse {b) and in the sub-clanse as so renumbered,
“ihe words beginning from ‘sfter consideration’, to. the end, including the two provises be
omitted.”

The motion was negatived. .
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Mr. Naziruddin Ahmad: Sir. I beg to move:

“That .n the first proviso to clause 10, of the Bill, for the words ‘nominated under this
Pproviso’, the words ‘su nominated’ be suabstituted.’’

The clause specificaliy provides for nomination. It is not necessary to say
that somevody 1s nominated ‘under this proviso’. The words ‘‘so nominated’”
would be enough to refer to it and it would be complete in every way.

The Honourable Shri R. K. Shanmukham Chetty: I do not think this is
necessary. Iuven for the sake of improvement in language I think we should
take into consideration whether it is necessury to p.. the press to the work
of recasting the whole of this Bill where it is uhsolutely not nedessary. I
think the wotding is perfectly suitable and I do not think it requires any
further amendment.

Mr. Naziruddin Ahmad: I do not wish to press it. It is not necessary for
the Honourable Minister to give full reasons. It is quite enough for me that
he merely opposes it.

Mr, Speaker: What is the reaction of the Honourable Minister to the next
amendment?

The Honourable Shri R. K. Shanmukham OChetty: Not necessary.

Mr. Naziruddin Ahmad: It seems to me to be important. I beg to move:
b “That in the first proviso to clanse 10, of the Bill, the words ‘for the purposes of this Act’,
¢ omitied.”

The clause says ' Directors nominated under this proviso shall be deemed
to be clected’”. The words '‘for the purposes of this Act” are unnecessary
because if they are deemed to be elected. they are certainly so for the purposes
of this Act and for no other Act or purpose. For this reason the words are
not necessary.

The Honourable Shri R. K. Shanmukham Chetty: I do not think the
amendment is necessary.

Sir, T move:

“That in the second Proviso to clause 10, of the Bill, after the word ‘constituted’, the
wordy ‘other than the Managing Director’, be inserted.’

In clause ® we hav: provided that the office of the Managing Director shall
be four years. Now even in the case of the first Managing Director, I think
to keep up continuity ib would be best to keep that Director also for four
years and not to terminate his appointment at the end of one year. My
amendment is intended to bring out that ides.

Mr. Speaker: The question is:

*‘That in the second Proviso to clause 10, of the Bill, after the word ‘constituted’, the
words ‘other than the Managing Director’, be inserted.”

The motion wag. adopted.

Mr. Speaker: The question is:

“That clause 10, as amended, stand part of the Bill.”

The motion was adopted.

Clause 10, as amended, was added to the Bill,

Prof. K, T. Shah: Sir, I beg to move:

““That for sub-clause (1) of clause 11 of the Bill, the following be substituted :

‘(1) Every Director, whenever appointed or elected, shall hold office for three years :

Provided that the Central Government may provide that all the Directors i
elected in the first_instance shall hold office for such term as may be apecified for.mh:lt:
the first term of three yesrs, one-third of the total number of Directors shall vetire every year;
but the Directors thus retiring by rotstion shall be re-eligible for another foll term of three
years :

Provided further that no Director shall hold offco for more than two consscative fal
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Bir, T recognize thut this also is consequential upon the chunges that 1 have
earlier proposed. Nevertheless there is intrinsic ground. apart {rom the cunse-
quences of the carlier vote of this House, for this ammendment to be consider-
ed on its own merits, namely that the total nwmber of Directors should be
such as to be divisible by three, that one-third should retire every year, and
that no Director should hold office for more than two full terms consecutively.
My object is that ihe Directors should not make a close preserve, so to say.
of the office in one and the same person being elected time and agsin as
seems to be the practice in ordinary joint stock concerns, where every notice
usually mentions that su and so retires by rotation but they reelly offer them-
selves for election which is taken to be a matter of course. The Directors
offer themselves for election even if they have never been present at any ineeting
of the joint stock shareholders. 1 consider that the reasons are obvious for
taking the view that I wish to take and if the House comes to the same view.
it might accept my amendment. In case acceptance of such amendment
necessitates further changes, T should be perfectly willing to agree to the same.

Mr, Speaker: Amendment moved:

‘That for sub-clanse {1} of clanse 11 of the Bill. the following be substituted :

‘(1) Every Director, wh ppointed or elected, ahall hold office for three years :

Provided that the Central Government may provide that all the Directors appointed or
elected in the first instance shall hold office for such term as may be specified for each. After
the first term of three years, one-third of thejotal number of Directors shall retire every year;
but the Directors thus retiring by rotation shall be re-eligible for anoflier full term of three
years :
Pro:id.ed further that no Director shall hold office for more than two consecutive fall

Shri M. Ananthasayanam Ayyangar: Sir, evidently this amendment was
tabled as part of the scheme, which fell through. whereby he wanted to avoid
elecfed Directors of any kind being also shareholders of indusirial concerns.
Two Directors have been provided in each of the categories. In all there are
gix Directors. As regards the term. he wants once in three years those people
to go. That is also provided for here. At the end of two years, they have
to go. The term is four years, and at the end of every two years. two persons
have to go. Thus one-third of the number is going by rotation. The only
thing that remains is whether we should make four into three vears. T do not
see what great signifieance there is in modifying four intn three. Tf there is
justification for three, there is equul justification for four. Some people want-
ed five. some wanted three. The term of the President of America is also four
vears. Why not we have some such arrangement here? Tt is a new
venture that we are startine. Three vears appear to he « little short
period.

Prof, K. T. Shah: Sir, I shall be willing, if the House permits. to withdraw
my amendment. '

Mr. Speaker: Has the Honourable Member leave of the House to withdraw
his amendment?

The amendment was, by leave of the Assembly, withdrawn.

Mr. Naziruddin Ahmad: Sir. T heg to move:

“That in the first Proviso to sub-clause (1) of clause 11 of the Bill, for the words
‘directors so to retire’. the words ‘the retiring directors’, he substituted.”

With regard to this I should like to amend it slightly. In the words
proposed—*‘the retiring directors™’, the word “‘director”” should. begin with o
eapital letter. That is a typing mistake. So if you would kindly permit me
1o move it with this little amendment, I think it will be all right. Then the
revised amendment will read:

*That in the first Proviso to sub-clause (1) of clause 11 of tha Bill, for the words
*directors o to retire’, the words ‘the retiring directors’, be substituted."

&

4 pm.
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Sir, the Directors are elected for four years; on the expiration of that termx
they are to retire. So there is a reference to Directors so to retire after the
expiration of the proper term. I have suggested in place of that the expression
*‘the retiring Directors’’. This is the usual expression found in Company Re-
ports etc. Bo, if this is acceptable to the Honourable Minister I shall press
it otherwise. . . . . . .

The Honourable Shri R. K. Shanmukham Chetty: The wording as it is
is a better one because the Directors are yet to retire and before they refire they
have to be elected by law. Therefore the “‘directors so to retire’’ is the proper
thing than ‘‘the retiring directors’’.

Mr. Naziruddin Ahmad: All right, Sir.

Then I move the alternative amendment which is as follows:

“That in the first Proviso to sub-clause (1) of clause 11 of the Bill, for the words ‘the
directors’, the words ‘the Directors’, be substituted.’’

The only alteration here is that instead of beginning it with a small letter,
the word . "Director’’ should begin with a capital letter.

An Honourable Member: He is a capitalist.

The Honourable Shri R. K. Shanmukham Chetty: Sir, I accept the
amendment, :

Mr. Speaker: The question is:

*‘That in the first Proviso to sub-clause {1) of clause 11 of the Bill, for the words ‘the
directors’, the words ‘the Directors’, be substituted.”

The motion was adopted.
[At this stage Mr. Speaker vacated the Chair, which was then occupied by
Pandit Thakur Das Bhargava (one of the Panel of Chairmen)]
Shri T. T. Krishnamachari: Sir. T move:

“That in the second proviso of sub-clause (1) of clause 11 of the Bill, for the words
‘in no case shall a Director be required to vacate his office’, the words ‘a Director shall
continue in office’, be substituted.”

Apart from its being in the positive sense, I think it is probably more in
tune™with custom in regard tc such provisions. Sir, I move.
Mr. Chairman: Amendment moved:

““That in the second proviso of sub-clause (1) of clause 11 of the Bill, for the words ‘in no
case shall a Director be required to vacate his office’, the words ‘a Director shall continue im
office’, be substituted.”

~ The Honourable Shri R. K. Shanmukham Ghetty: Sir, I accept the
amendment.
Mr, Ohairman: The question is:

*“That in the second proviso of sub-clause (1) of clanse 11 of the Bill, for the words ‘in mo
case shall a Director he required to vacate his office’, the words ‘a Director shall continue im
office’, be snbstituted.”

The motion was adopted.
Shri Basanta Kumar Das (West Bengal: General): Sir, I move:
“'That for sub-clause (1) of clause 11 of the Bill, the following be substituted :
‘1) A director, either elected or nominated, shall hold office for four
Sir, in the existing clause there is no menticn as to whether a nominated
director will hold office for four years or not. Therefore T move this amend-
ment.
Mr. Ohairman: Amendment moved:
«That for sub-clause (1) of clause 11 of thé Bill, the following be substituted :
‘(1) A director. either elecied or numinated. shall hold office for four years’.”
Shri M. Ananthasayanam Ayyangar: Sir. then the difficulty arises that no
-man shall be elected for more than two consecutive terms. The proviso says,
“Provided further thal a Director shall be eligible for re-election for not more

3y 39
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than two full consecutive terms after the rotation of Directors’”. That is for
ze-election. If he is only for tour yeurs he can be nominated any number of
terms; he can go on for 12 years. What is the need for putting any restrie-
tion upun that? BSo long as there is no question of rotation in hs case, so
long 8s he has to be nominated, and the person who has nominated him has
the right to withdraw him, I do not see any need to have any particular term
for nominated directors.

Shri Upendra Nath Barman (West Bengal: Generalj: Sir, I fise to suppork
this amendment. The difficulty will arise in the interpretation of some
clauses of this Bill. As regards sub-clause (2) it is stipulated there,

“A casual vacancy in the office of a Director shall ve filled by election or nomination, ss
the case may be. and the Director elected or nommated to fill & casual vacancy shall hold offics
for the unexpired portion of the term of his predecessor,”

8o unless some term be fixed for a nominated Director, this question does
not arise. Therefore this clause remeins unintellizible unless some normal
term is fixed for a nominated Director also. I support this amendment.

Shri C. Subrahmanyam: Sir, I think no period should be fixed for a momi-
nated Director because some cHicial may be nominated in his official capueity
to act as the Director of this Corporation. BSuppose le ceases to -hold his
office, does it mean that the Government cannot act and remove him and put
another man in his place or ack him to resign? Suppose he does not resign?
Therefore, as far as the nominated Directors are concerned. they should hold
office during the pleasure of the Central Government.

Dr. B. Pattabhi Sitaramayya: In such circumstances usually a Govern-
ment official resigns.

Shri C, Subrahmanyam: Supposing he does not?

Dr. B. Pattabhi Bitaramayya: He will be forced to vesign.

Shri O. SBubrahmanyam: After retiring from Government service, whut is
the hold the Government have on him? -

The Honourable Shri R, K. Shanmukham Chetty: There is certainly a
lacuna here. We had not fixed any term for s nominated Director but since
the intention of nominating Directors is that the Central Government should
exercise more direct control throngh those Directors, I think the suggestion
made by my Honoursble friend Mr. O. Subrahmanyam should be accepted,
namely that a nominated Director should hold office during the pleasure of
the Central Government. If that ides is accepted then I shall have a suit-

able amendment made in the Third Reading. A new sub-clause (1) should
be inserted to read:

';{H A nominated Director shall hold office during the pleasure of the Central Govern-
ment.

The present sub-clause (1) will be re-numbered s sub-clause (2) and
subsequent sub-clauses re-numbered similarly:

Shri M, Ananthasayanam Ayyangar: There is this difficulty in the sugges-
tion. You will see that two Directors are nominated by the Central Board of
the Reserve Bank; not all the Directors ure nominated by the Central Govern«
ment. Then does the Honourable Member feel that those Directors nomi-
nated by the Reserve Bank also should hold their office during the pleasure
of the Central Governmant?

ghri T. T. Krishnsmacharl: As a mabter of fact, in about six months or cigh#

- months, what the Honourable Minister says will apply to those Directors also.
Yo does not matter very much therefore, if we say that they can be_removed
by the Central Government. There would be no anmomaly in clubbing them
ogether so far as their holding office is concerned.
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Dr. B. Pattabhi Sitaramayya: But then, it does not look well that you give
u pertam power to nom.nate and then say that that nominated person can be
amsmussed by # third superior puthority. .

The Honourable Shri R. K., Shanmukham Chetty: | quite agres vhat us my
Honourahle friend Mr. T. T. Krishnamachari pointed out just now, after
the end of this year there would not be any difierence. But probably 1t would
look awkward in a Statute to delegate a power to the Central Board or ihe
Reserve Bank and then to take it away by another hand in that way. Thus,
I shall incorporate an amendment somewhat on ,the following lines:

A Direclor nominated by the Central Government will hold office during the pleasure of
that Goverpmeot and a Director nominated by the Central Board of Revenue and an elector
Director shail hold office for four years.” :

Mr. Naziruddin Ahmad: May T suggest oue thing which might obviate all
this d.ficulty? There is Clause 16 of the General Clauses Act which says shat
it we use the word ‘'appointed’’, the person or authority who appomted hii
can remove him. Therefore, if instead of the word ‘“‘nominated” we use dhe
word *‘appointed’’, that would dispense with all this reservation as to .ac
pleasure of the Government, and all that sort of thing, ‘‘Pleasure” is some-
thing which is applicable to high personages like the King ete.

Shri M. Ananthasayanam Ayyangar: But the word “‘appointnent’’ is used
in sub-clause () whereas the word ‘‘nom'nated” ix used in sub-clause (b).
Where the Managing Director is ps'd the word ‘“appoint’ is used, and
in the other case the word '‘nominated’ is used.

The Homoursb'e Shri R, K. Shanmukham Chetty: If the House has no
objection, I suggest that Clause 11 be passed over and we shall take it up ab
the end. In the meanwhile, T shall look into all the amendments tabled on
this Clause and the suggestions made by Honourable Members.

Some Honourable Members: Yes.

Mr. Chairman: Clause 11 is passed over. We shall now take up Clause
12,

Shri T. T. Erishnamacheri: Sir. T have no des're to steal the thunder of

my Honourable friend Mr. Naziruddin Ahmad, but I have a minor verbal
amendment;

“That in clause 12 of the Bill, for the word ‘will’, the word ‘shall’, be substituted.”

The Honourable Shri R. K, Shanmukham Ohetty: Sir, I accept the amend-
ment.

Mr. Chatrman: The question is:

«That in clause.12 of the Bill, for the word 'will’, the word ‘shall’, be substituted.”

The motion wss adopted. )

Mr. Nasiruddin Ahmad: Sir, I shall move amendment No. 11 +tanding in
my name, in & slightly amended form in consequence of the amendwment thas.
has been made.

Bir, I beg to move:

“That in Clause 12 of the Bill, for the werds ‘No person shall be a Director who', the-

following be substituted :
‘No yam”atdl be eligible for nomination or election nor shall be entitled to vemaip a

The text says ‘“No one shall be a Director” if he has certan disqualifications.
The better expression would be “No person shall be eligible for nimination
nor shall be entitled to remain a Director’” who has got those disqualifications.
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The Honourable Shri R. K. Shanmukham Ohetty: 1 think it is all right s
it is. I do not accept the amendment.

Mr. Naziruddin Ahmad: Very well. I do not press it.
Mr, R. K. Sidhva: Sir, I beg to move:

“That in part (¢} of clause 12 of the Bill. after the words ‘unsound mind’ the words
‘or disabled’ be inserted.”’ . ’
No disabled Dircetor should be allowed to purticipate or allowed to remain
a. Director when he is not aple to attend the meetings. This is o very healthy
amendment that T have suggested and hope it will be accepted. Sir. T move.

Mr. Chairman: Amendment moved:

¢« “That in part (¢) of clause 12 of the Bili. after the words ‘unsound mind’ the words
‘or disabled’ be inserted.” '

The Honourable Shri R. K. Shanmukham Chetty: Sir. the word “‘disabled”
bas got a wide significance. Legally, a person, for example, who is lame may
be called ‘‘disabled”. but that lameness may not be of such a character as
to prevent him from attending meetings of the Board. If it is the intention of
my Honourable friend that persons who are not in a position to attend the
meetings of the Board should not be allowed to continue, that object has oeen
achieved by another Clause where it is provided that if a person absents himseld
“vem the Board meetings for three consecutive meetings without leave he ceases
to be a Director. Naturally. if a person becomes so disabled as not to be able
to attend Board meetings for threc consecutive meetings. he will automatically
not be allowed to remain.

Mr, R K. Si¢hva: I am thankful to the Homourable Minister for inviting my
attention to this fact. I wish to withdraw my smendment.

Mr. Chairman: Tas the Honourable Member leave of the house to withdraw
his amendment?

The amendment was, by leave of the Assembly, withdrawn.

My. Chairman: The question is:

“That clause 12, as amended, stand part of the Bill."’

The motion was adopted.

Clause 12, as amended, was added to the Bill.

Mr, Naziruddin Ahmad: Sir, I beg to move:

“That for clause 13 of the Bill, the following be substituted :

13, Direcior's absence from threc consecutive meo!.'m;;a.~ Anz”Director abeenting himself
from three consecutive meetings of the Board without leave of absence granted by the Board,
sball be deemed to have vacated his seat’.”

Sir, 1 think the expression is more direct and to the point.

The Honourable Shri R. K. Shanmukham Chetty: Sir, T do not think it is
necessary to change that clause at all.

Mr. Naziruddin Ahmad: Then I do not press it. -

Mr. R. K. 8Sidhva: In view of that the Honoursble the Finance Minister
just now stated, I think the object will not be gerved unless some amendment is
made here. A person shall cease to be a director if he absents himsclf from
three consecutive meetings of the Board without leave of absence. If &
director on account of paralysis is unable {, attend the meeting. the Bard musb
not grant him permission. T have seen such instances happen. It would be
therefore desirable, if the Honourable the Finance Minister agrees with my
view, he should be disqualified. Thercfore. T feel e k'nd of amendment is
necessary here.
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Mr., Ohairman: The question is:
“'Thet cisuse 13, stand part of the Bill."”
The motion was adopted.
Clause 13 was added to the Bill,
Clause 14 was added to the Bill.
Mr. Naziruddin Ahmad: Sir, I beg to move:
“'That for clause 15, of the Bill, the following be substituted :

‘15. Chairman of the Board.—{1; The Chairman of the Board shall be nummltad in this
bebalf by the Central Government from amongst u.e Directors, not being the Managing
Director, and only after idering the r of the Board, except in the
oase of the nomination of the first Chairman :

Provided that no nomination of the Chsirman, other than the first Chairman, can be made
anti] the vacancies in the office of the Directors cxisting at the time due to efflux of time have
been filled up by nomination or election as the case may be.

(2) The Chairman shall hold office for two years but shall agnti in office thereafter untll
another pomination is made :

Provided thut subject to his being a Director, the Chairman, is eligible for r inati
8 a Chairman'.’ F'3

With regard to the original Bill clause there seems to be here some kind ot
confusion. In the first proviso in line 1, it is stated: ‘‘Provided that tke
nomination of the Chairman for any year..." The original idea seems to have
been that & nomination would be for one yea.r, but in sub-clause (2) of the Bill
olause it is stated that ‘“The Chairman shall hold office for two years. .”’. The
words ‘two yesrs' have been substitued in the Seleet Committee but there is
no consequentinl change in the first part of proviso to sub-clause (1) which
speaks of ‘any year’ or one year. Then there has been a re-arrangement of
the section mkmg into account all elements in the original clause. I
the clause a= it i3 before us would answer all objections and be compiete in
itself.

The Honourable Shri R. K, Shanmukham Ohetty: I do not find any need at
all for changing the word'ngs there. My Honourable friend has simply changed
the Wording and the intention is absolutely clear in the draft as it is before us.

Mr, Naziruddin Ahmad: So far as proviso to sub-clause (1) &oes ib says that
the Chairmun’s nomination for ‘any year’, which implies onl a Chairman
should remain for one vear, but later on 1t is stated that the Chairinan shall
hold office for ‘two years’.

mamauamn.x Shanmukham Chetty: In the proviso for the word

‘year’ wherever it occurs the word ‘period’ be substituted.

Mr. Naziruddin Ahmad: Sir, I move:

“That ir the proviso to sub-clause (1) of clause 15, of the Bill, for the word ‘year’, wherever
it occurs, the word ‘period’, be substituted.”

Mr, Chairman: Amendment moved:

*That in the proviso to sub-clause (1) of clause 15, of the Bill, for the word ‘year’, wherever
it occurs, tue word ‘period’, be substituted.”

The Honourable Shri R. K. Shanmukham Ohetty: I accept the amendment.
Mr. Chairman: The question is:

“That in the pmvl.so to sub-clause (1) of clanse 15, of the Bill. for the word ‘vear’, wherever
ft oocors, the word ‘period’, be suhstitnted.”

The rotion wis ndopted,

Shri Basanta Kumar Das: Sir. | move:

““That the Proviso to sub<clause (1) of clause 15. of the Bill be omitted.”
Mr. Chairman: Amendment moved:

“That *he Provisa to snb-elanse {17 of clause 15, of the Bill be omitted,”
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Shri Upendra Nath Barman: In support of this amendment, Sir, I like to-
point out that unnecessary difficulty has been put on the renomination of t'e
Chairman. There might be cases where there would be a casual vacancy in
the office of Chairman. Supposing that the normal period of four years of
an elected Director has run out and his successor has not becn elected. 'The
old member still continues. If at such a time the Chairman dies or is dis-
qualified for any other cause who shall elect the Chairman. For a casual
veacancy there need not be this unnecessary difficulty in the Bill. The proviso
to clause 11(1) says that until a successor is elected the old Director wll
continue. So there is no harm if that continuing member elects the new
Chairman even in normal cases, because otherwise difficulty might arise .n
the case of a casual vacancy in the office of Chairman.

Shri T. T. Krishnamachari: Sir, provision for casual vacancies will be made
by rules, and sub-clause (4) says that nothing will be vitiated becauze of a
vacancy in or defect in the constitution of the Board. If there is a vacancy by
death it must be provided for by rules. As it is. this particular amendment
will not solve the difficulty for periods when casual vacancies exist by a mers
omission of the proviso which ties up actually with the other sub-clause
in a previous section. The idea really is that if a person does mnot vacate
office, persons who bhave elected the previous Chairman or who are theve
toerely because their successors have not heen nominated or elected should no#
be permitted to elect the next Chairman. That will have to be done by the
incoming members.

The Honourable Shri R. K, Shanmukham Chetty: Sir, this proviso is
necessary. 1t cerfainly does not ach'eve the object that my Honourable friend
has. As has been pointed out, persons retire from the Board by rotation.
8o in a year if two persons have retired by rotation the election of the Ctha'rman
should not be held until these two seats are filled up. That is, until the Board
is completed the election of the Chairman will not take place. Otherwise a
small number of persons will take advantage and the other men will be debar-
red from voting. If, for instance, the Board consists of six people of whom
two have retired and the election is to take place next month, surely it is ach
proper that the remaining four should elect the Chairman before these two
come in,

8hri Upendra Nath Barman: But the outgoing members will continue.
The Honourable Shri R. K. Shanmukham OChetty: But they may not be-

re-elected. I think the proviso is necessary.

Shri Basanta Kumar Das: Sir, 1 beg leave of the House to withdraw the-
amendment.

Mr, Chairman: Has the Honourable Member leave of the Heuge to withdraw
his amendment? :

The amendment was, by leave of the Assembly, withdrawn.
Mr. Chairman: The question is:

“That clause 15, as amended, stand pari of the Bill.”

The motion was adopted.

Clause 15, as amended, was added to the Bill.
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Shri Upendra Nath Barman: Sir, I wish to make a few remarks on clause
.16, Sub-clause (2) says:

“A direclor elected to be a member of the Executive Committee shall hold office as such
for the cest of his term of office as Director for which he is so elected.”

But Directors of the Executive Committee are of two kinds as is previded
in sub-clause (1). It might be that one of the nominated Directors might be
electtd to the Executive Committee by the nominated Directors. Sub-clause
(2) says, ‘‘for the rest of his term of office as Director for which he is 82
elected’’. Suppos’:ng he is a nominated Director, it does not say how long 2e
shall continue i his office in the Executive Committee. An elected Director
is elected for four years, so he remains in the Executive Committee for the un-
expired term of four years. But what about a nominated Director?

Mr. Chairman: The question is:

“‘That clause 16, stand part of the Bill."

The motion was adopted.

Clause 16 was added to the Bill.

Mr, Naziruddin Ahmad: Sir, 1 move: .

“That in sub-clause (4) of clause 17 of the Bill, for the words ‘shall vote’ the words ‘shald
be entitled to vote’, Le substituted.”

The difference is that in the Bill clause there is a direction not to vote; the
amendment would make it clear that he bas no right to vote. U he votes ‘n

violation of the direction, a question may arise about the legality of the act.
Bo his right should be absolutely cut off. Sir, I move.

Mr. Chairman: Amendment moved:

“That ‘n sub-clause (4) of clause 17 of the Bill, for the words ‘shall vote' the words ‘shall
be, gntitled to vete’, be substituted.”

The Honourable Shri R. K. Shanmukham Chetty: Sir, I think the words
‘‘No Director shall vote’’ mean a direct mandate to the Director not to vote,
and the amendment is not necessary.

Mr, Naziruddin Ahmad: Sir, I beg leave of the House to withdisw she
amendment,

Mr Chairman: Has the Honourable Member leave of the House to withdraw
his amendment?

The amendment was, by leave of the Assembly, withdrawn.
Mr. R. K. Sighva: 8'r, I move:

*‘That in sub-clause (4) of clause 17, of the Bill, after the words ‘No Director shall vote on’,
m J‘vor:lsu;or bs present at the meeting when’ be inserted, and the words ‘is discussed’ be
&l 9 end.

The object of this amendment is this. In the clause itself it is provided
when the Director is interested then he shall not vote. I go further and state
that he shall not be allowed to be present at the meeting when that subjoap
is being discussed: otherwise his presence will inflence the other members ond the
other directors will not be able to express frankly and impartially their views.
It does so happen and it has happened in the past in directors’ meetings.
‘Although he does not vote, the other directors are no# so strong to vote
sgainst him, though they feel the question is not justified in getting the subjech
passed. Therefore his presence. directly or indirectly, although he does not
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[Mr. BR. K. Sidhvag
participate in the debate, influences the other directors and the object tor
which it is meant is frustrated. I hope the Honourable Minister will accept i.
Y is a very healthy thing. We feel that the director who is interested m a
loan‘when he cannot vote, he should not be allowed to he present at the
meeting.

Mr, Chairman: Amendment moved:

“‘That in sub-clanse (4) of clause 17, of the Bill, after the words ‘No Director shall voke on',
the worde ‘or Lo present at the meeting when' be,inserted, and the words ‘is discussed’ be
added ot the end.” : : T

The Honoufable Shri R. K. Shanmukham Chetty: I fully appreciate the
spirit underly'ng the suggestion of my Honourable friend. But it so happens
that where an application for a loan by a company in which u particulur direcior
is interested comes up for consideration, that director may be in a position to
give some valuable information to the Board. After all. mere presence, we
chould not presume, would influence the ronsideration of the rest of the
directors. We are effectively safeguarding the interests of the Corporation
by saying that that director shall not vote. But I think some liberty should be
given for that Director to be examined by his colleagues, if necessary, when
2 matter f that kind comes up. 1 think it is cavrying it a bit too far, T think
the suspicion is unwarranted in some cases. '

Shri M. Ananthasayanam Ayyangar: This oniy remninds me of a case in
‘the Federal Public Services Commission when a son-in-law of one of the Mem-
Dbers appeared. As soon as that gentlenan eame, the Member went away saying
he is my son-inlaw. XNo better certificate is necessary than this. Fven
though he wmar get out of the meeting, he can certainly influence the other way.
Becondly, there may be a number of items on the agenda. I think it is
useless. The Honourable Minister has =aid he may give useful information
and then the whole thing may be withdrawn or granted.

Shri T, T. Krishnamachari: Govemment can lay down that whenever a
director is interested in a particular proposition that this fact should be recorded
in the minutes so that an officer can vrheck up whether the bona fides of the
person is questioned and has to be safeguarded. We have made such pro-
vision in other Bills where detailed instructions were found necessary. That
will serve the purpose my friend has in mind.

The Honourable Shri B. K, Shanmukham Chetty: T think the point may
be met by including either in our rules or in the directions that ordinarily a
director interested in a borrowing concern should not be present at the meeting
when the subject is discussed unless the other directors want his presence for
information. We will issue instructions to that effect.

Mr. B, K. Sidhva: That is my object.

Dr, B. Pattabhi Sitaramayya: That may vot do. Shall we say that Directors
interested otherwise than a shareholder: 51 per cent. of the chares may be
his own, but he may be a proprietor practically. Tn all these waiters, the
Directors should not have an interest in these maiters. A direetive 1o that
effoct may be better. Tf 1 director ‘< ‘nierested in <uch an affair, it =may be
a big interest. Mere absence will not belp e,

The Honourable Shri R. K. Shanmukbham Ohetly: What is it vou wani?

Dr. B. Pattabhi Bitaramayya: He must resign the directorship or ros’en the
interest. The remedy is ohvious.

Shri M. Ananthasayanam Ayyangar: Tr that caze the loan must be sano-
tioned subject to the approval of the Central Government. This i= an indus-
trial corporation whefe you mav lend to the cxtent of Re. 50 lakhs. A loan is
sgnetioned by o Board and where a director i interested that nay be snhicet to
the approval of the Central Government.

&
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Mr. Chairman: The amendment only says that the director should not be
present ap the meeting. The question whether he is interested, and should
resign on that account is beside the point. Does Mr. Sidhva want me to pub
the amendment?

Mr. BR. K. Sidhva: In view of the Honourable Minister’s statement that
he is going to provide for this in the rules, I withdraw it.

Mr. Chairman: Has the Honourable Member the leave of the House to
withdraw his amendment? )

The amendment was, by leave of the Assembly, withdrawn.

Mr. R, K. Sidiva: Sir, I move: .

“That in part (a) of sub-clause (5), of clause 17, of the Bill, the following words be
omitted :

‘of the Poard, a Director (other than the Managing Director). authorised by the
Chairman in writing in this behalf shall preside at that mecting and in defanlé

5 9

of such authorisation’.

My object is simple as shown in the amendment. When the Managing.
Director is absent. let the others clect their own Chairman.” Why should the
Managing Director say whom they should elect? It should be 16ft to the other
directors who will be in a better position to judge who will be the best Chairman
at that time for presiding at the meeting. It is a slur upon the co-directors
to state that they could not elect the best man.

Mr. Chairman: Amcndment moved:

“That in part (a) of sub-clause (5). of clause 17, of the Bill, the following words be
omitted :

‘of the Board. a Director (other than the Managing Director), authorised by the
Chairman in writing in this behalf shall preside at that mecting and in default

> ¥y

of such authorisation’.

The Honourable Shri R. K. Shanmukham Chetty: T shall explain to iy
Honourable friend why this was put in. The Chairman and the Managing
Director are all persons nominated by the Central Government. So to ensurc
that the interests of the Government is at no time at jeopardy, we wans thas
either the nominee of the Central Government or in his absence someone whom
he nominates should be therc to act as Chainnan. We do not want to take
the risk that in the absence of our Chairman. someone else might be elected
and things done which might jeopardise the interests of the Corporation. If
you want to have morc control then this is necessary.

Mr. R, K. Sidhva: Then I wish to withdraw.

Mr. Chairman: Has the Honourable Member leave of the House to withdraw
his amendment?

The mmendment wasz, by leave of the Assembly, withdrawn.

_Mr, Chairman: The question is:

“That clause 17, stand part of the Bill.”

The motion was adopted.

Clause 17 was added to the Bill.

(lauses 18 and 19 were added to the Bill.

Mr. Nagiruddin Ahmad: Sir, T move:

“That in clause 20, of the Bill. for the words ‘or any’ the words ‘or of any’, b. substituted.”

The Honourable Shri R. K. Shanmukham Chetty: Sir, I accept the amend-
ment. )

Mr. Chairman: The question is: -
*“That in clause 20, of the Bill, for the words ‘or any’ thé words ‘or 'of any’, be substituted *
The motion was adopted. Bt
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Mr, Chairman: The question is:

“That clause 20, as amended, stand part of the Bill”
The mot.on was adopted.

Clause 20, ss amended, was added to the Bill.
Mr. Naziruddin Ahmad: B8ir, I move:

“That i the provisc to suh-cl&m‘ (1) of clause 21 of the Bill, for the word ‘issued’ the

words ‘piid up' be substituted and for the words ‘and of the words ‘together with' be
substitated. "

-+

In the first line of the proviso bonds and debentures issued should “be pad
up.- It may be that the face value is not really the paid vp value........

. The Honourable Shri R, K. Shanmukham Chetty: The word ‘issne’ appliea
to bonds and debentures. -

M:. Waziruddin Ahmad: Tf that is so that part of the amendinent will have
to be given up. As regards the second part of the anendment where, for “‘and
of cont ngent liabilit'es”, 1 suggest ‘‘together with contingent liabilities™. that
would be more precise.

The Honourable Shri R. K. Shanmukham Chetly: As it is it is perfectly safe.
Mr, Naziruddin Ahmad: Then I do not press my amendment.

Mr, Chairman: The question is:

*That clvuse 21, stand part of the Bill."

The motion was adopted.

Clause 21 was added to the Bill.

Clause 22 was added to the Bill.

Mr. Naziruddin Ahmad: Sir, I beg to move:

“That in part (a) of sub-clouse (1) of clause 23, of the Eill, a comma be inscrted after the

word ‘zuaranteeing’, and for the word ‘agreed’, the words and a comma ‘agreed upon.' ba
substitated

I wish to draw the attention of the House to clause 28 sub-clause (a). < The
expression used is ‘‘guaranteeing on such terms and conditions as may be
agreed’’. There is no comma st the end of the word ‘‘agreed’’. and there is
no previous commia after the word ‘‘guaranteeing”’, as the expression “‘on such
terms and conditions as may be agreed’” is a parenthetical expression it should
e enclosed by commas on both sides. I move for the insertion of s comma
after the word '‘guaranteeing”’ and after the word ‘‘agreed”’ there should be 4
comma +and the word “‘agreed” should not stand alone, it should be “‘agreed
upon.”” When I said that there should be & comma after the word "‘agreed’
I meant thst it should come after the words ‘‘agreed upon’ as amended.

The Honourable Shri B. K, Shunmukham Chetty: Sir, I accept the amend:
ment.

Mr, Chairman: The question is:

“That in part (a) of sub-clanea (1) of clause 23, of the Bill, a comma be inserted, after the
word ‘cuaranteeing’, and for the word ‘agreed’, the words and a comma ‘agreed npon.' he
substitoled.™

The mection was adopted.

ghri T. T. Krishnamachari: Bir, I move:

. *Thay in sud-clanss (2) of clause 23, of the Bill, the words “in the manner prescribed
segilations’, be added st the end” . hd

The clause reads:



INDUSTRIAL FINANCE CORPORATION BILL 841

“No accommodation shall be given under sub-clauses (a) and (e) unless it is secured by
a sufficient pledge, mortgage, hypothecation . . . . . o2 :

The word ‘‘sufficient’” wants amplification. It could not, as it is, ﬁnd' any
amplification in the text of the Bill. So the Government will have to issue
instructions by means of rules as to what is the nature of the sufficiency required
what kind of securit'es they must take, whether the loans should be granted on
first mortgage and so on. All this will have to be covered by precise instructions.
That is why I have suggested the words “‘in the manner prescribed by regula-
tions”’ should be inserted at the end.

The Honourable Shri R. K. Shanmukham Chetty: Sir, I accept the amend-
ment. :

Mr. Chairman: The question is:

“That in sub-claus.: (2) of clause 23, of the Bill, the words ‘in the manner prescribed by
regulations’. be added at the end.”

The motion was adopted.

Mr. Naziruddin Ahmad: Sir, T move:

“That in part (f) of sub-clause (1) of clause 23, of the Bill, for the word ‘incidental’, the
words ‘incidental to’, be substituted.”

The Honourable Shri R. K. Shanmukham Chetty: Sir, I accept the smend-
ment. '
Mr, Chairman: The question is:

*“That in parc (f) of sub-clause (1) of clause 23, of the Bill, for the word ‘incidental’, the
words ‘incidental to’, be substituted.”’

The motion was adopted.

Mr. Chairman: The question is:

‘‘That clause 23, us amended, stand part of the Bill.”
The motion was adopted.

Clause 23, as amended, was added to the Bill.

- The Assembly then adjourned till Eleven of the Clock on Friday, the 18th
February, 1948. :
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